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From: 
Tvl. Navamani Mines Private Limited, 
Thiru.P.Mani, Managing Director, 
No.5/898, Alagu Nagar, 
Trichy Road,  
Namakkal District – 637 001 
Mobile No : 94433 44331 

     To: 
           The Member Secretary, 
           State Level Environment Impact  
           Assessment Authority (SEIAA), 
           3rd Floor, Panagal Maligai, 
           No.1 Jeenis Road, Saidapet, 
           Chennai – 15, Tamilnadu 
 

Sir, 

Sub: Proposal seeking Environmental Clearance for Category B2 Project- Rough stone and 
Gravel quarry from over an Extent of 2.80.5Ha in S.F.No. 15/1 & 15/2 at Sivayam (North) 
Village, Krishnarayapuram Taluk, Karur District- Proposal with Form–1, Form–1 M and 
Pre-feasibility report along with approved Mining plan – Send regarding. 

*********** 

Respected Sir, 
 With respect to the Approved Mining plan by Deputy Director, Department of Geology And 
Mining, Karur vide Rc. No. 256/Mines/2019, Dated: 24.06.2019 
  We have made an online application for Prior Environmental Clearance for our Rough 
stone and Gravel quarry project over an extent of 2.80.5Ha 
  A Demand Draft of HDFC Bank bearing No: 015574 Dated: 24.06.2019 for an amount 
ofRs. 20,000/- (Rupees twenty thousand only) towards processing charge for the above proposal is 
enclosed herewith for further action. 
 I request that Environmental Clearance for the above newly proposed Rough stone and 
Gravel quarry at Sivayam (North) Village, Krishnarayapuram Taluk, Karur District may please be 
issued as early as possible please. 
We are submitting the following documents for obtaining Environmental Clearance from your 

office. 

1. DD for Rs:20,000/- 
2. Check list 
3. Applicant Declaration letter 
4. Form-1 & Form-1 M 
5. Approved Mining Plan 
6. Pre-Feasibility Report  
7. Baseline studies 
8. Hydro geological report 
9. CD (Above said documents in PDF format) 

As all the reports and documents are submitted and soft copies of reports, plans etc are send to 

SEIAA-Chennai by Email. I request you to grant EC as early as possible. 

                                                                                                                Yours Faithfully, 
         For Tvl. Navamani Mines Private Limited, 

 
 
                                                                                                       P.Mani 
          (Managing Director) 
Place: Karur 
Dated: 01.07.2019 
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Form-1 (As per EIA Notification 2006) 
 

For the Proposed 

Rough stone and Gravel Quarry Project- 2.80.5Ha  

S.F.No: 15/1 & 15/2 at Sivayam (North) Village, Krishnarayapuram Taluk,  

Karur District, TamilNadu 

 

Proposed by 
Tvl. Navamani Mines Private Limited, 

Thiru.P.Mani, Managing Director, 
No.5/898, Alagu Nagar, 

Trichy Road, 
Namakkal District – 637 001 

 
 

 
Application Form for Obtaining Environmental Clearance from 

State Environment Impact Assessment Authority (SEIAA) 

 Government of Tamilnadu, Chennai 

 

 
 

Appendix –I 
(See Paragraph -6) 
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FORM 1 
(I) BASIC INFORMATION 

S. No. Item Details 

1 
Name of the project/s Sivayam (North) Rough stone and Gravel Quarry project 

belongs to Tvl. Navamani Mines Private Limited, 
2 S. No. in the schedule 1(a) 
3 Proposed capacity/ 

area/length/tonnage to be 
handled/command area/lease 
area/number of wells to be drilled 

Capacity  
 The proposed quantity of reserves is 3, 95,935m3 of 
Rough stone and 49,332m3 of Gravel formation for five 
years in the entire area. 
Lease applied Area : 2.80.5Ha  
The command area  
 2.25.3Ha (effective quarrying area proposed). 
It is a shallow open cast quarry. The area is covered by the 
Gravel which is about 3m thickness. Massive Charnockite 
is found after 3m (Gravel) which is clearly inferred from 
the existing quarry pits. Hence no wells are proposed or not 
drilled. 

4 New/Expansion/ Modernization 
It is a fresh application of Rough stone and Gravel Quarry 
project in Sivayam (North) Village. 

5 

Existing capacity/Area etc. The proposed quantity of reserves is 3,95,935m3 (or) 
65,989 Lorry Loads of Rough stone up to a depth of 38m 
[3m Gravel + 35m Rough stone] for a mining period of 
Five years. 
 

Description 
Rough 
stone 
in m3 

Gravel 
in m3 

Geological Resources 9,80,455 84,039 
Available Mineable 
reserves 3,95,935 49,332 

Five years plan period As in 
the approved mining plan 3,95,935 49,332 

6 Category of project i.e. `A’ or ‘B’ Category – B2. 

7 
Does it attract the general condition? 
If yes, please specify. 

The project area is 2.80.5Ha ie., up to 25ha hence the 
general condition will not attract this project 

8 
Does it attract the specify condition? 
If yes, please specify. 7.5m safety distance from the Patta Land and Bench loss. 

9 

Location Topo Sheet No. 58 - J/05 
Latitude between: 10°52'19.57"N to 10°52'25.68"N 
Longitude between: 78°22'26.70"E to 78°22'34.23"E 
 

 Plot/ Survey/ Khasra No. 15/1 & 15/2 
 Village Sivayam (North) 
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 Taluk Krishnarayapuram 
 District Karur 
 State Tamilnadu 

10 
Nearest railway station/ airport along 
with distance in kms 

Kulithalai Railway station – 8.5Km  - NE 
Trichy Airport                    - 39.0Km   - SE 

11 
Nearest Town, city, District 
Headquarters along with distance in 
kms 

Town                 - Kulithalai – 8.5Km – NE 
Nearest City       -  Karur –33.0Km  - NW 
District                - Karur –33.0Km – NW 

12 

Village Panchayats, ZilaParishad, 
Municipal Corporation, Local body 
(complete postal addresses with 
telephone nos. to be given) 

Village                 – Sivayam (North) 
Panchayat union – Krishnarayapuram 
Taluk   – Krishnarayapuram 
District  – Karur 

13 Name of the applicant Tvl. Navamani Mines Private Limited, 

14 

 
Registered Address  

Thiru.P.Mani, Managing Director, 
No.5/898, Alagu Nagar, 
Trichy Road,  
Namakkal District – 637 001 

15 

Address for correspondence:  
Name Tvl. Navamani Mines Private Limited, 
Designation (Owner/Partner/CEO) Company   

Address Thiru.P.Mani, Managing Director, 
No.5/898, Alagu Nagar, 
Trichy Road,  
Namakkal District – 637 001 

Pin code No 637 001 

E-mail  navamanimines@gmail.com  

Mobile No. 
Aadhaar No. 

94433 44331 
8197 3123 2948 

Fax No.  - 

16 

Details of Alternative Sites 
examined, if any. Location of these 
sites should be shown on a Topo 
sheet. 

There is no alternative sites are examined. The project is 
site specific. 

17 Interlinked Projects There is no interlinked project. 

18 
Whether separate application of 
interlinked project has been 
submitted? 

As there is no interlinked project, no application has been 
submitted.  

19 If yes, date of submission 
As there is no interlinked project, no application has been 
submitted.  

20 If no, reason The project involves Rough stone and Gravel Quarry only. 

21 Whether the proposal involves (a) The project does not attract the Forest (Conservation) 
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approval/ clearance under: if yes, 
details of the same and their status to 
be given. 
(a) The Forest (Conservation) Act, 
1980? 
(b) The Wildlife (Protection) Act, 
1972? 
(c) The C. R. Z. Notification, 1991? 

Act 1980. 
(b) There is no wild life in the project site area under the 
Wildlife (protection) Act 1972. 
(C) The project area does not fall the C.R.Z Notification, 
1991. 

22 

 
 
 
Whether there is any Government 
Order/ Policy relevant/ relating to the 
site? 

The precise area communication letter was received from 
the District Collector, Karur vide Rc.No. 256/Mines/2019, 
Dated: 19.06.2019 
 
The Mining Plan was got approval by the Deputy Director, 
Department of Geology and Mining, Karur vide Rc.No. 
256/Mines/2019, Dated: 24.06.2019 

23 Forest land involved (hectares) No forest land is involved lease area. 

24 

Whether there is any litigation 
pending against the project and/ or 
land in which the project is propose 
to be set up? 
(a) Name of the Court 
(b) Case No. 
(c) Orders/ directions of the Court, if 
any and its relevance with the 
proposed project. 

There is no court case pending, litigations relating to the 
project directly and indirectly.  
 
 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

(II)  Activity 
1. Construction operation or decommissioning of the project involving actions, which will 
cause physical changes in the locality (topography, land use changes in water bodies, etc.) 
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S. No Information/Checklist 
confirmation Yes/No 

Details thereof (with approximate 
quantities/rates, wherever possible) with sources 
of information data 

1.1 

Permanent or temporary change in 
land use, land cover or topography 
including increase in intensity of 
land use (with respect to local land 
use plan) 

Yes 

 The lease applied area is exhibits plain 
terrain. The area has gentle sloping towards 
Southwestern side. The altitude of the area is 124m 
(max) above Mean sea level. The land will be 
changed after the quarrying of Rough stone and 
Gravel as per the Mining plan, 
 Conventional Open cast semi Mechanized 
Mining with 5.0 meter vertical bench with a bench 
width of 5.0 meter is being proposed. 

Topography will change in respect to overburden 
excavation. However, measures will be 
implemented as per mining Plan.  
As the area of the quarry remains the same, there 
will not be any increase in intensity of local land 
use.  

 

Description 
Present 
area in  
(Ha) 

Area at the 
end of this 
quarrying 

period (Ha) 

Area under quarrying 0.10.0 2.25.3 
Infrastructure Nil 0.01.0 

Roads Nil 0.02.0 
Green Belt Nil 0.28.6 

Unutilized area 2.70.5 0.23.6 
Grand Total 2.80.5 2.80.5 

1.2 
Clearance of existing land, 
vegetation and building? 

No 
There is no vegetation and building in this project 
area, hence there is no requirement of clearing the 
vegetation and building. 

1.3 Creation of new land uses? No 

The total quarrying activity is proposed to carry out 
within the quarry lease area. Hence, there is no 
proposal for creating of new land uses. Temporary 
approach road within the project area will be form 
for the easy access of men and machinery. 

1.4 
Pre-construction investigations e.g. 
bore houses, soil testing? 

No 
Hence pre-construction investigation and soil 
testing is not proposed before quarrying operation. 
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1.5 Construction works? Yes  

There will be no major civil works, other than the 
following infrastructure: office building, storeroom, 
toilet and first aid room will be provided on semi-
permanent structures within the quarry lease area in 
the safety barrier. After the grant of lease. 

1.6 Demolition works? No 
There are no existing building within the quarry 
lease area hence no demolition work is involved. 

1.7 
Temporary sites used for 
construction works or housing of 
construction workers? 

Yes 

Sites service on Semi-permanent structure will be 
constructed only after grant of quarry lease within 
7.5m safety barrier. 
 

1.8 

Above ground buildings, structures 
or earth works including linear 
structures, cut and fill or 
excavations 

No  
There are no tall buildings or linear structure found 
within the quarry site. There is no requirement of 
cutting and filling in the site.  

1.9 
Underground works including 
mining or tunneling? 

No 
Open cast semi mechanized quarrying will be 
adopted. No underground mining or tunneling is 
proposed. 

1.10 Reclamation works? No 

There is no reclamation works is proposed. In the 
proposed mining plan only up to 38m [3m Gravel 
+ 35m Rough stone] depth has been envisaged as 
workable depth for safe & economic mining during 
the lease period. Hence, after quarry reaches 
ultimate pit limit (for this lease period) of up to 
38m depth fencing will be constructed around the 
quarried pits to prevent inherent entry of the public 
and cattle. 

1.11 Dredging? No 
It’s an inland opencast quarrying operation, hence 
dredging activities are not proposed. 

1.12 Offshore structures? No 
It’s an opencast quarrying operation, There is no 
such type of activities involved. 

1.13 
Production and manufacturing 
processes? 

No 

No production or manufacturing is involved in this 
Rough stone and Gravel quarrying. The Rough 
stone is liberated from the parent rock loading the 
Rough stone from pithead to the needy crushers. 
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1.14 
Facilities for storage of goods or 
materials? 

No 

There is no proposal for storage of material within 
the quarry lease area. The Rough stone will be 
directly loaded into the tippers and transported to 
the crushing unit. 

1.15 

 
 
 
 
 
Facilities for treatment or disposal 
of solid waste or liquid effluents? 
 
 
 
 

No  

The entire quarried Rough stone will be consumed. 
The anticipated waste will be very negligible the 
entire Rough stone irrespective of size has a good 
commercial market at present market scenario. 
Domestic waste water will be treated in Septic Tank 
followed by soak pit. The manure will be treated and 
used for green belt development. The Rough stone 
will not produce toxic effluence in the form of 
solid, liquid or gas. No waste water will be 
discharged by quarry operation. 

1.16 
Facilities for long term housing of 
operational workers? 

No 

The proposed project is 2.80.5Ha. The minimum 
employees are available in the nearby villages, 
hence long term housing of operational workers are 
not proposed. Rest shelter will be constructed on 
Semi-permanent structure within the lease area on 
boundary barrier after the grant of quarry lease. 

1.17 
New road, rail or sea traffic during 
construction or operation? 

No 

No new roads, rail or sea traffic is proposed during 
operation, the existing road will be utilized for 
transportation of the Rough stone and Gravel. There 
is few habitations or villages enrouted between the 
stone quarry and crushing site.  
However, internal roads within the quarry lease area 
will be developed and maintained as per statutory 
norms. 
 

1.18 

New road, rail, air waterborne or 
other transport infrastructure 
including new or altered routes and 
stations, ports, airports etc.? 

No 

There is no such type of activities involved in this 
project. 
Existing road will be utilized for the transportation 
of Rough stone to the needy crusher sites. 

1.19 

Closure or diversion of existing 
transport routes or infrastructure 
leading to changes in traffic 
movements? 

No 

The project will not cause any changes and 
hindrance in the existing traffic movements. 
 
 

1.20 
New or diverted transmission lines 
or pipelines? 

No 
The project does not involve diversion of 
transmission/pipe lines. 
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1.21 

Impoundment, damming, 
culverting, realignment or other 
changes to the hydrology of 
watercourses or aquifers? 

No 

The quarrying operation is restricted up to a depth 
of 38m [3m Gravel + 35m Rough stone] for a 
mining period of Five years. The Water level in 
the surrounding area is found at a depth of 50-45m 
below general ground profile. Hence there is no 
damage for ground water hydrology or aquifers.  

1.22 Stream crossings? No There is no stream crossing within the lease area. 

1.23 
Abstraction or transfers of water 
from ground or surface waters? 

No  
The proposed quarrying does not require any 
abstraction or transfer of water from the Ground or 
surface water bodies. 

1.24 
Changes in water bodies or the land 
surface affecting drainage or run-
off? 

No 

The quarry operation is restricted up to a depth of 
38m. Quarry operation will not affect the drainage 
pattern of the lease area. There is no change in 
water bodies or the land surface affected during run 
off. 

1.25 
Transport of personnel or materials 
for construction, operation or 
decommissioning? 

No 

During operation phase, after grant of lease 
quarrying personnel will be brought from 
surrounding villages by applicant’s jeep or van. 
The materials and tools shall be transported by 
trucks and tippers, the existing road and 
infrastructure facilities are sufficient. No 
construction operation or decommissioning 
envisaged.   

1.26 
Long-term dismantling or 
decommissioning or restoration 
works? 

No  
No Dismantling and decommissioning are proposed 
in this project. 

1.27 
Ongoing activity during 
decommissioning which could have 
an impact on the environment? 

No 
There is no such type of activities involved in this 
project.  
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1.28 
Influx of people to an area in either 
temporarily or permanently? 

Yes 

During operational phase, the manpower 
requirement will be around 36. Local people are 
envisaged in this quarry operation. Inherent entry of 
public will be strictly prevented. 

No child labor will be deployed for any type of 
quarrying operation. All the labors engaged for 
quarrying operations will be trained, equipped with 
protective devices and insured till the end of life of 
quarry. 

 
1.29 Introduction of alien species? No There is no proposal to introduce alien species. 

1.30 
Loss of native species or genetic 
diversity? 

No 

There will be no loss of native species or genetic 
diversity taken during the quarry operation as the 
lease area is devoid of Plantation, vegetation and 
agriculture.  

1.31 Any other actions? No 

Temporary approach road will be formed and 
maintain within the lease area.  
Tippers will be transportation of Rough stone to the 
needy crushers by existing road. (already in good 
condition)  
No long term dismantling or decommissioning is 
involved in this project. This project is sites specific 
and may not have any significant impact on the 
environment. 
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2. Use of Natural resources for construction or operation of the project (such as land, water, 
materials or energy, especially any resources which are non -renewable or in short supply): 

S. No Information/Checklist confirmation Yes/
No 

Details thereof (with approximate 
quantities/rates, wherever possible) with 
sources of information data 

2.1 
Land especially undeveloped or 
agricultural land (ha) 

No 

The lease applied area is exhibits plain terrain. 
The area has gentle sloping towards South 
western side. The altitude of the area is 124m 
(max) above Mean sea level. The area is covered 
by the Gravel which is about 3m thickness. 
Massive Charnockite is found after 3m (Gravel) 
which is clearly inferred from the existing quarry 
pits. The area is dry barren land devoid of 
agriculture and habitations. The land is not used 
for any specific vegetation. 

2.2 Water (expected source & competing 
users) unit: KLD Yes  

The project does not require huge water for 
quarrying operation, about 5.0KLD of water will be 
used for the project 

1. Drinking Water -  2.0KLD 
& Domestic purpose  

2. Dust Suppression           -2.0 KLD 
3. Green belt                    -  1.0 KLD           

 Total                             - 5.0 KLD 
The source of water brought from approved water 
vendors and Existing bore wells from nearby area. 
 2.3 Minerals (MT) No No minerals used for construction purposes. 

2.4 
Construction material - Stone, 
aggregates, and/Soil (expected source-
MT) 

No The proposed Rough stone and Gravel quarry 
project does not require any construction material.  

2.5 Forests and timber (source-MT) No  There is no forests and timber (source –MT)  

2.6 

Energy including electricity and fuels 
(source, competing users) unit: fuel  
 
 
(MT),Energy (MW) 

Yes  

The limited scale of activities adopted in Rough 
stone and Gravel quarrying does not require high-
tension electric power supply. The quarrying 
operation is only for daytime. The electricity will 
be used only for mine office and lighting around 
the quarry during night time. The existing electric 
line near the quarry site will be used. 
Fuels are used for operating machineries and 
vehicles during quarrying process and 
transportation. Fuel required for this project life is 
about 3,24,972 Liters of HSD for entire project 
life. 
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2.7 
Any other natural resources (use 
appropriate standard units) 

No  No other natural resource will be required. 

 
3. Use, storage, transport, handling or production of substances or materials, which could be 

harmful to human health or the environment or raise concerns about actual or perceived risks to 
human health. 

S. No Information/Checklist confirmation Yes/ 
No 

Details thereof (with approximate 
quantities/rates, wherever possible) with 
sources of information data 

3.1 

Use of substances or materials, which 
are hazardous (as per MSIHC rules) to 
human health or the environment (flora, 
fauna, and water supplies) 

No 

There is no proposal for storage, handling or 
transportation of any hazardous materials or 
substances as per MSIHC rules in this Rough 
stone and Gravel quarry project. 

3.2 
Changes in occurrence of disease or 
affect disease vectors (e.g. insect or 
water borne diseases) 

No 

The Rough stone does not produce any toxic 
effluent in the form of solid, liquid and gas, 
hence the diseases related to insect or water 
borne diseases is not envisaged. There is no 
proposal of storage of water inside the project 
area. The seepage water and rain water will be 
drained immediately by 5HP pumps and it will 
be used for Green Belt Development and for dust 
suppression on haul and quarry roads. 

3.3 
Affect the welfare of people e.g. by 
changing living conditions? 

No   

Welfare of people will get positive change due to 
the project, where a number of Welfare activities 
are being undertaken. Due to increase of the 
employment earning of local people and lifestyle 
of the people will enhance, around 36 peoples 
will be directly benefit to this project. 
 No child labor will be engaged for any 
type of quarrying operation. All the labor will be 
insured and the salary and benefits will be paid 
as per the Labor enforcement officers (Ministry 
of labor and welfare) Norms. 
 

3.4 
Vulnerable groups of people who could 
be affected by the project e.g. hospital 
patients, children’s, the elderly etc., 

No 

There is no effect envisaged for the vulnerable 
groups of people who could be affected by the 
project. The Rough stone will be transportation 
of Rough stone to the needy crushers by tarpaulin 
cover to prevent spillage. 

3.5 Any other causes No There is no other cause are envisaged. 
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4. Production of solid wastes during construction or operation or decommissioning MT/mounts) 

S. No Information/Checklist confirmation Yes/ 
No 

Details thereof (with approximate 
quantities/rates, wherever possible) with 
sources of information data 

4.1 Spoil, overburden or mine wastes No 

The Rough stone and Gravel quarrying does not 
produce any waste. The entire Rough stone 
irrespective of size will be sold in commercial 
market. Waste storage does not arise.  

4.2 
Municipal waste (domestic and or 
commercial wastes) 

Yes  
The small quantity of Municipal waste will be 
generated shall be disposed as per guidelines. 

4.3 
Hazardous wastes (as per Hazardous 
Waste Management Rules) 

No 

In this quarrying activities waste oil will be 
generated during the operation period it will be 
sent to authorize Re- Circulars as per SPCB/ 
CPCB norms. Care and maintenance of vehicles 
by experience qualified mechanics will be 
undertaken to prevent breakdown and spillage of 
oils and lubes. 

4.4 Other industrial process wastes No 
Industrial wastages are not generated during the 
quarrying operation.  

4.5 Surplus product No There is no such type of activities in this quarry.  

4.6 
Sewage sludge or other sludge form 
effluent treatment 

Yes  
Sanitary facilities will be constructed on Semi-
permanent structure and the sewage waste will be 
disposed periodically as per the norms. 

4.7 Construction or demolition wastes No 
No Construction or demolition wastes involved 
in this quarry.  

4.8 Redundant machinery or equipment No 
No redundant machineries involved in this 
project.  

4.9 Contaminated soils or other materials No 
There is no a contaminated material or soil 
observed in the quarry lease area.   

4.10 Agricultural wastes No There is no agricultural waste anticipated. 

4.11 Other solid wastes No There is no other solid waste anticipated. 
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5. Release of pollutants or any hazardous, toxic or noxious substances to air (Kg/hr) 

S. No Information/Checklist confirmation 
Yes/
No 

Details thereof (with approximate 
quantities/rates, wherever possible) with 
sources of information data 

5.1 
Emissions from combustion of fossil 
fuels from stationary or mobile sources 

Yes  

The emissions of SO2 (Sulfur dioxide) & NO2 
(Nitrogen dioxide) may be due to use of diesel 
operated quarry machinery and vehicles. Better 
maintenance of equipment in good condition will 
help to reduce such emissions. 

5.2 Emissions from production processes 
Yes 

 

Dust is the main pollutant produced in the 
proposed activity. Emission from loading, 
drilling and blasting but they will be maintained 
within limits by proper maintenance and 
sprinkling of water and Afforestation 
developments. Tarpaulin covers will be covered 
in vehicles during transportation. 

5.3 
Emissions from materials handing 
including storage or transport 

Yes 

Fugitive dust will be generated from material 
handling activities. 
Dust suppression by water sprinklers will be 
provided to prevent the fugitive dust emissions 
during loading. Tarpaulin covers will be covered 
in vehicles during transportation. 

5.4 
Emissions form construction activities 
including plant and equipment 

No 
No major construction activities are envisaged. 
It’s a conventional Eco friendly quarrying 
operation.  

5.5 
Dust or odors form handling of 
materials including construction 
materials, sewage and waste 

No  

Minor Dust will be generated during breaking of 
rocks, transportation of Rough stone and it will 
be controlled. However, there is no possibility of 
any odor generation as there are no organic 
solvents/processes involved. 

5.6 Emissions from incineration of waste No 
The Rough stone and Gravel quarrying does not 
produce any toxic effluent. 

5.7 
Emissions from burning of waste in 
open air (e.g. slash materials, 
construction debris) 

No 
There is no such type of activities involved in 
this quarry project.  

5.8 Emissions from any other sources No Emissions from other sources are not envisaged. 
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6. Generation of Noise and Vibration, and Emissions of Light and Heat: 

S. No Information/Checklist confirmation Yes/
No 

Details thereof (with approximate 
quantities/rates, wherever possible) with 
sources of information data 

6.1 
From operation of equipment e.g. 
engines, ventilation plant, crushers 

Yes 

Due to operation of machineries there is likely 
hood of some increase in noise level. The noise 
level at site will be maintained below 
permissible limit. Measures like lubrication & 
preventive maintenance shall be taken to control 
noise from the machineries. 
The vibration during the moment of machinery 
will be minimal for a short span that will be well 
within the prescribed limits. 

6.2 From industrial or similar processes No There is no proposal of processing plant. 

6.3 From construction or demolition No No construction or demolition work takes place. 

6.4 From blasting or piling No 

The quarrying activity will be carried out 
blasting for shattering effect and loosen the 
Rough stone. However, controlled blasting 
measures will be adopted for minimizing ground 
vibration. 
 

6.5 
From construction or operational 
traffic 

Yes 

The transportation of Rough stone through 
tippers can produce noise but are maintained 
within permissible limits, by keeping machinery 
in proper condition as per RTO & TNPCB 
Norms and maintenance under experience and 
qualified mechanics.  
 

6.6 From lighting or cooling systems No 
The quarry operation will be carried out at the 
day time only hence the lighting and cooling 
systems are not required.  

6.7 From any other sources No 

This quarrying project is site specific which is 
operated by jackhammer drilling and limited 
blasting; hence external power other than HSD 
is not involved in this project.  
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7. Risks of contamination of land or water from releases of pollutants into the ground 
or into sewers, surface water, ground water, coastal water or the sea: 

S. No Information/Checklist confirmation Yes/
No 

Details thereof (with approximate 
quantities/rates, wherever possible) with 
sources of information data 

7.1 
From handling, Storage, use or 
spillage of hazardous materials 

No 

No hazardous materials will be used in the 
process. Oiling and lubrication of hauling 
vehicles will be done by using oil tray to 
prevent spillage of oil. Vehicles and machinery 
will be well maintained to prevent leakage of 
oil. 

7.2 

The discharge of sewage will be 
collected on soap pits will be 
discharge to a place authorized by 
municipal authorizes as per guidelines 

No 
Septic tank will be cleaned periodically and the 
sludge generated will be used as manure in the 
green belt. 

7.3 
By deposition of pollutants emitted to 
air into the land or into water 

No 

  There is likely hood increase of Particulate 
Matter due to quarrying operations. Regular 
sprinkling of water will suppress dust at 
points/places of generation. 

7.4 From any other sources No 

An efficient and effective management plan is 
proposed for the project; hence it may not have 
any significant impact on the surrounding 
environment. 

7.5 
Is there a risk of long term buildup of 
pollutants in the environment from 
these sources? 

No 
 

No such type of activities not involved in this 
quarry.  

 
 
 
 
 
 
 
 
 
 
 
 
 

 

80



21 
 

 
 
 

8. Risk of accidents during construction or operation of the project, which could 
affect human health or the environment 

S. No Information/Checklist 
confirmation 

Yes/ 
No 

Details thereof (with approximate 
quantities/rates, wherever possible) with 
sources of information data 

8.1 
From explosions, spillages, fires etc., 
form storage, handling, use or 
production of hazardous substances 

No 

The drilling and blasting are involved in the 
project for liberation and splitting of Rough 
stone. The explosive materials will be brought 
from authorized explosive license holder 
during blasting. There is no proposal of storage 
of explosives after the grant of quarry lease. 
 

8.2 From any other causes Yes  

The risks of accidents are envisaged in quarry 
operations, failure of quarry pit slopes, 
excavators, tipper movement, etc. However, all 
safety measures shall be taken to prevent any 
accidents. The quarrying activities will be 
monitored under the supervision of experienced 
and qualified competent mines foreman.  

8.3 

Could the project be affected by 
natural disasters causing 
environmental damage (e.g. floods, 
earthquakes, landslides, cloudburst 
etc.)? 

No 

There is no earthquake, floods, Landslides, 
cloud burst recorded in the lease area. It’s an 
opencast quarrying, hence this project could 
not affect severely due to the natural disasters. 
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9. Factors which should be considered (such as consequential development) which could 
lead to environmental effects to environmental effects or the potential for cumulative impacts 
with other existing or planned activities in the locality 

S. No Information/Checklist confirmation Yes/ 
No 

Details thereof (with approximate 
quantities/rates, wherever possible) with 
sources of information data 

9.1 

Lead to development of supporting. 
cities, ancillary development or 
development stimulated by the project 
which could have impact on the 
environment e.g.: 
• Supporting infrastructure (roads, 

power supply, waste or waste 
treatment, etc.) 

• housing development 
• extractive industries 
• supply industries 
• other 

 
 
 

No 

Living standard will be improved of the nearby 
villagers. 
 
The proposed project shall directly/indirectly 
develop the area by providing employment, tax 
to government, development of ancillary units, 
shopkeeper, supermarket, mechanic shed etc., 
 
The workers are available from the nearby 
villages, hence the project will not attract 
housing Development, Extractive industries, 
supply industries or any other activities.  
 

9.2 
Lead to after- use of the site, which 
could havean impact on environment 

No  

The land does not used after the completion of 
quarrying operation the fencing will be 
constructed around the quarried pits to prevent 
the inherent entry of public and cattle.  
 

9.3 Set a precedent for later developments No 

A better after use scenario with increase in 
greenery, besides the quarried out pit will act as 
a temporary reservoir which will enhance the 
static level of the Ground water in the nearby 
wells.  

9.4 
Have cumulative effects due to 
proximity to other existing or planned 
projects with similar effects 

No  

  
No cumulative impacts are envisaged. 
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(III) Environmental Sensitivity 

S.  
No Areas Name/ 

identity 
Aerial distance (within 10 Km.) 

Proposed project location boundary 

1 

Areas protected under 
international conventions, national 
or local legislation for their 
ecological, landscape, cultural or 
other related value 

No 
There are no such protected areas like ecological 
landscape, cultural area etc. identified within the 
10Km radius. 

2 

Areas which are important or 
sensitive for ecological reasons - 
Wetlands, watercourses or other 
water bodies, coastal zone, 
biospheres, mountains, forests 

Yes  

There is no coastal zone, biospheres, mountains, 
forests within the radius of 10Km. 
Water bodies: 
Cauvery River  - 9.0Km - N 
Mayanur Barrage right canal – 4.5Km -NE 

3 

Areas used by protected, 
important or sensitive species of 
flora or fauna for breeding, 
nesting, foraging, resting, over 
wintering, migration 

- --------- 

4 
Inland, coastal, marine or 
underground waters 

No 
There is no Inland, coastal, and marine or 
underground water around the site. 

5 State, National boundaries No 
There is no Interstate boundary within the radius 
of 10Km. 

6 
Routes or facilities used by the 
public for access to recreation or 
other tourist, pilgrim areas 

No 
There is no tourist, pilgrim areas within 10Km 
radius 

7 Defense installations No 
No defense installation found within 10Kms from 
the project area.  

8 Densely populated or built-up area Yes 

S. 
No 

Name of the  
Village 

Approximate 
Distance  

& Direction  
from lease area 

Approximate 
population 

1. Iyermalai 1km – Northeast 2250 
2. Sivayam North 3.5km – Southeast 7370 
3. Kuzanthaipatti 1km – Southwest 1360 
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9 

Areas occupied by sensitive man-
made land uses 
(hospitals, schools, places of 
worship, community facilities) 

Yes 

Kulithalai is having all the facilities which are at a 
distance of 8.5Km on Northeastern side of the lease 
area. 
 

10 

Areas containing important, high 
quality or scarce resources 
(ground water resources, surface 
resources, forestry, agriculture, 
fisheries, tourism, minerals) 

No 

The quarry operation is restricted up to only up to 
38m [3m Gravel + 35m Rough stone] for a 
mining period of Five years. Hence the ground 
water will not be affected beside the area is devoid 
of agriculture, Forestry, Tourist place etc., 

11 

Areas already subjected to 
pollution or environmental 
damage. (those where existing 
legal environmental standards are 
exceeded) 

No 

This is the fresh quarry project, hence the area has 
not subjected to pollution or environmental 
damage. The atmosphere is quite fresh and it is 
proposed to carry out the quarrying operations an 
Eco friendly manner. 

12 

Areas susceptible to natural 
hazard which could cause the 
project to present environmental 
problems 
(earthquakes, subsidence, 
landslides, erosion, flooding or 
extreme or adverse climatic 
conditions) 

No 

The areas are not susceptible to natural hazards 
like landslides, earthquake, it is a high stable land. 
There are no evidences recorded in the past 
history.  
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“I hereby given undertaking that the data and information given in the application and enclosures 

are true to the best of my knowledge and belief and I am aware that if any part of the data and 

information submitted is found to be false or misleading at any stage, the project will be rejected 

and clearance give, if any to the project will be revoked at our risk and cost. 

 
Date:  01.07.2019 
Place: Karur 

 
 

1. Signature of the proponent with Name and Full Address 
       For Tvl. Navamani Mines Private Limited, 
 
 
 
 

P.Mani 
(Managing Director) 
No.5/898, Alagu Nagar, 
Trichy Road,  
Namakkal District – 637 001 
Mobile No : 94433 44331 
 
 

2. Signature of the Qualified Person 
 
 
 
 

Dr. P.Thangaraju, M.Sc., Ph.D., 
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Form-1 (As per EIA Notification 2006) 
 

For the Proposed 
Rough stone and Gravel Quarry Project- 2.80.5Ha  

S.F.No: 15/1 & 15/2 at Sivayam (North) Village, Krishnarayapuram 
Taluk,  

Karur District, TamilNadu 

 

Proposed by 
Tvl. Navamani Mines Private Limited, 

Thiru.P.Mani, Managing Director, 
No.5/898, Alagu Nagar, 

Trichy Road, 
Namakkal District – 637 001 

 
 

 
Application Form for Obtaining Environmental Clearance from 

State Environment Impact Assessment Authority (SEIAA) 

 Government of Tamilnadu, Chennai 
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Appendix –I 

(See Paragraph -6) 
FORM 1 

(I) BASIC INFORMATION 
S. No. Item Details 

1 
Name of the project/s Sivayam (North) Rough stone and Gravel Quarry project 

belongs to Tvl. Navamani Mines Private Limited, 
2 S. No. in the schedule 1(a) 
3 Proposed capacity/ 

area/length/tonnage to be 
handled/command area/lease 
area/number of wells to be drilled 

Capacity  
 The proposed quantity of reserves is 3, 95,935m3 of 
Rough stone and 49,332m3 of Gravel formation for five 
years in the entire area. 
Lease applied Area : 2.80.5Ha  
The command area  
 2.25.3Ha (effective quarrying area proposed). 
It is a shallow open cast quarry. The area is covered by the 
Gravel which is about 3m thickness. Massive Charnockite is 
found after 3m (Gravel) which is clearly inferred from the 
existing quarry pits. Hence no wells are proposed or not 
drilled. 

4 New/Expansion/ Modernization 
It is a fresh application of Rough stone and Gravel Quarry 
project in Sivayam (North) Village. 

5 

Existing capacity/Area etc. The proposed quantity of reserves is 3,95,935m3 (or) 65,989 
Lorry Loads of Rough stone up to a depth of 38m [3m 
Gravel + 35m Rough stone] for a mining period of Five 
years. 
 

Description 
Rough 
stone 
in m3 

Gravel 
in m3 

Geological Resources 9,80,455 84,039 
Available Mineable 
reserves 3,95,935 49,332 

Five years plan period As in 
the approved mining plan 3,95,935 49,332 

6 Category of project i.e. `A’ or ‘B’ Category – B2. 

7 
Does it attract the general condition? 
If yes, please specify. 

The project area is 2.80.5Ha ie., up to 25ha hence the general 
condition will not attract this project 

8 
Does it attract the specify condition? 
If yes, please specify. 7.5m safety distance from the Patta Land and Bench loss. 

9 
Location Topo Sheet No. 58 - J/05 

Latitude between: 10°52'19.57"N to 10°52'25.68"N 
Longitude between: 78°22'26.70"E to 78°22'34.23"E 
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 Plot/ Survey/ Khasra No. 15/1 & 15/2 
 Village Sivayam (North) 
 Taluk Krishnarayapuram 
 District Karur 
 State Tamilnadu 

10 
Nearest railway station/ airport along 
with distance in kms 

Kulithalai Railway station – 8.5Km  - NE 
Trichy Airport                    - 39.0Km   - SE 

11 
Nearest Town, city, District 
Headquarters along with distance in 
kms 

Town                 - Kulithalai – 8.5Km – NE 
Nearest City       -  Karur –33.0Km  - NW 
District                - Karur –33.0Km – NW 

12 

Village Panchayats, ZilaParishad, 
Municipal Corporation, Local body 
(complete postal addresses with 
telephone nos. to be given) 

Village                 – Sivayam (North) 
Panchayat union – Krishnarayapuram 
Taluk   – Krishnarayapuram 
District  – Karur 

13 Name of the applicant Tvl. Navamani Mines Private Limited, 

14 

 
Registered Address  

Thiru.P.Mani, Managing Director, 
No.5/898, Alagu Nagar, 
Trichy Road,  
Namakkal District – 637 001 

15 

Address for correspondence:  
Name Tvl. Navamani Mines Private Limited, 
Designation (Owner/Partner/CEO) Company   

Address Thiru.P.Mani, Managing Director, 
No.5/898, Alagu Nagar, 
Trichy Road,  
Namakkal District – 637 001 

Pin code No 637 001 

E-mail  navamanimines@gmail.com  

Mobile No. 
Aadhaar No. 

94433 44331 
8197 3123 2948 

Fax No.  - 

16 

Details of Alternative Sites examined, 
if any. Location of these sites should 
be shown on a Topo sheet. 

There is no alternative sites are examined. The project is site 
specific. 

17 Interlinked Projects There is no interlinked project. 

18 
Whether separate application of 
interlinked project has been 
submitted? 

As there is no interlinked project, no application has been 
submitted.  
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19 If yes, date of submission 
As there is no interlinked project, no application has been 
submitted.  

20 If no, reason The project involves Rough stone and Gravel Quarry only. 

21 

Whether the proposal involves 
approval/ clearance under: if yes, 
details of the same and their status to 
be given. 
(a) The Forest (Conservation) Act, 
1980? 
(b) The Wildlife (Protection) Act, 
1972? 
(c) The C. R. Z. Notification, 1991? 

(a) The project does not attract the Forest (Conservation) Act 
1980. 
(b) There is no wild life in the project site area under the 
Wildlife (protection) Act 1972. 
(C) The project area does not fall the C.R.Z Notification, 
1991. 

22 

 
 
 
Whether there is any Government 
Order/ Policy relevant/ relating to the 
site? 

The precise area communication letter was received from 
the District Collector, Karur vide Rc.No. 256/Mines/2019, 
Dated: 19.06.2019 
 
The Mining Plan was got approval by the Deputy Director, 
Department of Geology and Mining, Karur vide Rc.No. 
256/Mines/2019, Dated: 24.06.2019 

23 Forest land involved (hectares) No forest land is involved lease area. 

24 

Whether there is any litigation 
pending against the project and/ or 
land in which the project is propose to 
be set up? 
(a) Name of the Court 
(b) Case No. 
(c) Orders/ directions of the Court, if 
any and its relevance with the 
proposed project. 

There is no court case pending, litigations relating to the 
project directly and indirectly.  
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(II)  Activity 
1. Construction operation or decommissioning of the project involving actions, which will 
cause physical changes in the locality (topography, land use changes in water bodies, etc.) 

S. No 
Information/Checklist 

confirmation Yes/No 
Details thereof (with approximate 
quantities/rates, wherever possible) with sources 
of information data 

1.1 

Permanent or temporary change in 
land use, land cover or topography 
including increase in intensity of 
land use (with respect to local land 
use plan) 

Yes 

 The lease applied area is exhibits plain terrain. 
The area has gentle sloping towards Southwestern 
side. The altitude of the area is 124m (max) above 
Mean sea level. The land will be changed after the 
quarrying of Rough stone and Gravel as per the 
Mining plan, 
 Conventional Open cast semi Mechanized 
Mining with 5.0 meter vertical bench with a bench 
width of 5.0 meter is being proposed. 

Topography will change in respect to overburden 
excavation. However, measures will be implemented 
as per mining Plan.  
As the area of the quarry remains the same, there will 
not be any increase in intensity of local land use.  
 

Description 
Present 
area in  
(Ha) 

Area at the 
end of this 
quarrying 

period (Ha) 

Area under quarrying 0.10.0 2.25.3 
Infrastructure Nil 0.01.0 

Roads Nil 0.02.0 
Green Belt Nil 0.28.6 

Unutilized area 2.70.5 0.23.6 
Grand Total 2.80.5 2.80.5 

1.2 Clearance of existing land, 
vegetation and building? 

No 
There is no vegetation and building in this project 
area, hence there is no requirement of clearing the 
vegetation and building. 
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1.3 Creation of new land uses? No 

The total quarrying activity is proposed to carry out 
within the quarry lease area. Hence, there is no 
proposal for creating of new land uses. Temporary 
approach road within the project area will be form for 
the easy access of men and machinery. 

1.4 Pre-construction investigations e.g. 
bore houses, soil testing? 

No 
Hence pre-construction investigation and soil testing 
is not proposed before quarrying operation. 

1.5 Construction works? Yes  

There will be no major civil works, other than the 
following infrastructure: office building, storeroom, 
toilet and first aid room will be provided on semi-
permanent structures within the quarry lease area in 
the safety barrier. After the grant of lease. 

1.6 Demolition works? No 
There are no existing building within the quarry 
lease area hence no demolition work is involved. 

1.7 
Temporary sites used for 
construction works or housing of 
construction workers? 

Yes 

Sites service on Semi-permanent structure will be 
constructed only after grant of quarry lease within 
7.5m safety barrier. 
 

1.8 

Above ground buildings, structures 
or earth works including linear 
structures, cut and fill or 
excavations 

No  
There are no tall buildings or linear structure found 
within the quarry site. There is no requirement of 
cutting and filling in the site.  

1.9 Underground works including 
mining or tunneling? 

No 
Open cast semi mechanized quarrying will be 
adopted. No underground mining or tunneling is 
proposed. 

1.10 Reclamation works? No 

There is no reclamation works is proposed. In the 
proposed mining plan only up to 38m [3m Gravel + 
35m Rough stone] depth has been envisaged as 
workable depth for safe & economic mining during 
the lease period. Hence, after quarry reaches ultimate 
pit limit (for this lease period) of up to 38m depth 
fencing will be constructed around the quarried pits 
to prevent inherent entry of the public and cattle. 

1.11 Dredging? No 
It’s an inland opencast quarrying operation, hence 
dredging activities are not proposed. 
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1.12 Offshore structures? No 
It’s an opencast quarrying operation, There is no 
such type of activities involved. 

1.13 
Production and manufacturing 
processes? 

No 

No production or manufacturing is involved in this 
Rough stone and Gravel quarrying. The Rough stone 
is liberated from the parent rock loading the Rough 
stone from pithead to the needy crushers. 
 
 
 
 
 

1.14 
Facilities for storage of goods or 
materials? 

No 

There is no proposal for storage of material within 
the quarry lease area. The Rough stone will be 
directly loaded into the tippers and transported to the 
crushing unit. 

1.15 

 
 
 
 
 
Facilities for treatment or disposal 
of solid waste or liquid effluents? 
 
 
 
 
 
 

No  

The entire quarried Rough stone will be consumed. 
The anticipated waste will be very negligible the entire 
Rough stone irrespective of size has a good 
commercial market at present market scenario. 
Domestic waste water will be treated in Septic Tank 
followed by soak pit. The manure will be treated and 
used for green belt development. The Rough stone 
will not produce toxic effluence in the form of solid, 
liquid or gas. No waste water will be discharged by 
quarry operation. 

1.16 Facilities for long term housing of 
operational workers? 

No 

The proposed project is 2.80.5Ha. The minimum 
employees are available in the nearby villages, hence 
long term housing of operational workers are not 
proposed. Rest shelter will be constructed on Semi-
permanent structure within the lease area on 
boundary barrier after the grant of quarry lease. 

1.17 New road, rail or sea traffic during 
construction or operation? 

No 

No new roads, rail or sea traffic is proposed during 
operation, the existing road will be utilized for 
transportation of the Rough stone and Gravel. There is 
few habitations or villages enrouted between the stone 
quarry and crushing site.  
However, internal roads within the quarry lease area 
will be developed and maintained as per statutory 
norms. 
 

1.18 

New road, rail, air waterborne or 
other transport infrastructure 
including new or altered routes and 
stations, ports, airports etc.? 

No 

There is no such type of activities involved in this 
project. 
Existing road will be utilized for the transportation 
of Rough stone to the needy crusher sites. 
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1.19 

Closure or diversion of existing 
transport routes or infrastructure 
leading to changes in traffic 
movements? 

No 

The project will not cause any changes and 
hindrance in the existing traffic movements. 
 
 

1.20 New or diverted transmission lines 
or pipelines? 

No 
The project does not involve diversion of 
transmission/pipe lines. 

1.21 

Impoundment, damming, 
culverting, realignment or other 
changes to the hydrology of 
watercourses or aquifers? 

No 

The quarrying operation is restricted up to a depth of 
38m [3m Gravel + 35m Rough stone] for a mining 
period of Five years. The Water level in the 
surrounding area is found at a depth of 50-45m 
below general ground profile. Hence there is no 
damage for ground water hydrology or aquifers.  

1.22 Stream crossings? No There is no stream crossing within the lease area. 

1.23 
Abstraction or transfers of water 
from ground or surface waters? 

No  
The proposed quarrying does not require any 
abstraction or transfer of water from the Ground or 
surface water bodies. 

1.24 
Changes in water bodies or the land 
surface affecting drainage or run-
off? 

No 

The quarry operation is restricted up to a depth of 
38m. Quarry operation will not affect the drainage 
pattern of the lease area. There is no change in water 
bodies or the land surface affected during run off. 

1.25 
Transport of personnel or materials 
for construction, operation or 
decommissioning? 

No 

During operation phase, after grant of lease 
quarrying personnel will be brought from 
surrounding villages by applicant’s jeep or van. 
The materials and tools shall be transported by trucks 
and tippers, the existing road and infrastructure 
facilities are sufficient. No construction operation or 
decommissioning envisaged.   

1.26 
Long-term dismantling or 
decommissioning or restoration 
works? 

No  
No Dismantling and decommissioning are proposed in 
this project. 

1.27 
Ongoing activity during 
decommissioning which could have 
an impact on the environment? 

No 
There is no such type of activities involved in this 
project.  
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1.28 Influx of people to an area in either 
temporarily or permanently? 

Yes 

During operational phase, the manpower requirement 
will be around 36. Local people are envisaged in this 
quarry operation. Inherent entry of public will be 
strictly prevented. 

No child labor will be deployed for any type of 
quarrying operation. All the labors engaged for 
quarrying operations will be trained, equipped with 
protective devices and insured till the end of life of 
quarry. 

 
 
 
 
 
 
 

 

1.29 Introduction of alien species? No There is no proposal to introduce alien species. 

1.30 Loss of native species or genetic 
diversity? 

No 

There will be no loss of native species or genetic 
diversity taken during the quarry operation as the 
lease area is devoid of Plantation, vegetation and 
agriculture.  

1.31 Any other actions? No 

Temporary approach road will be formed and 
maintain within the lease area.  
Tippers will be transportation of Rough stone to the 
needy crushers by existing road. (already in good 
condition)  
No long term dismantling or decommissioning is 
involved in this project. This project is sites specific 
and may not have any significant impact on the 
environment. 
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2. Use of Natural resources for construction or operation of the project (such as land, water, materials 
or energy, especially any resources which are non -renewable or in short supply): 

S. No Information/Checklist confirmation Yes/
No 

Details thereof (with approximate 
quantities/rates, wherever possible) with 
sources of information data 

2.1 Land especially undeveloped or 
agricultural land (ha) 

No 

The lease applied area is exhibits plain terrain. The 
area has gentle sloping towards South western side. 
The altitude of the area is 124m (max) above Mean 
sea level. The area is covered by the Gravel which 
is about 3m thickness. Massive Charnockite is 
found after 3m (Gravel) which is clearly inferred 
from the existing quarry pits. The area is dry barren 
land devoid of agriculture and habitations. The 
land is not used for any specific vegetation. 

2.2 Water (expected source & competing 
users) unit: KLD Yes  

The project does not require huge water for 
quarrying operation, about 5.0KLD of water will be 
used for the project 

1. Drinking Water -  2.0KLD 
& Domestic purpose  

2. Dust Suppression           -2.0 KLD 
3. Green belt                    -  1.0 KLD           

 Total                             - 5.0 KLD 
The source of water brought from approved water 
vendors and Existing bore wells from nearby area. 
 2.3 Minerals (MT) No No minerals used for construction purposes. 
 
 
 

2.4 
Construction material - Stone, 
aggregates, and/Soil (expected source-
MT) 

No The proposed Rough stone and Gravel quarry 
project does not require any construction material.  

2.5 Forests and timber (source-MT) No  There is no forests and timber (source –MT)  

2.6 

Energy including electricity and fuels 
(source, competing users) unit: fuel  
 
 
(MT),Energy (MW) 

Yes  

The limited scale of activities adopted in Rough 
stone and Gravel quarrying does not require high-
tension electric power supply. The quarrying 
operation is only for daytime. The electricity will 
be used only for mine office and lighting around 
the quarry during night time. The existing electric 
line near the quarry site will be used. 
Fuels are used for operating machineries and 
vehicles during quarrying process and 
transportation. Fuel required for this project life is 
about 3,24,972 Liters of HSD for entire project life. 
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2.7 
Any other natural resources (use 
appropriate standard units) 

No  No other natural resource will be required. 

 
3. Use, storage, transport, handling or production of substances or materials, which could be harmful 

to human health or the environment or raise concerns about actual or perceived risks to human health. 

S. No Information/Checklist confirmation Yes/ 
No 

Details thereof (with approximate 
quantities/rates, wherever possible) with 
sources of information data 

3.1 

Use of substances or materials, which 
are hazardous (as per MSIHC rules) to 
human health or the environment (flora, 
fauna, and water supplies) 

No 

There is no proposal for storage, handling or 
transportation of any hazardous materials or 
substances as per MSIHC rules in this Rough 
stone and Gravel quarry project. 

3.2 
Changes in occurrence of disease or 
affect disease vectors (e.g. insect or 
water borne diseases) 

No 

The Rough stone does not produce any toxic 
effluent in the form of solid, liquid and gas, hence 
the diseases related to insect or water borne 
diseases is not envisaged. There is no proposal of 
storage of water inside the project area. The 
seepage water and rain water will be drained 
immediately by 5HP pumps and it will be used for 
Green Belt Development and for dust suppression 
on haul and quarry roads. 

3.3 
Affect the welfare of people e.g. by 
changing living conditions? 

No   

Welfare of people will get positive change due to 
the project, where a number of Welfare activities 
are being undertaken. Due to increase of the 
employment earning of local people and lifestyle 
of the people will enhance, around 36 peoples will 
be directly benefit to this project. 
 No child labor will be engaged for any 
type of quarrying operation. All the labor will be 
insured and the salary and benefits will be paid as 
per the Labor enforcement officers (Ministry of 
labor and welfare) Norms. 
 

3.4 
Vulnerable groups of people who could 
be affected by the project e.g. hospital 
patients, children’s, the elderly etc., 

No 

There is no effect envisaged for the vulnerable 
groups of people who could be affected by the 
project. The Rough stone will be transportation of 
Rough stone to the needy crushers by tarpaulin 
cover to prevent spillage. 

3.5 Any other causes No There is no other cause are envisaged. 
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4. Production of solid wastes during construction or operation or decommissioning MT/mounts) 

S. No Information/Checklist confirmation 
Yes/ 
No 

Details thereof (with approximate 
quantities/rates, wherever possible) with 
sources of information data 

4.1 Spoil, overburden or mine wastes No 

The Rough stone and Gravel quarrying does not 
produce any waste. The entire Rough stone 
irrespective of size will be sold in commercial 
market. Waste storage does not arise.  

4.2 Municipal waste (domestic and or 
commercial wastes) 

Yes  
The small quantity of Municipal waste will be 
generated shall be disposed as per guidelines. 

4.3 Hazardous wastes (as per Hazardous 
Waste Management Rules) 

No 

In this quarrying activities waste oil will be 
generated during the operation period it will be 
sent to authorize Re- Circulars as per SPCB/ 
CPCB norms. Care and maintenance of vehicles 
by experience qualified mechanics will be 
undertaken to prevent breakdown and spillage of 
oils and lubes. 

4.4 Other industrial process wastes No 
Industrial wastages are not generated during the 
quarrying operation.  

4.5 Surplus product No There is no such type of activities in this quarry.  

4.6 Sewage sludge or other sludge form 
effluent treatment 

Yes  
Sanitary facilities will be constructed on Semi-
permanent structure and the sewage waste will be 
disposed periodically as per the norms. 

4.7 Construction or demolition wastes No 
No Construction or demolition wastes involved in 
this quarry.  

4.8 Redundant machinery or equipment No No redundant machineries involved in this project.  

4.9 Contaminated soils or other materials No 
There is no a contaminated material or soil 
observed in the quarry lease area.   

4.10 Agricultural wastes No There is no agricultural waste anticipated. 

4.11 Other solid wastes No There is no other solid waste anticipated. 
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5. Release of pollutants or any hazardous, toxic or noxious substances to air (Kg/hr) 

S. No Information/Checklist confirmation Yes/
No 

Details thereof (with approximate 
quantities/rates, wherever possible) with 
sources of information data 

5.1 Emissions from combustion of fossil 
fuels from stationary or mobile sources 

Yes  

The emissions of SO2 (Sulfur dioxide) & NO2 
(Nitrogen dioxide) may be due to use of diesel 
operated quarry machinery and vehicles. Better 
maintenance of equipment in good condition will 
help to reduce such emissions. 

5.2 Emissions from production processes 
Yes 

 

Dust is the main pollutant produced in the 
proposed activity. Emission from loading, drilling 
and blasting but they will be maintained within 
limits by proper maintenance and sprinkling of 
water and Afforestation developments. Tarpaulin 
covers will be covered in vehicles during 
transportation. 

5.3 Emissions from materials handing 
including storage or transport 

Yes 

Fugitive dust will be generated from material 
handling activities. 
Dust suppression by water sprinklers will be 
provided to prevent the fugitive dust emissions 
during loading. Tarpaulin covers will be covered 
in vehicles during transportation. 

5.4 
Emissions form construction activities 
including plant and equipment 

No 
No major construction activities are envisaged. 
It’s a conventional Eco friendly quarrying 
operation.  

5.5 
Dust or odors form handling of materials 
including construction materials, sewage 
and waste 

No  

Minor Dust will be generated during breaking of 
rocks, transportation of Rough stone and it will be 
controlled. However, there is no possibility of any 
odor generation as there are no organic 
solvents/processes involved. 

5.6 Emissions from incineration of waste No 
The Rough stone and Gravel quarrying does not 
produce any toxic effluent. 

5.7 
Emissions from burning of waste in open 
air (e.g. slash materials, construction 
debris) 

No 
There is no such type of activities involved in this 
quarry project.  

5.8 Emissions from any other sources No Emissions from other sources are not envisaged. 
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6. Generation of Noise and Vibration, and Emissions of Light and Heat: 

S. No Information/Checklist confirmation 
Yes/
No 

Details thereof (with approximate 
quantities/rates, wherever possible) with 
sources of information data 

6.1 From operation of equipment e.g. 
engines, ventilation plant, crushers 

Yes 

Due to operation of machineries there is likely 
hood of some increase in noise level. The noise 
level at site will be maintained below permissible 
limit. Measures like lubrication & preventive 
maintenance shall be taken to control noise from 
the machineries. 
The vibration during the moment of machinery 
will be minimal for a short span that will be well 
within the prescribed limits. 

6.2 From industrial or similar processes No There is no proposal of processing plant. 

6.3 From construction or demolition No No construction or demolition work takes place. 

6.4 From blasting or piling No 

The quarrying activity will be carried out blasting 
for shattering effect and loosen the Rough stone. 
However, controlled blasting measures will be 
adopted for minimizing ground vibration. 
 
 
 

6.5 
From construction or operational 
traffic 

Yes 

The transportation of Rough stone through 
tippers can produce noise but are maintained 
within permissible limits, by keeping machinery 
in proper condition as per RTO & TNPCB Norms 
and maintenance under experience and qualified 
mechanics.  
 
 6.6 From lighting or cooling systems No 
The quarry operation will be carried out at the day 
time only hence the lighting and cooling systems 
are not required.  

6.7 From any other sources No 

This quarrying project is site specific which is 
operated by jackhammer drilling and limited 
blasting; hence external power other than HSD is 
not involved in this project.  
 
 
 
 
 
 
 
 

 
 
 
 
 

99



Navamani Mines Form 1 

20 
 

 
 

7. Risks of contamination of land or water from releases of pollutants into the ground 
or into sewers, surface water, ground water, coastal water or the sea: 

S. No Information/Checklist confirmation Yes/
No 

Details thereof (with approximate 
quantities/rates, wherever possible) with 
sources of information data 

7.1 From handling, Storage, use or 
spillage of hazardous materials 

No 

No hazardous materials will be used in the 
process. Oiling and lubrication of hauling 
vehicles will be done by using oil tray to prevent 
spillage of oil. Vehicles and machinery will be 
well maintained to prevent leakage of oil. 

7.2 

The discharge of sewage will be 
collected on soap pits will be discharge 
to a place authorized by municipal 
authorizes as per guidelines 

No 
Septic tank will be cleaned periodically and the 
sludge generated will be used as manure in the 
green belt. 

7.3 By deposition of pollutants emitted to 
air into the land or into water 

No 

  There is likely hood increase of Particulate 
Matter due to quarrying operations. Regular 
sprinkling of water will suppress dust at 
points/places of generation. 

7.4 From any other sources No 

An efficient and effective management plan is 
proposed for the project; hence it may not have 
any significant impact on the surrounding 
environment. 

7.5 
Is there a risk of long term buildup of 
pollutants in the environment from 
these sources? 

No 
 

No such type of activities not involved in this 
quarry.  
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8. Risk of accidents during construction or operation of the project, which could 
affect human health or the environment 

S. No Information/Checklist 
confirmation 

Yes/ 
No 

Details thereof (with approximate 
quantities/rates, wherever possible) with 
sources of information data 

8.1 
From explosions, spillages, fires etc., 
form storage, handling, use or 
production of hazardous substances 

No 

The drilling and blasting are involved in the 
project for liberation and splitting of Rough 
stone. The explosive materials will be brought 
from authorized explosive license holder during 
blasting. There is no proposal of storage of 
explosives after the grant of quarry lease. 
 
 

8.2 From any other causes Yes  

The risks of accidents are envisaged in quarry 
operations, failure of quarry pit slopes, 
excavators, tipper movement, etc. However, all 
safety measures shall be taken to prevent any 
accidents. The quarrying activities will be 
monitored under the supervision of experienced 
and qualified competent mines foreman.  

8.3 

Could the project be affected by 
natural disasters causing 
environmental damage (e.g. floods, 
earthquakes, landslides, cloudburst 
etc.)? 

No 

There is no earthquake, floods, Landslides, 
cloud burst recorded in the lease area. It’s an 
opencast quarrying, hence this project could not 
affect severely due to the natural disasters. 
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9. Factors which should be considered (such as consequential development) which could 
lead to environmental effects to environmental effects or the potential for cumulative impacts 
with other existing or planned activities in the locality 

S. No Information/Checklist confirmation Yes/ 
No 

Details thereof (with approximate 
quantities/rates, wherever possible) with 
sources of information data 

9.1 

Lead to development of supporting. 
cities, ancillary development or 
development stimulated by the project 
which could have impact on the 
environment e.g.: 
• Supporting infrastructure (roads, 

power supply, waste or waste 
treatment, etc.) 

• housing development 
• extractive industries 
• supply industries 
• other 

 
 
 

No 

Living standard will be improved of the nearby 
villagers. 
 
The proposed project shall directly/indirectly 
develop the area by providing employment, tax 
to government, development of ancillary units, 
shopkeeper, supermarket, mechanic shed etc., 
 
The workers are available from the nearby 
villages, hence the project will not attract 
housing Development, Extractive industries, 
supply industries or any other activities.  
 

9.2 Lead to after- use of the site, which 
could havean impact on environment 

No  

The land does not used after the completion of 
quarrying operation the fencing will be 
constructed around the quarried pits to prevent 
the inherent entry of public and cattle.  
 
 

9.3 Set a precedent for later developments No 

A better after use scenario with increase in 
greenery, besides the quarried out pit will act as 
a temporary reservoir which will enhance the 
static level of the Ground water in the nearby 
wells.  

9.4 
Have cumulative effects due to 
proximity to other existing or planned 
projects with similar effects 

No  

  
No cumulative impacts are envisaged. 
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(III) Environmental Sensitivity 
S.  
No 

Areas Name/ 
identity 

Aerial distance (within 10 Km.) 
Proposed project location boundary 

1 

Areas protected under 
international conventions, national 
or local legislation for their 
ecological, landscape, cultural or 
other related value 

No 
There are no such protected areas like ecological 
landscape, cultural area etc. identified within the 
10Km radius. 

2 

Areas which are important or 
sensitive for ecological reasons - 
Wetlands, watercourses or other 
water bodies, coastal zone, 
biospheres, mountains, forests 

Yes  

Reserve Forest: 
➢ Marudur R.F. – 9.83km – NE 

Wildlife Sanctuary: 
➢ Kadavur Slender Loris Sabnctuary – 31 Km 

SW 
Water bodies: 
➢ Odai – 100m – South 
➢ Odai – 340m – North East 
➢ Odai – 390m – South West 
➢ Cauvery River - 9.0Km - N 
➢ Mayanur Barrage right canal – 4.5Km -NE 

 

3 

Areas used by protected, important 
or sensitive species of flora or 
fauna for breeding, nesting, 
foraging, resting, over wintering, 
migration 

- --------- 

4 
Inland, coastal, marine or 
underground waters 

No 
There is no Inland, coastal, and marine or 
underground water around the site. 

5 State, National boundaries No 
There is no Interstate boundary within the radius of 
10Km. 

6 
Routes or facilities used by the 
public for access to recreation or 
other tourist, pilgrim areas 

No 
There is no tourist, pilgrim areas within 10Km 
radius 

7 Defense installations No 
No defense installation found within 10Kms from 
the project area.  
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8 Densely populated or built-up area Yes 

S. 
No 

Name of the  
Village 

Approximate 
Distance  

& Direction  
from lease area 

Approximate 
population 

1. Iyermalai 1km – Northeast 2250 
2. Sivayam North 3.5km – Southeast 7370 
3. Kuzanthaipatti 1km – Southwest 1360 

 

9 

Areas occupied by sensitive man-
made land uses 
(hospitals, schools, places of 
worship, community facilities) 

Yes 

Kulithalai is having all the facilities which are at a 
distance of 8.5Km on Northeastern side of the lease 
area. 
 

10 

Areas containing important, high 
quality or scarce resources 
(ground water resources, surface 
resources, forestry, agriculture, 
fisheries, tourism, minerals) 

No 

The quarry operation is restricted up to only up to 
38m [3m Gravel + 35m Rough stone] for a 
mining period of Five years. Hence the ground 
water will not be affected beside the area is devoid 
of agriculture, Forestry, Tourist place etc., 

11 

Areas already subjected to 
pollution or environmental 
damage. (those where existing 
legal environmental standards are 
exceeded) 

No 

This is the fresh quarry project, hence the area has 
not subjected to pollution or environmental 
damage. The atmosphere is quite fresh and it is 
proposed to carry out the quarrying operations an 
Eco friendly manner. 

12 

Areas susceptible to natural hazard 
which could cause the project to 
present environmental problems 
(earthquakes, subsidence, 
landslides, erosion, flooding or 
extreme or adverse climatic 
conditions) 

No 
The areas are not susceptible to natural hazards like 
landslides, earthquake, it is a high stable land. 
There are no evidences recorded in the past history.  
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“I hereby given undertaking that the data and information given in the application and enclosures are 

true to the best of my knowledge and belief and I am aware that if any part of the data and information 

submitted is found to be false or misleading at any stage, the project will be rejected and clearance 

give, if any to the project will be revoked at our risk and cost. 

 
Date:  01.07.2019 
Place: Karur 

 
 

1. Signature of the proponent with Name and Full Address 
       For Tvl. Navamani Mines Private Limited, 

             
Thiru.Pazhaniyandi Vimalathithan- Director 
(Managing Director) 
No.5/898, Alagu Nagar, 
Trichy Road,  
Namakkal District – 637 001 
Mobile No : 94433 44331 
 
 

2. Signature of the Qualified Person 

            
Dr. P.Thangaraju, M.Sc., Ph.D., 
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FORM 1 M 

Application for Mining of Minor Minerals 
Under Category “B2” for less than and equal to Five Hectare 

Basic Information  

1 
Name of the Mining Lease site  

Rough Stone and Gravel Quarry Unit of Tvl. Navamani Mines 

Private Limited, 

2. Location / Site  

Survey No : 15/1 & 15/2  
Village  : Sivayam (North) 
Taluk  : Krishnarayapuram 
District : Karur 
State  : TamilNadu 

3 Land use classification of the site 

It is a Patta land. Registered in the name of the applicant (Tvl. 

Navamani Mines Private Limited), vide Patta No.3701. Refer 

the Patta copy as Annexure No. IV. 

4 GPS Co- ordinates  
Latitude between: 10°52'19.57"N to 10°52'25.68"N 

Longitude between: 78°22'26.70"E to 78°22'34.23"E 

5 
Size of the Mining Lease 
(Hectare) 

2.80.5Ha 

6. Capacity of Mining Lease (TPA) 79187m3 of Rough Stone Per Annum.158374Ts of Rough Stone 
Per Annum. 

7. Period of Mining Lease  Five (5) Years  

8 New or existing quarry 
It is a fresh application. The area has been quarrying operation 
earlier. 

9 

If in case of existing Rough Stone 
/ Blue Metal/ Granite quarry, etc., 
the Length, Width and Depth to 
which quarrying has already been 
done (below the ground level/ 
above the ground level) 

Pit Length in m 
(max) 

Width in m 
(max) Depth in m (max) 

I 25 15 3m Gravel 
II 37 18 3m Gravel 

 

10 

If quarrying had been done below 
the ground level/above the ground 
level, the height of quarrying 
already done. 

The area has been quarrying operation in 3m in Pit I & II. 

11 Ground water table in meter 
The Ground water is about 50-45m below general ground 
profile. 

12 Depth of mining 
Proposed depth is 38m [3m Gravel + 35m Rough stone] for a 
mining period of Five years. 
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13 

Name of the owner who had 
earlier undertaken the quarrying & 
a copy of mining lease issued with 
date if he is different from the 
present applicant.  

It is a fresh application of Rough stone and Gravel quarry 
Project  

14 

Proof of land ownership 
a) If owned patta copy. 
b) If not own patta land 

agreement / lease copy entered 
with the owner (to be 
enclosed) Details 

It is a Patta land. Registered in the name of the applicant (Tvl. 
Navamani Mines Private Limited), vide Patta No.3701. Refer the 
Patta copy as Annexure No. IV. 

15 Expected cost of the Project The total Cost of the project is Rs.70, 87,505/- 

16 
Environment Management Plan 
cost: 

The budget allocated for Environment Management Plan for 
five years is Rs. 3,80,000/- 

Sl.No. Description Cost in Rs) per year 
1 Air Quality Monitoring 52000 
2 Water Quality Monitoring 18000 
3 Noise Monitoring 2000 
4 Ground vibration test 4000 

TOTAL 76000/- 
 

17. Contact Information  

Name   :  Tvl. Navamani Mines Private Limited, 
Address : Thiru.P.Mani, Managing Director, 
   No.5/898, Alagu Nagar, 
   Trichy Road,  
   Namakkal District – 637 001 
State  : Tamil Nadu 
Mobile No :  94433 44331 
Aadhaar No : 8197 3123 2948 
Email   : navamanimines@gmail.com  

18 
Approved Mining Plan/Scheme 
Approval details 

The Mining Plan was got approval by the Deputy Director, 

Department of Geology and Mining, Karur vide Rc.No. 

256/Mines/2019, Dated: 24.06.2019 

19 
District Survey Report (DSR) is 
provided (Applicable in case of 
Minor minerals only) 

- 

20 
CER Plan with proposed 
expenditure 

The project cost is ≤ 100 Crores the proposed expenditure is 2% 
from the capital investment.  
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21 
Precise area communication 
approved by the competent 
Authority 

The precise area communication letter was received from the 
District Collector, Karur vide Rc.No. 256/Mines/2019, Dated: 
19.06.2019 

22 
Mining plan approved by the 
competent authority 

The Mining Plan was got approval by the Deputy Director, 
Department of Geology and Mining, Karur vide Rc.No. 
256/Mines/2019, Dated: 24.06.2019 

23 Green Belt Area Proposed Greenbelt Area is 0.28.6Ha (2,860sq.m) 

24 VAO Certificate 300m Habitation 
There is No Approved Habitation within the radius of 300m 
from the proposed quarry site and the same has been certified by 
the Village Administrative Officer. 

25 
AD/DD Letter to 500m Radius list 
of quarry Details (Existing 
/Abandoned/Proposed) 

 There are four quarries located within the radius of 500m 
from the proposed project site. Details –  
Abandoned quarries      –  Nil 
Lease expired quarries    – 1 (2.34.5Ha)  
           (Lease expired on 09.07.2019) 
Present Proposal        – 1 (2.80.5Ha) 
Existing quarries          – 3 (5.99.5Ha) 
The total extent of the Existing and proposed quarry within the 
radius of 500m is 8.80.0ha. 
Letter from Assistant Director, Department of Geology and 
Mining, Karur District detailing list of quarries within 500m 
from the proposed lease area. 

Method of Working 

26 

Category Type: 
a) Mechanize 
b) Semi- Mechanized 
c) Manual 

 It is an Opencast semi Mechanized Mining Method. 

27 

Construction and design of haul 
roads: 
a) Dimension as per the Statutory 

requirements which were 
followed or otherwise 
 

b) Number of vehicles plying on 
the haul roads inside the mine 
and the approach road to the 
pit located outside the mine, if 
any 

 

c) Are any measures taken to 
minimize fugitive dust 
generated from mine haul 
roads? Does it comply with the 

a) Haul roads will be strictly maintained as per 
Metalliferous Mines Regulations, 1961 – Circular No 
DGMS (Tech)/ Circular No.09 Dhanbad Dated 
02.12.2008.  

 

b) As per Approved Mining Plan to excavate the proposed 
quantity, anticipated vehicles plying on the main haul 
roads inside the mine and approach road is around 50-51 
Tipper tripsper day.  

c) The following measures are proposed to minimize the 
fugitive dust emission in the haul roads:  

• Laying of haul roads as per the standards 
• Periodic water sprinkling on haul roads 
• Prohibiting overloading and over-speeding of 

mineral transportation vehicle. 
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CPCB/ PCB Guidelines? 
 

 
 
 
 
d) Is there a possibility that air 

pollutants emitted from the 
project area that do not comply 
with air quality standard as per 
CPCB/TNPCB? 

• Greenbelt will be developed all along the main 
haul road. 

 

The above measures comply with the CPCB/PCB guidelines.  
 

d) As per the Baseline Monitoring report it is inferred that 
there are no Air pollutants which do not comply with the 
Air quality Standards as per CPCB/TNPCB guidelines 
and the Ambient Air Quality in the project site is well 
within the CPCB/TNPCB standards.  

28 

Mechanized / Semi – 
Mechanized Method of Mining? 
 

i. Number of Loading / 
excavating equipment’s as 
per approved mining plan 
and capacity 

 
 
 

ii. Number of loading / 
Excavating equipment’s 
actually being deployed 
and capacity 
 

iii. Type and number of 
transporting equipment’s 
 

iv. Capacity and number of 
trucks used as per 
approved mining plan  
 

v. Capacity and Number of 
trucks used actually in the 
mine  
 

vi. Does the deployment of 
loading equipment’s 
(excavators) and trucks 
fulfil the statutory 
requirement as per MMR 

Opencast Mechanized Mining – 
 
 

i. Loading/ Excavating Equipment as per Approved 
Mining Plan –  

Sl. 
No. Type No Capacity and 

Drive 

1 
Excavator with Bucket / Rock 

Breaker  
2 

300 HP 
Diesel Drive 

 
ii. The machineries will be deployed as per Approved 

Mining Plan and after obtaining 106 (2) (b) HEMM 
operating permission from DGMS as per MMR, 1961.  
 
 

iii. 5Nos. of Tippers are proposed for Transportation as per 
Approved Mining Plan. 
 

iv. 5Nos. of Tippers with 20Tonnes Capacity will be 
deployed as per Approved Mining Plan.  
 
 

v. The machineries will be deployed as per Approved 
Mining Plan and only after obtaining 106 (2) (b) HEMM 
operating permission from DGMS as per MMR, 1961 

 
vi. Yes, the machineries will be deployed only after 

obtaining permission from DGMS as per Regulation 106 
(2) (b) of MMR, 1961 
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1961 with respect to the 
site conditions? 
 
 

vii. Number and capacity of 
loading equipment’s and 
trucks used not in line with 
approved mining plan 

 
viii. Impact of excess 

deployment of loading 
equipment’s (excavators) 
and transporting 
equipment’s on 
environment.  

a. Air pollutants 
b. Water Quality 
c. Land Quality 
d. Noise level 

 

ix. Type of transporting 
system used  

a) Trucks 
b) Any other mode 

 
 
 
 
vii. None, the Hydraulic Excavator and Loading 

Equipment’s will be deployed strictly as per Approved 
Mining Plan and only after obtaining 106 (2) (b) HEMM 
operating permission from DGMS as per MMR, 1961.  

 
viii. There shall be no impact on Environmental Standards of 

Air Quality, Water Quality, Land and Noise Levels at 
the proposed project site because the proponent will 
strictly adhere with the undertakings as per Approved 
Mining Plan.  
It can be inferred from the Baseline Monitoring studies 
carried out, the Ambient Air quality, Water Quality, Soil 
quality and Noise Levels are well within the prescribed 
limit of MoEF& CC, CPCB / TNPCB Standards.  
 
 

ix. The Mineral will be transported by trucks as per the 
Approved Mining Plan by roadways, there are good 
connectivity roads available from the quarry site to state 
highways and National Highway and no villages are 
enrooted. 

29 
Method of rock breaking / 
Material for the excavation 
 

After Drilling and Blasting, the blasted material shall further be 

sorted out; the material shall be hammered into required sizes 

for crusher using an excavator mounted with rock breaker (if 

required), the broken material shall be loaded into dump trucks 

by an excavator with bucket and shall be transported to the 

needy crushing units.  

 

a.    Methodology Adopted 
I. Drilling and blasting  

II. Rock breakers 
III.  Rippers  
IV. Surface miners  
V. Direct mucking by 

excavators 
VI. Manual means 

VII. Any other method or 
combination of above 

Opencast Mechanized Mining Method  
I. Small scale drilling and Blasting is proposed  
II. Rock breakers shall be deployed for breaking into 

required size. 
III. No rippers are proposed to deploy. 
IV. No surface miners are proposed.  
V. The broken material shall be directly loaded into 

Tippers by an Excavator with bucket unit. 
VI. No manual mining proposed 
VII. No new combination or methods are proposed  
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b. In case of drilling and blasting 
method 
i. Type of blasting short hole 

or deep hole 
 
 
 

ii. Whether controlled 
blasting technique 
adopted? If yes specify the 
technique with details of 
study year of study  
 

iii. Impact due to blasting 
defined as per the studies if 
any carried out previously 
as indicated. 
 

iv. Dust pollution 
 
 
 
 
 
 
 
 

v. Noise level (Db(A)) 
 
 
 
 
 
 
 
 
 
 
 
 
 

 

i. Short-hole blasting is proposed, Drilling will be 
carried out by Pneumatic Jack Hammer powered by 
Compressed Air in Zigzag-Multi rows – Pattern 
with burden at 1.0m and spacing @1.2m and 
drill-hole depth at 1.5m. 
 
 

ii. Controlled blasting techniques will be adopted under 
the guidance of competent person employed like 1st 
Class Mines Manager, 2nd Class Mines Manager, 
Mines Foreman, Mining Mate or Blaster as per MMR, 
1961. 
 

iii. No blasting studies were carried out 
previously;blasting activities shall be strictly carried 
out under the guidance of competent person employed 
as per MMR,1961.  
 

iv. There will be Increase in Dust Level and Gaseous 
concentration in Ambient Air therefore following 
control measures will be adopted – 
• Wet drilling procedure shall be practiced  
• Periodic water sprinkling on working face. 
• Proper blast design and avoiding overcharging of 

blast hole 
 

v. At present the noise levels are within the standards of 
Residential area which is inferred from the Baseline 
studies carried out and there may be an Increase in 
Ambient Noise level may cause temporary or 
permanent damage to hearing of workers, annoyance 
and irritation to residents in the nearby villages on 
commencement of quarrying operation therefore 
following control measures will be adopted – 
• Development of thick greenbelt around the 

quarrying area 
• Provision of earplugs to workers. 
• Conducting periodic medical checkup of all 

workers.  
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vi. Ground vibration studies 

and fly rock projection 

 
vi. No previous studies carried out, only small scale 

blasting is proposed & controlled blasting techniques 
will be adopted under the guidance of competent 
person employed as per MMR, 1961 to minimize the 
Ground Vibration and Fly Rock due to blasting 
activities. 

 

c. Impact of preparation of ore 
and waste on environment 

 
 

 
 

i. Air pollution 
ii. Noise pollution  

iii. Water pollution 
 

iv. Safety standard 
 

 
v. Traffic density 

 
 
 
 
 

vi. Road condition 
(vulnerability) 

Since the proposal is a small scale quarrying, the anticipated 
impact on environment is minimal. 
Proposed mitigation measures as per EMP will be strictly 
implemented and Compliance Monitoring Reports  shall 
complied and submitted periodically about – 
 

i. Ambient Air Quality 
ii. Noise Quality 
iii. Water Quality 

 
iv. Permission from DGMS as per MMR, 1961 shall be 

obtained and will provide all Personnel Protective 
Equipment’s (PPE) to all workers employed in the 
quarry. 

v. The Mineral will be transported in trucks by 
roadways, there are good connectivity roads 
available from the quarry site to state highways and 
National Highway and no villages are enrooted. 
Hence the impact on traffic density is very minimal. 

vi. Existing Road Conditions are in good standards and 
shall be maintained till the Life of Mine. 

30 

Construction and Design of 
dumps 
i. Place / Location 

ii. Approach to Dump form the 
mine distance and safety 
standards 

iii. Area of extent occupied 
iv. Dimeson of dump and no of 

Terrace with heights 
(benches) 

v. Vegetation covered : If yes, 
specify the details of plants 

 
 

Since it is anfresh quarry and anticipated recovery as per 
Approved Mining Plan is @ 100% Recovery, No Waste Dump 
is Proposed. 
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31 

Construction and design of  
Waste dumps 

i. Numbers and location of 
dumps as per approved 
Mining plan  

ii. Specify whether reject 
dumps are located within or 
outside mining lease 

iii. Area occupied in excess of 
the approval mining plan. 

iv. Dimension of Terracing 
Lights, shapes, etc., Dumps 
as per approved mining plan 

v. Fresh / existing dimension 
height shape wide etc., of 
dumps  in the mine 

vi. Volume/ Quality added to 
waste/Dump during the 
violated period. 

vii. Approach to the dump-
Dimension Distance. 

viii. Number of and type of 
equipment deployed in 
dump 

ix. Provision of Garland drains 
around the dumps  

x. Any vegetation made on the 
dumps 

xi. Provision of safety 
standards 

xii. Impact of waste/Dumps on 
environment 
a. Air pollution 
b. Water pollution 
c. Dust pollution 
d. Noise pollution 

Anticipated recovery as per Approved Mining Plan is @ 100% 
 
No Waste Dump is Proposed. The overburden in the form of 
Gravel which is about 49,332m3 of Gravel will be directly 
loaded into tippers for the filling and levelling of low lying 
areas. Therefore, negative environmental impacts due to waste 
dump storage will not arise. 
  

32 

Construction and Design of Ore 
and sub grade ore/mineral 
stacks 

i. Number and location of ore 
stacks 

ii. Dimension of ore/sub grade 
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stacks as per the approved 
mining plan 

iii. Volume/Quantity added 
during the violation period. 
 

iv. Any screening plan or any 
other loading equipment 
engaged during the violated 
period. 

v. Approach to ore/ sub grade 
stack – Distance hazards 

vi. Safety standards adopted 
while operation  

vii. Impact of are/ sub grade on 
environment 

a. Air pollution 
b. Water pollution 
c. Dust pollution 
d. Noise pollution 

As per Approved Mining Plan, No Ore and Sub-grade Ore / 
Mineral Stacks are proposed and No Screening Plant or 
Machineries are proposed for this purpose. 
Therefore, negative environmental impacts due to mineral 
storage will not arise.  
 

33 

Mine pit water 
i. Intersection of Ground 

water table specify the 
measures taken 

 
 

ii. Ground water table as per 
hydra geological studies 
(Pumping test) 

 
 
iii. Provision of Garland 

drains around pit and 
dumps 

 
 
 
 
 
iv. Water pollution 

 
 
 

 
i. The proposed project will not intersect the ground 

water table, as the ultimate pit limit is upto a depth of 
38m [3m Gravel + 35m Rough stone] as per 
Approved Mining Plan. 
 

ii. Based on the Pumping Test from the existing bore 
well nearby quarry site, it is observed that the ground 
water fluctuates between 50m in summer & 45m in 
rainy season. 
 

iii. Garland Drain will be constructed as per EMP all 
around the Quarry Boundary and connected to a 
settling tank at lower elevations or strategic locations 
to prevent soil erosion due to surface runoff during 
rainfall from outside the lease area and also to collect 
the storm water for various uses within the proposed 
lease area. 

 
iv. Anticipated impacts on Water Environment are 

Domestic waste water discharge & siltation due to 
storm water run-off, which shall be addressed by 
adopting following control measures – 
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v. Management of mine 
water 
 
 

vi. Ultimate pit limit w.r.t 
Ground water interaction 
and management of 
drainage of ground water 

• Construction of Garland Drain all along the 
Quarry Boundary 

• Periodic Analysis of Mine Pit Water and Ground 
Water Quality in the nearby villages 

• Domestic sewage from site & urinals/latrines 
provided within the lease area shall be discharged 
in septic tank followed by soak pits. 
 

v. The accumulated storm water in the mine pit will be 
utilized for dust suppression and green belt 
development within the quarry lease area. 
 

vi. The ultimate pit limit is upto a depth of 38m [3m 
Gravel + 35m Rough stone] as per Approved 
Mining Plan, the proposed project will not intersect 
the ground water table; hence drainage of ground 
water will not arise.  

34 
Diversion of General drainage 
/river/  nallah course for mining 

There is no drainage pattern/ river/nallah passing through the 
proposed lease area therefore diversion of drainage pattern is not 
anticipated.  

35 

Clearing of vegetation before the 
commencement of mining 
operation – Number of trees 
(Species wise) 

The area is dry barren land,  no trees, vegetation within the 
proposed project area. 

36 

Man power 
a. Statutory management 
b. Regular (Non –Statutory 

manpower) 

Total Manpower proposed    – 36Nos.  
a. Statutory management   – 2 Nos. 
b. Regular (Non Statutory Manpower) – 34 Nos. 

37 

 
Population (Nearby Habitation) 
i. Population /Significant 

population/Dense Population 
within the buffer Zone of 
10kms 
 
 

ii. People displacement due to 
mining activities  
 
 
 
 

 
 

i. There are no approved habitations within the radius 
of 300m from the proposed quarrying site. Nearest 
village is Iyermalai 1km –NE having population 
density is about 2250. 
 
 

ii. It is a fresh quarry lease, No houses/habitations 
within the lease applied area hence displacement due 
to mining activities will not arise. 
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iii. Location/ Existence of 
habitation near the river or 
any other historical / 
sensitive/  forest distance 

 
 
 
 
 
 
 

iv. Impact of mining on 
surrounding and habitation, 
air , water noise pollution  

 
 
 
 
v. Socio economic aspects of 

mining 

iii.  
a. NaearestHabitation – Iyermalai -1km–nE 
b. Nearest River – Cauvery River – 9.0Km-N 
c. Historic Places  –None within 10km radius  

Forest   – None within 10km radius 
 

iv. Anticipated negative Environmental impacts are 
Increasing dust level and gaseous concentration in 
the Ambient Air, Increase in Ambient Noise Levels 
and  Dust deposition on vegetation around the 
surrounding area, which can be controlled by strictly 
following the mitigation measures proposed in EMP. 
 

v. A positive impact is anticipated on Socio Economic 
Environmentaround the project site, like preference 
will be given for Local peoples forEmployment and 
Secondary Employment opportunities are generated 
in field of Mineral Transport, Service Sector, 
Garages, Shop/ Canteen/ Restaurant etc.,  

38 
Conceptual post mining land use / 
restoration 

After the completion of quarrying operation the quarried out 
land will be allowed to collect the rain water, which will 
enhance the water level of nearby areas. 

39 
Disaster management plan for the 
mine 

The Disaster Management Plan is prepared to ensure 

Safety of Life, Protection of Environment, Protection of 

Installations, Restoration of Production and Salvage Operations 

in this same order of priorities. For effective implementation of 

the Disaster Management Plan, it shall be widely circulated 

among all employees and shall provide personnel training 

through rehearsals/drills. 

40 
Mine closure plan to be furnished 
in mining plan 
 

 Yes, the Mine Closure Plan is prepared as a part of 

Mining Plan and is been Approved by Deputy Director, 

Department of Geology and Mining, Karur District.  
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Environment Sensitivity 

S.No Areas 
Distance In Kilometer / Details 

(Aerial Distance from the Project site) 

1 
Distance of project site from nearest rail 
or road bridge over the concerned river 
rivulet nallah etc., 

No rail or road bridge within 10Km Radius 

2 Distance from infrastructural facilities 

a Railway line Karur – Trichy Railway line –8.5Km North eastern.  

B National highway 
National Highway (NH-67) Coimbatore – Trichy – 9.0Km 
North eastern side. 

C 
State highway 
 

State Highway (SH-71) Musiri - Pudukkottai -1Km South 
eastern side. 

d Major district road 
State Highway (SH-71) Musiri - Pudukkottai -1Km South 
eastern side. 

e. Any other road 
The approach metal road is situated on the Southeastern 
side of the applied area which connects the village road at 
a distance 120m. 

f Electric transmission line pole or tower Nil  

g 
Canal or check dam or reservoirs or lake 
or ponds 

Cauvery River - 9.0Km – N 
Mayanur Barrage right canal – 4.5Km -NE 

h In-take for drinking water  pump house 
Drinking water will be brought from the approved water 
vendors in the nearby villages. 

i Intake for irrigation canal pumps No such type of activities involved in this project.  

3. 

Areas protected under international 
conventions, national or local legislation 
for their ecological, landscape, cultural or 
other related value 

There is No such type areas within the radius of 10Km.  

4. 

Area which are important or sensitive for 
ecological reasons – wetlands, water 
courses or other water bodies, coastal 
zone, biospheres, mountains, forests 

Water bodies: 
Cauvery River - 9.0Km – N 
Mayanur Barrage right canal – 4.5Km -NE 
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5. 

Area used by protected, important or 
sensitive species of flora and fauna for 
breeding, nesting, foraging, resting, over 
wintering, migration  

 
 
- 

6. 
Inland, coastal, marine or underground 
waters 

There is no Inland, coastal, marine or underground water 
around the site. 

7. State, National boundaries  There is no interstate boundary within the radius of 10Km. 

8 

Whether the project site attracts the 
HACA clearance? If so, also furnish the 
HACA clearance for the mining form the 
competent authority. 

The village is not covered in the  HACA region.  

9 
Routes or facilities used by the public for 
access to recreation or other tourist, 
pilgrim areas 

There are no Tourist, pilgrim areas within 10Km radius 

10 Defense installations  No defense installation found 10Km near the site 

11. 
Densely populated or built-up area, 
distance from nearest human habitation  

There is no densely populated area within 500m radius, 
habitations are located about 1km Northeast. 

12. 
Areas occupied by sensitive man-made 
land uses (hospitals, schools, places of 
worship, community facilities) 

Kulithalai is having all the facilities like hospitals, 
Schools, Places of worships, Community facilities which 
is about 8.5Km Northeastern. 

13. 

Areas containing important, high quality 
or scarce resources (ground water 
resources, surface resources, forestry, 
agriculture, fisheries, tourism, minerals) 

Ground water resources –  
 The study area falls in the Karur block which is 
categorized as Semi Critical (70%-90%) block as per G.O 
(MS) No 113 dated 09.06.2016.  
Surface resources –  
 It is a fresh quarry lease area.  
Forestry: 
 The area is Patta land not belongs to forest. 
Agriculture, Fisheries, Tourism, Minerals 
 It is Patta land classified as Barren Land in the 
Village accounts, no fisheries, Tourism within the radius 
of 500m.  

14 

Areas already subjected to pollution or 
environmental damage. (those where 
existing legal environmental standards 
are exceeded) 

It is a fresh lease area. Baseline Monitoring studies at 
present the Environmental conditions like Air, Water, Soil 
and Noise in the area is well within the prescribed limits 
of MoEF& CC, CPCB and TNPCB conditions. 
 

15. 
Areas susceptible to natural hazard which 
could cause the project to present 

The quarrying operation will be carried out in 
conventional Opencast Mechanized method, Limited scale 
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environmental problems (earthquakes, 
subsidence, landslides, erosion, flooding 
or extreme or adverse climatic 
conditions) 

of quarrying activities will be involved the project will not 
create environmental problems like Earthquakes, 
Subsidence, Landslides, erosion, flooding and impact to 
the climate conditions.   

16. 
Is proposed mining site located over or 
near fissure/fracture for ground water 
recharge  

It is a shallow depth of quarrying upto a depth of 38m 
[3m Gravel + 35m Rough stone] for a mining period of 
Five years, there is no potential fissures and fractures are 
anticipated in the quarrying operation it is concluded from 
the adjacent quarry pits. 

17. 

Whether the proposal involves approval 
or clearance under the following 
Regulations or Acts, namely:- 

a. The Forest (Conservation) Act, 
1980; 

b. The Wildlife (Protection) Act, 
1972; 

c. The Coastal Regulation Zone 
Notification, 2011. 

If yes, details of the same and their status 
to be given. 

(a) The project does not attract the Forest (Conservation) 
Act 1980. There is no Forestland involved within the 
quarry lease-applied area.  

(b) There is no wild life within the 10km radius from 
applied area and does not fall under the Wildlife 
(protection) Act 1972. 

(C) The project doesn’t attract the C.R.Z. Notification, 
1991. 

18. Forest land involved (hectares) There is no forest land involved in the lease area. 

19. 

Whether there is any litigation pending 
against the project and / or land in which 
the project is propose to be set up? 

a. Name of the court     
b. Case No.   
c. Orders or directions of the court, 

if any, and its relevance with the 
proposed project. 

There is no court case pending, litigations relating to the 
project directly and indirectly. 

1. Signature of Project Proponent Along with name and address 
For Tvl. Navamani Mines Private Limited, 
 

 

P.Mani, Managing Director, 
No.5/898, Alagu Nagar, 
Trichy Road,  
Namakkal District – 637 001 
Mobile No : 94433 44331 
 

2. Signature of the Qualified Person 
 
 
 
Dr. P.Thangaraju, M.Sc., Ph.D., 
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T-{nq F&
Thiru. K.V. GIRIDHAR, I.F.S.,
MBMBER SECRETARY

STATE LEVEL ENVIRONMENT IMPACT
ASSESSMENT AUTHORITY - TAMIL NADU

3rd Floor, Panagal Maaligai.
No.1 Jeenis Road, Saidapet.

Chennai- 15.
Phone No.044-243 59973

Fax No. 044-24359975

TERMS OF REFE,RENCE (ToR)

LTNo.SEIAA-TN/F.No.6993/SEAC/ToR-761/2020Dated:24.09.2020 /
To

'Ivl. Navamani Mines Private Limited
Thiru. P. Mani.

Managing Director

No.5/898. Alagu Nagar

I'richy road

Namakkal District - 637 001

Sir / Madam,

Sub: SEIAA, Tamil Nadu -'l-erms of Reference (ToR) lor the Proposed Rough slone and

Gravel qLlarry lease over an extent ol'2.80.51Ia in S.F.No: 15ll & l5l2 at Sivayanr

(North) Village. Krishnarayapuram "l'aluk. Karur District, Tamil Nadu by

M/s. Navamani Mines Private Limited under pro.iect category - "Bl" and Schedule

S.No. l(a) - ToR issued along with Public Hearing- preparation of EIA report -
Regarding.

Ref: I . Online proposal No. SIA/TN/IVIIN/3 870 I /20 t9 Dated: 05.07 .20 19

2. Your application submitted for Terms of Reference dated: 01.08.2019

3. Minutes of the l66th SEAC Meeting held on 30.07.2020

4. Minutes of the 397th SEIAA Meeting held on 2l.Og.2O2O

Kindly refer to your proposal submitted to the State I-evel Impact Assessment Authority for
Terms of Reference. OV

MEMBER SECRETARY

24 SEP mz8
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Lr No.SEIAA-TNi F.No.6993/SEAC/ToR- 7 6112020 Dated: 24.t)9.2020

The proponent, M/s. Navamani Mines Private Limited has submitted application fbr ToR on

01.08.2019, in Form-I, Pre- Feasibility report for the Rough stone and Gravel quarry lease over an

extent of 2.80.5Ha in S.F.No: 15ll & 1512 at Sivayam (North) Village, Krishnarayapuram Taluk,

Karur District, Tamil Nadu.

Discussion bv SEAC and the Remarks:-
The proposal was placed in the 1661h SEAC Meeting held on 30.07.2020. Based on the

presentation given by the project proponent and document furnished by the project proponent. the

SEAC has recommended the proposal for the grant o1'Terms of Reference (ToR) to SEIAA with

Public Hearing, subject to the following specific conditions in addition to the points mentioned in the

standard Terms of Reference for conducting Environment Impact Assessment study for non-coal

mining projects and information to be included in EIA/EMP report issued by the MoEF&CC.
l. The proponent shall furnish the contour map of thc rvater table detailing the number of wells

located around the site and impacts on thc wells due to nrining activity.
2. The proponent shall conduct the hydro-geological studl to evaluate the impact of proposed

mining activity on the groundwater table, agriculture activity. and water bodies such as

rivers, tanks, canals, ponds etc. located nearbl,bl the proposed mining area.

3. The proponent shall furnish the details on number of groundwater pumping wells, open wells

within the radius of I km along with the water levels in both monsoon and non-monsoon

seasons. The proponent would also collect the data of water table level in this area during

both monsoon and non-monsoon seasons from the PWD / TWAD.
4.

5.

6.

8.

The Proponent shall conduct the Cumulative impact study on the Agricultural area due to
Mining, Crushers and other activities around the site area.

The details of surrounding well and the curnulative impact on the ground water shall be part

of EIA study.

The Socio-economic impact assessment due to the project needs to be carried out within
lOkm ofthe buffer zone lrom the mines.

A detailed report on the green belt development already undertaken is to be fumished. They

also need to submit the proposal for green belt activities for the proposed mine(s).

Proposal for CER activities should be furnished taking into consideration the requirement of
the local habitants available within the buffer zone as per Oflice Memorandum of MoEF &
CC dated 01.05.2018.

,Mil."

7.
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10.

Lr No. SEIAA-TN/F.No. 6993/SEAC/ToR- 7 6l I 2020 Dated : 24.09.2020 SErAA-TN ./

A detailed Mine-closure plan for the proposed pro.iect shall be submitted.
A detail report on the safety and health aspects of the workers and for the surrounding
habitants during operation of mining for drilling and blasting shall be submitted.

I L The recommendation for the issue of Terms of Reference is subject to the outcome of the
Hon'ble NGT, Principal Bench, New Delhi in O.A No.l86 of 2016 (M.A.No.35012016) and

O.A. No.20012016 and O.A.No.580/2016 (M.A.No.118212016) and O.A.No.102/2017 and

O.A.No.40412016 (M.A.No. 75812016, M.A.No.92012016, M.A.No.l12212016,
M.A.No.l2l20l7 & M.A. No. 843/2017) and O.A.No.40512016 and O.A.No.520 of 2016
(M.A.No. 981 /2016, M.A.No.98212016 & M.A.No.3S4t20t7).

12. Details of the lithology of the mining lease area shall be furnished.
13.A study shall be conducted on the numbcr of trees (name of the species, age) present in the

mining lease applied area and how, it will be managed during mining activity.
14. The proponent shall furnish the following details along with the EIA Report from AD/DD -

mines of concern District to ensure no violation file is appraised under normal cases.

a) What was the period of the operation and stoppage of the earlier mines with last
work pennit issued by the AD /DD mines?

b) Quantity of minerals mined out.

c) Detail of approved depth of mining.

d) Actual depth of the mining achieved earlier

e) Name of the person already mined in that leases area.

0 If EC and CTO already obtained compliance report from competent authority to be

furnished.

Discussion by SEIAA and the Remarks:-
The proposal was placed before the 397th SEIAA Meeting held on 21.0g.2020. After detailed

discussion the Authority decided to grant Terms of Reference along with Public Hearing for the
preparation of EIA Report with additional ToR as recommended by SEAC and subject to general
conditions in addition to the following conditions:

l. Details of study on social impact, including Iivelihood of locar people.

2. A specific study should include impact on flora & fauna, disturbance to migratory pattern of
animals.

cN:-/
MBMBBR SECRETARY

0l SEIAA-rN

N

\
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Lr No.SEIAA-TN/F.No.6993/SEAC/ToR- 7 61 12020 Dated: 24.09.2020

3. Reserve funds should be earmarked for proper closure plan.

4. A detailed plan on plastic waste management shall be fumished. Further, the proponent

should strictly comply with, Tamil Nadu Government Order (Ms) No.84 Environment and

lorests (EC.2) Department dated 25.06.2018 regarding ban on one time use and throw away

plastics irrespective of thickness with effect lrom 0 I .01 .201 9 under Environment (Protection)

Act, 1986. In this connection, the project proponent has to furnish the action plan.

5. A detailed post-COVID health management plan for workers as per ICMR and MHA
guidelines or the State Govt. guideline may be followed and report shall be furnished.

A. STANDARD TERMS OF REFERENCE
1) Year-wise production details since 1994 should be given. clearly stating the highest production

achieved in any one year prior to 1994. It may also be categorically informed whether there

had been any increase in production aftcr the EIA Notification 1994 came into force. w.r.t. the

highest production achieved prior to 1994.

2) A copy of the document in support of the fact that the Proponent is the rightful lessee of the

mine should be given.

3) All documents including approved mine plan. EIA and Public Hearing should be comparible

with one another in terms of the mine lease area, production levels, waste generation and its

management, mining technology etc. and should be in the name ofthe lessee.

4) All corner coordinates of the mine lease area, superimposed on a High Resolution hragerl/
topo sheet, topographic sheet, geomorphology and geology of the area should be provided.

Such an Imagery of the proposed area should clearly show the land use and other ecological

features ofthe study area (core and buffer zone).

5) Information should be provided in Survey of India Topo sheet in l:50,000 scale indicating

geological map of the area, geomorphology of land forms of the area, existing minerals and

mining history ofthe area. important water bodies. streams and rivers and soil characteristies.

6) Details about the land proposed for mining activities should be given with infonnation as to

whether mining conforms to the land use policy of the State: land diversion for mining should

have approval from State land use board or the concerned authorify.

7) It should be clearly stated whether the proponent Company has a rvell laid down Environment

Policy approved by its Board of Directors? If so, it may be spelt out in the EIA Report with
description of the prescribed operating process/procedures to bring into focus any

,,fua;;*
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Lr No.SEIAA-TN/F.No.6993/SEAC/ToR- 7 6t t2020 Datedt 24.09.2020

8)

e)

l0)

infringement/deviation/ violation of the environmental or forest norms/ conditions? The
hierarchical system or administrative order of the company to deal with the environmental
issues and for ensuring compliance with the EC conditions may also be given. The system of
reporting ol'non-compliances / violations olenvironmental norms to the Board of Directors of
the company and/or shareholders or stakeholders at large, may also be detailed in the EIA
Report.

lssues relating to Mine Safery. including subsidence study in case of underground mining and
slope study in case of open cast mining, blasting study etc. should be detailed. The proposed
safeguard measures in each case should also be provided.
The study area will comprise of l0 km zone around the mine lease from lease periphery and
the data contained in the EIA such as waste generation etc. should be for the life ofthe mine /
Iease period.

Land use of the study area delineating forest area, agricultural land, grazing land, wildlife
sanctuary, national park, migratory routes of fbuna, water bodies. human settlements and other
ecological features should be indicaled. Land use plan of the mine lease area should be
prepared to encompass preoperational, operational and post operational phases and submitted.
Impact. ifany, ofchange of land use should be given.
Details ofthe land for any over Burden Dumps outside the mine lease, such as extent of land
area, distance from mine lease. its land use, R&R issues, ifany, should be given.
certificate f'rom the competent Authority in the State Forest Department should be provided,
confirming the involvement of forest land, if any, in the project area. ln the event of any
contrary claim by the Pro.iect Proponent regarding the status of forests, the site may be
inspected by the state Forest Department along with the Regional office of the Ministry to
ascertain the status of lorests, based on which, the certificate in this regard as mentioned
above be issued. In all such cases. it would be desirable for representative of the State Forest
Department to assist the Expert Appraisal Committees.
Status of forestry clearance for the broken up area and virgin forestland involved in the project

including deposition of Net Present value (NpV) and compensatory Afforestation (cA)
should be indicated. A copy ofthe forestry clearance should also be furnished.
Implementation status of recognition of forest rights under the Scheduled rribes and other
Traditional Forest Dwellers (Recognition of Forest Rights) Act,2006 should be indicated.
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The vegetation in the RF / PF areas in the study area, with necessary details, should be given.

A study shall be got done to ascertain the impact ofthe Mining Project on ivildlile olthe study

area and details furnished. Impact of the project on the wildlife in the surrounding and any

other protected area and accordingly, detailed mitigative measures required, should be worked

out with cost implications and submitted.

Location olNational Parks, Sanctuaries, Biosphere Reserves. Wildlife Corridors. Ramsar site

Tiger/ Elephant Reserves/(existing as well as proposed). ifany. within l0 km ofthe mine lease

should be clearly indicated, supported by a location map duly authenticated by Chiei Wildlit'e

Warden. Necessary clearance. as may.. be applicable to such projects due to proximity of the

ecologically sensitive areas as mentioned above. should be obtained from the Standing

Committee of National Board of Wildlifc and copy furnished.

A detailed biological study of the study area [core zone and buffer zone ( l0 km radius of the

periphery of the mine lease)] shall be canied out. Details of flora and fauna. endangered.

endemic and RET Species duly authcnticated, separately for core and buffer zone should be

lurnished based on such primary field survey, clearly indicating the Schedule of the launa

present. In case of any scheduled-I f'auna found in the study area, the necessary plan along

with budgetary provisions for their conservation should be prepared in consultation with State

Forest and Wildlife Department and details fumished. Necessary allocation of t'unds for

implementing the same should be made as part of the project cost.

Proximity to Areas declared as 'Critically Polluted' or the Project areas likely to come under

the'Aravali Range', (attracting court restrictions for mining operations), should

also be indicated and where so required. clearance certifications lrom the prescribed

Authorities, such as the SPCB or State Mining Department should be secured and furnished to

the effect that the proposed mining activities could be considered.

Similarly. for Coastal Projects. a CRZ map duly authenticated by one of the authorized

agencies demarcating LTL. HTL, CRZ area, location of the mine lease with respect to CRZ,

coastal features such as mangroves, if any, should be furnished. (Note: The Mining Projects

falling under CRZ would also need to obtain approval of the concerned Coastal Zone

Management Authority).

R&R Plan/compensation details for the Project Afi'ected People (PAP) should be furnished.

While preparing the R&R Plan. the relevant State,4.lational Rehabilitation & Resettlement

ON"---
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22)

Policy should be kept in view. In respect of SCs /STs and other weaker sections of the society
in the study area, a need based sample survey, family-wise, should
be undertaken to assess their requirements, and action programmes prepared and submitted
accordingly, integrating the sectoral programmes of line departments ofthe state Government.
It may be clearly brought out whether the village(s) located in the mine lease area will be
shifted or not. The issues relaring to shifling of village(s) including their R&R and socio-
economic aspects should be discussed in the Report.

One season (non-monsoon) [i.e. March-May (Summer Season); October-December (post
lronsoon season) : December-February (winter season)]primary baseline data on ambienl air
quality as per GPCB Notification of 2009, water quality, noise level. soil and flora and fauna
shall be collected and the AAQ and other data so compiled presented date-wise in the EIA and
EMP Report. Site-specific meteorological data should also be collected. The location of the
monitoring stations should be such as to represent whole of the study area and .iustified
keeping in view the pre-dominant downwind direction and location of sensitive receptors.
There should be at least one monitoring station within 500 m olthe mine lease in the pre-
dominant downwind direction. The mineralogical composition of pM10, particularly for free
silica, should be given.

Air quality modeling should be carried out for prediction ol impact of the project on the air
quality ofthe area. It should also take into account the impact ofmovement of Vehicles fbr
transponation of mineral. 'lhe details of the model used and input parameters used for
modeling should be provided. The air quality contours may be shown on a location map
clearly indicating the location of the site, location of sensitive receptors, if any, and the
habitation. The wind roses showing pre-dominant wind direction may also be indicated on the
map.

24) The water requirement for the Project, its avaitability and source should be furnished. A
detailed water balance should also be provided. Fresh water requirement for the project should
be indicated.

25) Necessary clearance from the Competent Authority for drawl of requisite quantity of water for
the Project should be provided.

26) Description of water conservation measures proposed to be adopted in the Project should be
given. Details ofrainwater harvesting proposed in the project, ifany, should be provided.

23)
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27',)

28)

Impact ol the Project on the water quality, both surf-ace and groundwater, should be assessed'

and necessary safeguard measures, if any required, should be provided.

Based on actual monitored data, it may clearly be shown whether working will intersect

groundwater. Necessary data and documentation in this regard may be provided. In case the

working will intersect groundwater table, a detailed Hydro Ceological Study should be

undertaken and Report furnished. The Report inter-alia, shall include details ofthe aquilers

present and impact of mining activities on these aquifers. Necessary permission from Central

Ground Water Authority for working below ground water and for pumping ol ground water

should also be obtained and copy furnistred.

Details of any stream. seasonal or otherrvise. passing throtrgh the lease area and modification /

diversion proposed. ifany, and the impact ofthe same on thc hydrolog)' should be brought out.

Information on site elevation, rvorking depth. groundwater table etc. Should be provided both

in AMSL and bgl. A schematic diagram may also be provided for the same.

A time bound Progressive Greenbelt Development Plan shall be prepared in a tabular tbrrn

(indicating the linear and quantitative coverage, plant species and time frame) and submitted.

keeping in mind, the same will havc to be cxecutod up tiont on commencement ofthe Project.

Phase-wise plan of plantation and compensatory afforestation should be charted clearly

indicating the area to be covered under plantation and the species to be planted. The details of
plantation already done should be given. The plant species selected for green belt should have

greater ecological value and should be ol good utility value to the local population with

emphasis on local and native species and the species rvhich are tolerant to pollution.

Impact on local transport inl-rastructure due to the Project should be indicated. Projected

increase in truck traf'fic as a result of the Project in the present road netrvork (including those

outside the Project area) should be worked out, indicating whether it is capable of handling the

incremental load. Arangement for improving the infiastructure. ii contemplated (including

action to be taken by other agencies such as State Covernment) should be covered. Proiect

Proponent shall conduct lmpact of Transportation study as per lndian Road Congress

Guidelines.

33) Details of the onsite shelter and facilities to be provided to the mine rvorkers should be

included in the EIA Report.

34) Conceptual post mining land use and Reclamation and Restoration of mined out areas (with

2e)

30)

3t)

3Z)
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plans and with adequate number of sections) should be given in the EIA report.
35) Occupational Health impacts of the Project should be anticipated and the proposed preventive

measures spelt out in detail. Details of pre-placement medical examination and periodical
medical examination schedules should be incorporated in the EMP. The project specific
occupational health mitigation measures with required facilities proposed in the mining area
may be detailed.

36) Ptrblic health implications of the Project and related activities for the population in the impact
zone should be systematically evaluated and the proposed remedial measures should be
detailed along with budgetary allocations.

37) Measures of socio economic significance and influence to the local community proposed to be
provided by the Project Proponent should be indicated. As far as possible, quantitative
dimensions may be given with time frames for implementation.

38) Detailed Environmental Management Plan (EMP) to mitigate the environmental impacts
which. should inter-alia include the impacts of change of land use, loss of agricultural and
grazing land, if any, occupational health impacts besides other impacts specific to the proposed
Project.

39) Public Hearing points raised and commitment of the Project Proponent on the same along with
time bound Action Plan with budgetary provisions to implement the same should be provided
and also incorporated in the final EIA/EMP Report of the project.

40) Details of litigation pending against the projecl if any, with direction /order passed by any
Court of Law against the project strould be given.

4l) The cost of the Project (capital cost and recurring cost) as well as the cost towards
implementation of EMP should be clearly spelt out.

42) A Disaster management Plan shall be prepared and included in the EIA/EMP Report.
43) Benefits of the Project if the Project is implemented should be spelt out. The benefits of the

Project shall clearly indicate environmental, social, economic, employment potential, etc.
44) Besides the above. the below mentioned general points are also to be followed:-

a) Executive Summary of the EIAIEMp Report
b) All documents to be properly referenced with index and continuous page numbering.
c) Where data are presented in the Report especially in Tables, the period in which the data

were collected and the sources should be indicated. oN/-
MEMBER SECRBTARY
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d) Project Proponent shall enclose all the analysis/testing reports of water, air. soil, noise

etc. using the MoEF&CCNABL accredited laboratories. All the original analysis/testing

repons should be available during appraisal olthe Project.

e) Where the documents provided are in a language other than English, an English

c)

translation should be provided.

The Questionnaire for environmental appraisal ol mining pro.iects as devised earlier by

the Ministry shall also be filled and submitted.

While preparing the EIA report, the instructions fbr the Proponents and instructions lor

the Consultants issued by MoEF&CC vide O.M. No. J-ll0l3/41/2006-IA.II(I) dated 4th

August, 2009, which are available on the website of this Ministry, should be followed.

Changes, if any made in the basic scope and project parameters (as submitted in Form-l

and the PFR for securing the TOR) should be brought to the attention of MoEF&CC

with reasons for such changes and permission should be sought. as the ToR ma1'also

have to be altered. Post Public Hearing changes in structure and content of the draft

EIA/EMP (other than modifications arising out of the P.H. process) will entail

conducting the PH again rvith the reviscd documentation.

As per the circular no. J-ll0l li6l812010-lA.ll(l) dated 30.5.2012, certified report ofthe

status of compliance of the conditions stipulated in the Environment Clearance for the

existing operations of the project, should be obtained from the Regional Ofllce of
Ministry of Environment, Forest and Climate Change, as may be applicable.

The EIA report should also include (i) surl'ace plan of the area indicating contours of
main topographic features, drainage and mining area. (ii) geological maps and sections

and (iii) sections of the mine pit and external durnps. if any. clearly shorving the land

leatures of the adjoining area.

In addition to the above. the followins shall be furnished:-

i)

The Executive summan, of the EIA/EMP renort in about 8-10 pages should be prenared

incorporatins the information on followins points:

Project name and location (Village. District. State, Industrial Estate (ifapplicable).

Process description in brief, specifically indicating the gaseous emission. liquid ef.fluent and

solid and hazardous rvastes.

CM----
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3. Measures for mitigating the impact on the environment and mode of discharge or disposal.
4. Capital cost of the project, estimated time of completion.
5. The proponent shall furnish the contourmap of the watertable detailing the numberof wells

located around the site and impacts on the wells due to mining activity.
6. A detailed study of the lithology of the mining lease area shall be furnished.
7. Details of village map, "A" register and FMB sketch shall be furnished.
8. Detailed mining closure plan for the proposed project approved by the Geology of Mining

department shall be shall be submitted along with EIA report.

9. Obtain a letter /certificate from the Assistant Director of Geology and Mining standing that
there is no other Minerals/resources like sand in the quarrying area within the approved depth
of mining and below depth of mining and the same shall be furnished in the EIA report.

10. EIA report should strictly follow the Environmental lmpact Assessment Guidance Manual for
Mining of Minerals published February 2010.

11. Detail plan on rehabilitation and reclamation camicd out for the stabilization and restoration of
the mined areas.

12. The EIA study report shall include the sumounding mining activity, if any.
13. Modeling study for Air, Water and noise shall be carried out in this field and incremental

increase in the above study shall be substantiated with mitigation measures.

l4' A study on the geological resources available shall be carried outand reported.
l5' A specific study on agriculture & livelihood shall be carried out and reported.
16. Impact of soil erosion, soil physical chernical and biological property changes may be

assumed.

17. Site selected for the project - Nature of land - Agricultural (single/double crop), baren, Govt./
private land, status of is acquisition, nearby (in2-3 km.) water body, population, with in lQkm
other industries. forest , eco-sensitive zones, accessibility, (note - in case of industrial estate
this information may not be necessary)

18. Baseline environmental data - air quality, surface and ground water quality, soil characteristic.
flora and fauna, socio-economic condition of the nearby popuration

l9.Identification of hazards in handling, processing and storage of hazardous material and safety
system provided to mitigate the risk.

20. Likely impact of the project on air, water, land, flora-fauna and nearby populationN--MEMBER SECRETARY
// ,/ SEIAA-TN
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2 I . Emergency preparedness plan in case of natural or in plant emergencies

22. Issues raised during public hearing (ifapplicable) and response given

23. CER plan with proposed expenditure.

24. Occupational Health Measures

25. Post project monitoring plan

26. The project proponent shall carry out detailed hydro geological study through

intuitionsNABET Accredited agencies.

27. A detailed report on the green belt development already undertaken is to be furnished and also

submit the proposal for green beh activities.

28. The proponent shall propose the suitable control measure to control the fugitive emissions

during the operations ofthe mines.

29. A specific study should include impact on flora & fauna. disturbance to migratory pattem of
animals.

30. Reserve funds should be earmarked for proper closure plan.

3l . A detailed plan on plastic waste management shall be l'urnished. Further, the proponent should

strictly comply with, Tamil Nadu Government Order (Ms) No.84 Environment and forests

(EC.2) Department dated 25.06.2018 regarding ban on one time use and throw away plastics

irrespective of thickness with eft-ect f'rom 01.01.2019 under Environment (Protection) Act,

1986. In this connection, the project proponent has to furnish the action plan.

Besides the above. the below mentioned general ooints should also be followed:-

a. A note confirming compliance of the TOR, with cross referencing ofthe relevant sections /
pages of the EIA report should be provided.

b. All documents may be properly referenced with index, page numbers and continuous page

d.

numbering.

Where data are presented in the report especially in tables. the period in which the data were

collected and the sources should be indicated.

While preparing the EIA report. the instructions for the proponents and instructions fbr the

consultants issued by MoEF & CC vide O.M. No. l-l 101314112006-IA.II (D dated 4th

August,2009, which are available on the website of this Ministry should also be followed.

,"W6i,,o*"
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e. The consultants involved in the preparation of EIA/EMP report after accreditation with

Quality Council of India (QCI)/National Accreditation Board of Education and Training
(NABET) would need to include a certificate in this regard in the EIA/EMP reports prepared

by them and dak provided by other organization/Laboratories including their status of
approvals etc. In this regard circular no F. No.J -1101317712004-IA-II(I) dated 2'd December,

2009, l8r'March 2010,28th May 2010,28th June 2010,31't December 2010 & 30th

September 201 I posted on the Ministry's rvebsite http://www.moef.nic.in/ may be referred.

. After preparing the EIA (as per the generic structure prescribed in Appendix-Ill of
the EIA Notification, 2006) covering the above mentioned points, the proponent will
take further necessary action for obtaining Environmental Clearance in accordance

with the procedure prescribed under the EIA Notification, 2006.

to the SEIAA, Tamil Nadu for obtaining

SEIAA-TN

' The TORs prescribed shall be valid for a period of three vears from the date of

issue. 1'or submission of the EIA/EMP

II(l)(part) dated 29tr' August, 20 I 7.

report as per OMNo.J-1 1013/4112006-lA-

Copy to:

L The Additional Chief Secretary,to'Government, Environment & Forests Department'

Govt. of Tamil Nadu, Fort St. George, Chennai - 9'

2. The Chairman, Central Pollution Control Board, Parivesh Bhavan,

CBD Cum-Office Complex, East Arjun Nagar, New Delhi 110032'

3. The Member Secretary, TamilNadu Pollution control Board,

76, Mount Salai. Guindy, Chennai-600 032'

4. The APCCF (C), Regional Office. MoEF & CC (SZ)' 34, fmPC Building, l"& 2nd

Floor,CathedralGardenRoad,Nungambakkam'Chennai-34'

5. Monitoring cell, IA Division, Ministry of Environment, Forests & cc'
Paryavaran Bhavan. CGO Cornplex, Nerv Delhi 110003

6. The District Collector, Karur District

7. Stock File.
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MEMORANDUM OF ORIGINAL APPLICATION  
[UNDER SECTIONS 18 (1) READ WITH SECTIONS 14 & 15 OF THE 

NATIONAL GREEN TRIBUNAL ACT, 2010] 
BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,  

SOUTHERN ZONE, CHENNAI 
 

ORIGINAL APPLICATION NO.  OF 2022 (SZ) 
 
Dr. Sushmitha 
No. C-302,  
Radiance Mandarin Apartment,  
Thoraipakkam,  
Chennai – 600 096 
Email: sushmitharajaguru1984@gmail.com  
Ph : 9442588813 

… Applicant 
Versus 

1. The Member Secretary,  
 State Level Environment Impact Assessment Authority, 
 Panagal Maligai,  
 Saidapet, Chennai. 

Email : cmantnseiaa@yahoo.com 
 Ph : +044-24359973  
 
2. The District Collector, 

Collectorate,  
Karur District, Tamil Nadu. 
E mail : collrkar@nic[dot]in 
Ph : +91-4324-257511 
 

3. The Member Secretary,  
The Tamil Nadu Pollution Control Board,  
Mount Salai, Guindy, Chennai – 600 032. 
Email : tnpcb-chn@gov.in 
Ph : 044-22353134-139 

 
4. Commissioner,  
 Department of Geology and Mining,  
 Industrial Estate,  
 Alandur Road, Chennai – 600 032. 
 Email: geomine@tn.nic.in/Ph : 044 – 22500562. 
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5. The District Environmental Engineer, 
 Tamil Nadu Pollution Control Board, 
 No 26, Ramakrishnapuram West, Karur - 639 001. 

Email ID : tnpcbkarur@gmail.com 
Phone: 04324 – 230522. 

 
6. The Deputy Director,  

Geology and Mining Department, 
Room No.302, 3rd Floor, 
Collectorate, Karur – 639007.  
Email : mine.tnkar@gmail.com/ Ph : 04324-255113 

 
7. The Executive Engineer,   
 Karur Distribution Circle, 
 Tamil Nadu Generation and Distribution Corporation,  

TNEB COMPLEX, 3, Kovai Road,  Karur-639002. 
Email : trk4431ee1[at]tnebnet[dot]org 
Phone : 04324-248678. 

   
8. M/s. Sri Rathnagiriswarar Blue Metals,  
 Rep. by its Proprietor Mr. M.Palaniayandi, 

No.2/1, Shivayam North Village, 
Ayyermalai post, Karur – 639120.  
Email : bdhpp6396p@gmail.com 

 Ph : Unknown. 
  
9. M/s Navamani Mines Private Limited, 
 Rep. By its Managing Director P.Mani, 
 Door No.5/898, Azhagu Nagar, 
 Trichy Road, Namakkal – 637 007.  

Email : manipalanisamy2666@gmail.com 
Ph : Unknown. 

 
10. Mr. Palaniyandi,  
 S/o Mr. Mottaiyandi,  

No.2/34, Ambalakarar Street, 
   Somarasampettai, 
    Sriangam Taluk, 
    Trichy District. Email : bdhpp6396p@gmail.com 
 Ph : Unknown.       … Respondents 
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TO 
 
THE HON’BLE CHAIRPERSON  
AND HIS COMPANION MEMBERS OF  
THE NATIONAL GREEN TRIBUNAL 
 

HUMBLY APPLICATION SUBMITTED  
BY THE APPLICANT ABOVE NAMED 

 
MOST RESPECTFULLY SHOWETH THAT: 
 
i. The Applicant is Dr. Sushmita Rajaguru, aged 38, Daughter of Mr. 

Rajaguru, residing at No. c-302, Radiance Mandarin Apartment, 

Thoraipakkam, Chennai – 600 096. 

 
The address for service on the applicant is that of their Counsel M/s. S 

Senthil, Zahid Ahmed, having office at No.225, 1st Floor, Law 

Chambers, Madras High Court, Chennai.  

 
ii. The 1st Respondent is The Member Secretary, State Level Environment 

Impact Assessment Authority, having address at Panagal Maligai, 

Saidapet, Chennai. 

 
The 2nd Respondent is The District Collector, Collectorate, Karur 

District, Tamil Nadu. 

 
The 3rd Respondent is The Member Secretary, The Tamil Nadu 

Pollution Control Board, having address at Mount Salai, Guindy, 

Chennai – 600 032. 

 
The 4th Respondent is Commissioner, Department of Geology and 

Mining, Industrial Estate, Alandur Road, Chennai – 600 032. 
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The 5th Respondent is The District Environmental Engineer, Tamil Nadu 

Pollution Control Board, having address at No 26, Ramakrishnapuram 

West, Karur - 639 001. 

 
The 6th Respondent is The Deputy Director, Geology and Mining 

Department, having address at Room No.302, 3rd Floor, Collectorate, 

Karur – 639007. 

 
The 7th Respondent is The Executive Engineer, Karur Distribution 

Circle, Tamil Nadu Generation and Distribution Corporation, having 

address at TNEB COMPLEX, 3, Kovai Road,  Karur-639002. 

 
The 8th Respondent is M/s. Sri Rathnagiriswarar Blue Metals, 

Represented by its Proprietor Mr. M.Palaniayandi, having address at 

No.2/1, Shivayam North Village, Ayyermalai post, Karur – 639120.  

 

The 9th Respondent is M/s Navamani Mines Private Limited, Rep. By 

its Managing Director P.Mani, having address at Door No.5/898, 

Azhagu Nagar, Trichy Road, Namakkal – 637 007. 

 
The 10th Respondent is Mr. Palaniyandi, S/o Mr. Mottaiyandi, having 

address at No.2/34, Ambalakarar Street, Somarasampettai, Sriangam 

Taluk, Trichy District. 

 
The address for service on the Respondents is same as stated above. 

 
iii. The Applicant above named begs to present this Memorandum of 

Application to direct the competent authorities to initiate appropriate action 

against the violators, on the following facts and grounds set out hereunder.  
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FACTS IN BRIEF: 
 
1. That the Applicant, is a Doctor by profession and in the year 2018, the 

Applicant herein was inducted as a Partner in Sri Rathnagiriswarar Blue 

Metals LLP (For brevity sake hereinafter referred to as “SRBM LLP”) vide 

Limited Liability Partnership Agreement dated 14th day of December 2018. 

The said Partnership consisted of four partners namely 1.Mr. Palaniyandi, 2. 

Mr.Vimalathithan, 3. Mrs.R.Sushmitha (the Applicant herein), and (4) Mr. K. 

Srinivasan. The Said LLP was duly registered with the Registrar of Companies 

(ROC).  

 
2. That the said SRBM LLP was engaged in marketing the business of 

mining of rough stone and gravel and also crushing of rough stone, which 

was being conducted by M/s. SRI RATHNAGIRISWARAR BLUE METALS 

(For brevity sake hereinafter referred to as “SRBM”), the 9th Respondent 

herein, which is a Proprietorship Concern, established by Mr.Palanyandi, Son 

of Mr.Motayandi, located at S No. 2/1, 2/2, Krishnarayapuram Taluk, Karur 

District. 

 
3. That the Applicant was initially introduced as an Investing Partner and 

the day to day operations of SRBM–LLP was only carried out by Mr. 

Palaniyandi and his son Mr.Vimalathithan. It is submitted that the Applicant 

was totally kept in dark with regard to the SRBM –LLP’s business activities by 

M.Palaniyandi and his son Mr.Vimalathithan. Further it is stated that from 

14.12.2018 to March 2021, the Applicant was only a Partner and from 

08.03.2021, the Applicant became a designated Partner and also Authorised 

Signatory for Banking Operations in the said LLP. 
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4. That during the period from 14.12.2018 to March 2021, it had come to 

the knowledge of the Applicant that Mr.Mottaiyandi Palaniyandi being the 

authorised signatory for bank operations, had indulged in various illegal 

activities and transactions in the name of the SRBM-LLP and the Applicant, 

during the course of the said period, had also come to know that SRBM, was 

conducting its mining and stone crushing operations illegally, without any 

valid mandatory permissions or licenses.   

 
SRI RATHNAGIRISWARAR BLUE METALS (“SRBM”) 

 
5. That it had come to the knowledge of the Applicant that the said 

proprietorship concern had initially obtained necessary approvals from the 

Pollution Control Board and Mining department of Tamil Nadu for the period 

2014 – 2019. The Consent to establish (CTE) for the said SRBM unit was 

granted vide order 31/08/2012 by the District Environmental Engineer (DEE), 

Tamilnadu Pollution Control Board (TNPCB).  Thereafter, Consent to Operate 

(CTO) was granted to the unit vide order dated 09/12/2014. The said SRBM 

unit commenced its mining operations in the land comprised in SF No: 2/2 

and stone crushing operations in S No. 2/1 and is situated at Sivayam Village, 

Krishnarayapuram Taluk, Ayyar Malai post, Karur District. 

 
6. That for conducting mining operations & to obtain mining lease in 

S.No.2/2, the said Mr. M Palaniyandi applied for Environmental Clearance 

vide Application no: 7034 for the above said land in S.No.2/2 only in the year 

2019. In the said EC application, Terms of Reference (TOR) was issued in the 

year 2020 and Public Hearing is still pending for the said TOR. However, it is 

submitted that, without having obtained Environmental Clearance, the above 

said unit had started and has been continuing till date, its mining operations 
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and stone crushing in the said land, in complete violation of the mandate 

specified in the Environmental Protection Act, 1986.   

 
7. That as per Law, in order to conduct the mining operations and to run 

the stone crushing unit business, necessary renewal of pollution and mining 

licenses from the Respective Authorities has to be obtained. However, the said 

Proprietary Business namely, SRBM, is being run till date without any proper 

Licenses and Environmental Clearance and it is to be noted that the original 

license obtained for mining in the land bearing S.F No.2/2 has not been 

renewed after the expiry in the year 2019, however mining operations are 

being continued till date with complete disregard to established procedures of 

renewal.  

 
8. That after the expiry of the licence period, the said proprietorship has 

not renewed its approvals but is however operating till date illegally without  

any renewal. It is submitted that from 2019 to October 2022, they are likely to 

have illegally excavated about 2 Lakhs Cubic Meters of Rough Stones over 

and above the original permitted quantity that was approved in 2014 and 

finally at present they have conveniently abandoned the Mine in order to 

evade action from Government Authorities.  

 
9. That the original approvals granted to SRBM were to operate 

Machinery having a brand name “SUPER CRUSHERS”, having crushing 

ability of 100 Tones per hour-(TPH) and the same was hypothecated against a 

Business Loan availed from the CANARA Bank, Puthur Branch, Trichy. It is 

submitted that Mr. M. Palaniyandi conveniently sold the Hypothecated 

Machinery without the knowledge of the Bank and further had restructured 

the Loan for the Old Machine which was already sold out by duping the bank 

authorities.  
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10. That SRBM, owned by the said Mr. Palaniyandi had applied for 

Expansion CTE and Expansion CTO for a new machinery taken on rent 

having a capacity of 200 TPH and the same was rejected by the authorities 

concerned. However, even after the said rejection, without having any valid 

consent or permission, the said unit is operating using the new machinery of 

capacity of 200 TPH. 

 
11. That being so, on 05.03.2021, without the Applicant’s knowledge and 

without passing any Company Resolution, the Land bearing S.F No.9/2B in 

Sivayam village, Karur district having an extent of 1.59.50 hectares was 

bought as an asset by Mr. Mottaiyandi, in the name of the LLP, vide Doc 

No.809/2021. It is submitted that, since the said land was rich in stone 

deposits, the said Mr. Mottaiyandi, without obtaining or even applying for a 

mining lease or submitting a mining plan, had started to mine Rough Stones 

illegally, to the extent of 2.5 lakh cubic meter, which if valued works out to 

more than 50 Crores as on current Market Value, of the State resources.  

 
NAVAMANI MINES PRIVATE LIMITED (“NMPL”) 

 
Stone Crushing  
 
12. That within a distance of 470 meters from the SRBM stone crushing 

unit, another stone crushing unit was established by M/s. Navamani Mines 

Private Limited (for brevity hereinafter referred to as “NMPL”), a Private 

Limited Company, situated at S No. 8/10 and 8/2A, Sivayam village, Karur 

district. The said company also commenced its stone crushing and mining 

operations without any proper CTE and CTO. The said NMPL also applied 

for Environmental clearance vide Application No: 6993 in the year 2019 and 
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in the said application also Terms of Reference (TOR) was issued in the year 

2020 and the public hearing is still pending for the said TOR.  

 
13. That when NMPL started to set up the stone crushing unit, the CTO 

applied by NMPL was rejected as the site did not comply with the 1km safe 

distance criteria specified by the TNPCB vide its Board Proceedings in BP 

Ms.No: 4 dated 02/07/2004 and as against which, NMPL preferred an appeal 

before the Appellate Authority vide Appeal Nos. 23 & 24 of 2019, TNPCB. 

That in the meantime, Mr.Palaniyandi of SRBM, staunchly objected for the 

CTO to be issued to NMPL and steadily confronted & prevented NMPL from 

commencing its operations in the proposed site. 

 
14. That the said SRBM was impleaded as third Respondent and contested 

the Appeals filed by NMPL. Meanwhile the said 1 KM criteria between stone 

crusher units were dispensed with vide Board Proceedings BP Ms.No: 21 

dated 31/07/2019 and hence NMPL withdrew the above appeals before the 

Appellate Authority and filed for fresh CTE. In the meantime, BP Ms.No: 21 

dated 31/07/2019, relaxing the 1km criteria was stayed by the Hon’ble High 

Court of Madras. Thereafter, NMPL again filed appeals before the TNPCB 

Appellate authority vide Appeals No: 1 & 2 of 2021 and in the said appeal, the 

authority passed an order directing the District Environmental Engineer to 

reconsider the CTO sought by NMPL. Against the said order, the said Mr. 

Palaniyandi filed Appeal No: 64 & 65/2021 before this Hon’ble Tribunal, in 

which interim stay was granted on 20.09.2021. 

 
15. That while the interim stay in Appeal 64 & 65/2021 was still in 

operation, the said NMPL unit was taken over by Mr. Palaniyandi along with 

his son Mr. Vimalathithan, partners in SRBM and the above appeals before the 
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Hon’ble National Green Tribunal, were dismissed as withdrawn on 

20.07.2022.  

 
16. That after the withdrawal of the above appeals, the said NMPL, with 

the help and connivance of the partners of SRBM, had applied for Consent to 

Operate on 05.09.2022 and the same was granted by the Tamil Nadu Pollution 

Control Board on 19.09.2022.  

 
17. That as per the above CTO, the said NMPL was permitted to operate 

the stone crushing unit only from 19.09.2022, however, contrary to the above 

and without any CTO from the Board, the unit was in operation prior to 

19.09.2022 and despite there was already a show cause notice issued by the 

Board on 21.12.2020 for the violation committed by the unit, thereby the unit 

has violated the provisions of the Environment (Protection) Act, 1986, besides 

violating the provisions of the Water and Air Acts.  

 
Stone Quarry / Mining  
 
18. That besides the illegal stone crushing unit as stated above, the said 

NMPL is also operating a rough stone quarry and mining minor mineral i.e., 

rough stone, without any mandated (i) prior Environmental Clearance under 

Environment Impact Assessment (EIA) Notification 2006 which was 

implemented under the Environment (Protection) Act, 1986, and (ii) Mining 

Lease / Approval from the District Collector or Department of Geology and 

Mining.  

 
19. That without awaiting the grant of EC and mining lease, the said 

Mottaiyandi Palniyandi & his son P.Vimaladithyan connived with Mr.Mani, 

Director of NMPL, and he started illegal mining of rough stones and would 

have extracted approximately to the extent of more than 2,50,000 Cubic 
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Meters. Such illegal mining in the said land asset bearing S.F. No 9/2B having 

an extent of 1.59.50 Hectare in Sivayam North Village, Karur District & S.F. 

No. 2/2, has been patently carried out for more than a year and has reached an 

alarming depth of more than 140 feet with a width of 3 acres. The said 

Palaniyandi had caused severe loss to the state exchequer to the tune of 50 

Crores on account of royalty not paid and penalties for tax evasion and had 

also caused considerable damage to the land and environment. That the said 

NMPL unit, despite having given an undertaking before the Learned 

Appellate Authority that the no operation would be carried out without 

obtaining consent, had started their operations without abiding by the 

undertaking. Further it is apparently evident by the EB billings, that the 

NMPL has been illegally crushing Stones without any valid CTO for the 

period January 2022 to July 2022.  

 
20. That in order to avoid penal actions from the Statutory Authorities, the 

said Mr.Motayandi Palaniyandi & Palaniyandi Vimaladithyan had 

conveniently sold the Land bearing S.F No.9/2B in Sivagami village, Karur 

district having an extent of 1.59 hectares, to one Mr.Silambarasan on 

10.02.2022 vide Doc No.564/2022 who is none other than a blood relative who 

working in the Crusher as an employee. 

 

ADDITIONAL VIOLATIONS : 

 
Explosives  
 
21. That further the Applicant also found out that the stone quarrying was 

conducted by bore blasting by using Gelatin explosives below the ground at a 

depth of 100 feet and above, which is prohibited for stone crushing and 

mining units. Explosives for the said purpose were also purchased illegally 
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and were stored and detonated without the help of Explosive experts, risking 

the lives of many innocent labourers. As a result of indiscriminate mining & 

illegal blasting of dynamites, by SRBM & NMPL, deep gorges, underground 

water resources & air quality in and around the above said lands were 

severely affected causing adverse impacts on the environment and ecology of 

the said village. 

 
22. That units are operating without obtaining the requisite license for 

blasting mandated under Section 106 (2)(b) of the Metaliferous Mining 

Regulations 1961, issued by the Directorate General of Mines Safety. 

 
Noise  and air Pollution  
 

23. That the Respondents 8 and 9, through their illegal mining and stone 

crushing operations, are causing high noise pollution over and above the 

permitted limit, by conducting drilling and blasting operations day and night.  

 
24. That without having valid licenses and permissions to conduct such 

blasting, the said units are blatantly violating the noise pollution norms, by 

not even issuing a notice of caution prior to blasting in the area, which poses 

as a grave danger to the nearby residents including children and senior 

citizens.  

 
25. That the units have failed to install any safety measures or noise 

control mechanism to prevent the noise from the mining operations exceeding 

the permissible limits.  

 

145



13 
 

26. That the units are responsible for generating huge amounts of dust and 

fugitive emissions due to their illegal operations including the transportation 

of the minerals, directly affecting the public and the environment at large.  

 
27. That having come to know during February 2022, with regard to the 

above said alleged illegal purchase of Land having Stone Deposits namely S.F 

No.9/2B and also the illegal extraction of rough stones, the Applicant had 

instructed Mr.Motayandi Palaniyandi and Palaniyandi Vimaladithyan to 

immediately stop all the illegal Mining Activities, and return her money and 

also prepare the paper work for her to exit the illegal Business immediately. In 

this regard, the Applicant had also insisted a company resolution has to be 

duly passed and signed by everyone, based on the said resolution, the LLP 

exit deed has to be prepared. 

 
28. That accordingly, Mr.Motayandi Palaniyandi and Palaniyandi 

Vimaladithyan gave a Company resolution, in which the said Mr.Motayandi 

Palaniyandi and Mr.Palaniyandi Vimaladithyan categorically admitted that, 

the Applicant was not responsible for any policy or day today decisions and it 

was agreed by both of them i.e., Mr.Motayandi Palaniyandi and 

Mr.Palaniyandi Vimaladithyan, that it was only them who took the policy and 

day to day decisions from the inception of the LLP to till date. They have also 

categorically mentioned that, they (Mr.Motayandi Palaniyandi and 

Palaniyandi Vimaladithyan) will be solely responsible in the event of any 

penal proceedings initiated in whatever form by any statutory authority for 

any of the act done by M/s Sri Rathnagiriswarar Blue Metals LLP. 

Subsequently as per the LLP resolution duly passed on 04.05.2022, a LLP 

agreement for the purpose of the Applicant exiting the business, a Partnership 

Retirement deed was drafted, signed and executed on 06.05.2022. Further, the 
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continuing partners namely Mr.Motayandi Palaniyandi and Mr.Palaniyandi 

Vimaladithyan promised that they will complete the Applicant’s business exit 

process as per law by uploading the exit deed of the LLP in Registrar of 

Companies records at the earliest and also inform the Applicant the same. 

However, they decided not to formalize the Applicant’s exit by purposefully 

not uploading the documents in ROC site till date. 

 
LEGAL PROVISIONS : 
 
29. That the Central Government with sole aim of ensuring the protection 

of the environment, the prevention and reduction of environmental pollution 

and provides the authority to take strict action against perpetrators, enacted 

the Environment (Protection) Act, 1986 (Act 1986). The Act 1986 came into 

force under an official notification during November 1986 and enacted under 

Article 253 of the Indian Constitution. The Act 1986 has its genesis in Indian 

Constitution’s Article 48(A) and Article 51(A)g. 

  
30. That subsequent to the above enactment of Act 1986, the 1st 

Respondent, issued a notification in S.O. No. 394(E), published in Gazette No. 

185, dated 16.04.1987, in which the Chairman/Member Secretary, as well as 

the Regional officers of the State Pollution Control Board are authorized to 

take legal action for the indicative violation under the provisions of the Water 

(Prevention and  Control of Pollution) Act, 1974 as amended in 1988, Air 

(Prevention and Control of Pollution) Act, 1981 as amended in 1987 and the 

Environment Protection Act, 1986. Further, the S.O. 394 (E) dated 16.04.1987, 

is only in respect of initiating action under Section 19 of the Environment 

(Protection) Act, 1986. 
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31. That on 27.01.1994, the Ministry of Environment, Forest and Climate 

Change (MoEF & CC), issued an Environment Impact Assessment 

Notification (1994 Notification), which mandated that on and from the date of 

publication of notification, expansion or modernization of any activity if 

pollution load is to exceed the existing one, or new project listed in Schedule I 

to the notification, shall not be undertaken in any part of India, unless it has 

been accorded Environmental Clearance (EC) by the Central Government.  

 
32. That the 1994 Notification became the subject matter in W.P. No. 

4677/1985, i.e., M.C. Mehta Vs. Union of India, reported in (2004) 12 SCC Pg. 

118, wherein the Hon’ble Supreme Court, held that all mining projects or 

major minerals of more than 5 Ha lease area, which have so far not obtained 

EC under the 1994 Notification, shall do so at the time of renewal of their 

lease.  

 
33. That pursuant to the above Order of the Hon’ble Supreme Court, MoEF 

& CC had issued a Circular dated 12.02.2004 in regard to the procedure for 

obtaining EC in the case of mining projects under the 1994 Notification. The 

said circular was modified by MoEF & CC by another Circular dated 

28.10.2004, and thereby clarifying the applicability of 1994 Notification, which 

stipulated as follows:- 

 
“I APPLICABILITY OF EIA NOTIFICATION 1994 

 
The EIA Notification, 1994 as amended from time to time shall include: 

 
(i) Mining projects of major mineral with more than 5ha lease area, which 
have  started production or increased their production and/or lease area on or 
after 27.01.994.  

 
(ii) In addition, all mining projects of major minerals of more than 5 ha 
lease area which have so far not obtained an environmental clearance under the 
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EIA Notification, 1994 shall do so at the time of renewal of their lease in the 
context of the SC Judgment dated 18.03.2004 in W.P. 4677/1985 – M.C.Mehta 
vs UOI & Ors”. 

 
34. That subsequently, MoEF & CC  issued Notification dated 14.09.2006 

(2006 Notification) issued under sub-rule (3) of Rule 5 of the Environment 

(Protection) Rules, 1986 and sub-section (1) and clause (v) of sub-section (2) of 

Section 3 of the Environment (Protection) Act 1986, in supersession of its 1994 

Notification, except in respect of things done or omitted to be done before 

such supersession, directed that on and from the date of its publication, the 

required construction of new projects or activities or the expansion or 

modernization of existing projects or activities listed in the Schedule to the 

notification entailing capacity addition with change in process and or 

technology shall be undertaken in any part of India only after the prior EC 

from the Central Government or as the case may be, by the State Level 

Environment Impact Assessment Authority (SEIAA), duly constituted by the 

Central Government under sub-section (3) of section 3 of the Environment 

(Protection) Act, 1986, in accordance with the procedure specified in the 

notification.  

 
35. That by a Notification 2006, the projects listed in the Schedule to the 

Notification require prior Environmental Clearance, which were classified 

into two categories viz., “A” category and “B” category. For “A” category 

projects, prior Environment Clearance had to be issued by MoEF & CC and 

for “B” category projects, Environment Clearance had to be issued by the State 

Environmental Impact Assessment Authority (SEIAA). “B” category projects 

were further divided into two categories viz., B-1 and B-2 category of which B-

1 category projects require Environmental Impact Assessment Report, 

whereas, B-2 projects did not require the same.  
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36. That the State of Tamil Nadu is endowed with minor and major 

minerals which are being governed under the provisions of the Mines and 

Minerals (Development and Regulations) Act, 1957 (MMDR Act). 

 
37. That Minor mineral means building stones, gravel, ordinary clay, 

ordinary sand other than sand used for prescribed purposes, and any other 

mineral which the Central Government may, by notification in the Official 

Gazette, declare to be a minor mineral; as defined under Section 3(e) of The 

Mines and Minerals (Development and Regulations) Act, 1957 (MMDR 

Act). Under the MMDR Act, the legal and administrative control over minor 

minerals vests with the State Governments, who have the powers to make 

rules to govern minor minerals. Accordingly, different State Governments 

have made different rules for awarding, regulating and administering the 

sand concessions granted under those rules.  

 
38. That the issue of requirement of environmental impact assessment for 

mining areas less than 5 hectares came up for consideration before the 

Hon’ble Supreme Court and the Hon’ble Supreme Court by order dated 

27.02.2012 in I.A.Nos.12-13 of 2011 in SLPs (C).No.19628 – 29 of 2009 reported 

in (2012) 4 SCC 629, directed to create an effective framework of mining plan 

which will take care of all environmental issues and also evolve a long term 

rational and sustainable use of natural resource and also the bio-assessment 

protocol. The Hon’ble Supreme Court also directed the Central Government 

to take steps to bring into force the Minor Minerals Conservation and 

Development Rules, 2010 and the State and UT Governments to frame 

necessary rules under Section 15 of the Mines and Minerals (Development and 

Regulation Act) 1957 taking into consideration of the recommendations of the 

Ministry of Environment and Forest (MoEF) in its Report of March 2010. 
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Further, the Hon’ble Supreme Court ordered that the leases of minor minerals 

including their renewal for an area less than five hectares be granted by the 

States/Union Territories only after getting environmental clearance from 

MoEF.  

 
39. That in compliance of the order passed by the Hon’ble Supreme Court, 

the Ministry of Environment and Forest, Government of India vide office 

memorandum dated 18.05.2012 decided that all mining projects of minor 

minerals including their renewal, irrespective of the size of the lease would 

require prior environment clearance. Mining projects with lease area upto less 

than 50 ha including projects of minor mineral with lease area less than 5 ha 

would be treated as category B as defined in the EIA Notification, 2006 and 

will be considered by the respective SEIAAs notified by MoEF and following 

the procedure prescribed under EIA notification, 2006. 

 
40. That it is generally accepted that EC by itself is not sufficient to ensure 

monitoring against illegal mining. The Hon’ble NGT in its order dated 

04.09.2018 in O.A. 173/2018 in the matter of Sudarsan Das vs. State of West 

Bengal & Ors. observed that “There can be no two views that an effective 

institutional monitoring mechanism is required not only at the stage when 

Environmental Clearance is granted but also at subsequent stages”. 

 
41. That mining of minerals requires prior environmental clearance (EC) 

under Notification of MoEF S.O. 1533 dated 14th September 2006 (‘2006 

Notification’). In conformity with the judgment of the Supreme Court in 

Deepak Kumar and Ors. Vs. State of Haryana and Ors.etc. [(2012) 4 SCC 629], the 

MoEF amended the 2006 Notification and included lease areas less than or 

equal to 5 ha as also requiring prior EC (known as ‘B2’ category). 
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42. That the Hon’ble Supreme Court in the matter of Common Cause Vs. 

Union of India, reported in (2017) 9 SCC 499, directed that the violators shall 

be liable to pay 100% penalty for illegal mining operations, for the violation of 

environmental laws and MMDR Rules. 

 
INACTION BY AUTHORITIES 

 
43. That further the Applicant had filed several complaints regarding the 

above illegal mining of said SRBM & NMPL and also applied through RTI 

with the Tamil Nadu Pollution Control Board as well as with the Assistant 

Director, Department of Geology & Mining, Karur for information on the 

illegal activities carried out by SRBM but all her efforts to curb the offense of 

illegal mining went in vain as complaints given by the Applicant were neither 

taken up for legal action nor the RTI applications were properly replied by the 

authorities.  

 
44. That the efforts taken by the Applicant in order to stop such brutal 

illegal mining, and also to prevent the State Resources from being stolen and 

further to protect the Environment and ecology of Sivayam Village, did not 

yield any result, despite the Applicant having paid the required amounts as 

demanded by the authorities to furnish the information. The efforts taken by 

the Applicant before different Statutory Field Authorities is tabulated as 

under : 

 
S.No DATE DESCRIPTION OF THE DOCUMENT 

1. 
 

18/04/2022 Notice to (1) Motayandi Palaniyandi (2) 
Vimalanathan (3) Mr. Srinivasan 

2. 01/07/2022 Notice to District Environmental 
Engineer – TNPCB 
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3. 16/07/2022 Notice to Deputy Director, Dept. of 
Geology and Mining, Karur District 

4. 27/07/2022 RTI Letter to Deputy Director (PIO), 
Dept. of Geology and Mining, Karur 
District 

5. 27/07/2022 RTI Letter to Dr.K.Ravichandran, DEE 
(TNPCB) 

6. 18/08/2022 RTI Reply vide Letter 
No/DEE/TNPCB/KAR/2022 

7. 25/08/2022 RTI Reply vide 
LR.No.SE/KEDC/KRR/AEE/GL/AE/F
.RTI/D.1069/22 

8. 29/08/2022 RTI Reply vide RC.No.382/Mines/2022 

9. 02/09/2022 RTI Reply vide 
DEE/TNPCB/KAR/RTI/2022 

10. 04/05/2022 LLP Resolution 
11. 06/05/2022 Partnership Retirement deed 

12. - Satellite Photographs of Illegal Mining 

 

45. That the Respondents 1 – 7 authorities are duty bound to protect the 

environment as per Article 48A of the Constitution of India and are 

empowered to take stringent action against violators, under the provisions of 

the Environment Protection Act, 1986, Water and Air Acts respectively, 

besides under Tamil Nadu Minor Mineral Concession Rules  

 
46. That after completely exhausting the natural deposits in the lands 

comprised in S.F No: 9/2B & 2/2 and after rendering the said lands useless & 

unfit and abandoning the same, now the said Palaniyandi and his son 

Vimalathithan along with Mr.Mani from NMPL, had shifted their focus on the 

very adjacent land with S.F No: 8/2B, flouting & totally disregarding the 

existing rules for quarrying minor minerals. It is submitted that the said 
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Mr.Palaniyandi, being hand in glove with the local officials, had commenced 

their indiscriminate illegal mining & quarrying activities in the said new land 

without any mining lease or license. 

 
47. That despite being informed several times about the illegal mining of 

SRBM & Motayandi Palaniyandi, the passive inaction & deliberate neglect on 

the part of DEE, (TNPCB) Karur and from the office of Assistant Director, 

Department of Geology & Mining, Karur, unambiguously shows their 

unfaltering support for such illegal mining. The Applicant hereby reserves her 

right to file appropriate complaint before the Vigilance and Anticorruption 

Unit, for the blatant omission & dereliction of duties and deliberate neglect of 

obligations as per Law to curb the menace of illegal mining, by the DEE, 

(TNPCB) KARUR as well as the office of Assistant Director, Department of 

Geology & Mining, Karur.  

 
48. That in order to stop this criminal activity and to discharge her duty as 

a law-abiding citizen of this country, the Applicant will provide all the 

information and the necessary evidences collected in this regard to the 

Director, Vigilance commission, Director, Department of Geology and Mining, 

Government of Tamilnadu and to the District Collector of Karur as well as 

produce before this Hon’ble Tribunal, as may be necessary. 

 
LIMITATION: 
 
The Applicant declares that Section 14 of the National Green Tribunal Act, 

2010, prescribed 6 months (180 days) from the date on which the cause of 

action for such dispute first arose. The applicant is also highlighting 

continuous violation of the various conditions of the Environmental Clearance 

which is continuing till date and therefore there is a recurring cause of action 
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in the present matter. Hence the Original Application is well within the 

prescribed time as per Section 14 of the National Green Tribunal Act 2010. 

 

INTERIM PRAYER: 
 
The applicant humbly pray that this Hon’ble Tribunal may be pleased to grant 

an order of Interim Injunction restraining the Respondents 8 - 10 from 

operating the unit and continuing their mining and stone crushing operations, 

pending disposal of the present application and pass such further or other 

orders as this Hon’ble Tribunal may deem fit and proper in the facts and 

circumstances of the case and thus render justice. 

 
PRAYER:  
 
The applicant respectfully pray that this Hon’ble Tribunal may be pleased to  : 

 
a. to close the operation and seal the premises of the following mining 

and stone crushing units for various violations and environmental damage :- 

1.  Sri Rathnagiriswarar Blue Metals, (Respondent 8) owned 

by Mr.Palaniyandi (Respondent 10), at S No. 2/1, 2/2 and 

9/2B at Sivamayam Village, Karur District.  

2.  M/s Navamani Mines Private Limited  (Respondent 9), at 

S No. 8/10 and 8/2B, Sivamayam Village, Karur District. 

 
b. to direct the Respondents 1 – 7, to take immediate and stringent action 

against the said units and Mr. Palaniyandi, for the illegal mining done and 

damage caused to the environment. 
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c. to assess and impose the Environmental Compensation liable to be paid 

by the Respondents 8 - 10 for the blatant violations and damage to the 

environment caused. 

 
d.  to revamp and remediate the affected subject lands mined and 

damaged by the units and to direct its restoration, at the cost of the violating 

units.  

 
e. to initiate disciplinary proceedings against the erring officials of the 

Respondent Authorities, for failing to take action against the violating units, 

despite the complaints and representations made by the Applicant. 

 
and pass such further or other orders as this Hon’ble Tribunal may deem fit 

and proper in the facts and circumstances of the case and thus render justice. 

 

 

COUNSEL FOR APPLICANT     APPLICANT 

 

 
VERIFICATION 

 
I, Dr. Sushmita Rajaguru, aged 38, Daughter of Mr. Rajaguru, residing at No. 

c-302, Radiance Mandarin Apartment, Thoraipakkam, Chennai – 600 096, do 

hereby verify that the contents of the above paragraphs are true to the best of 

my personal knowledge and based on legal advice and that I have not 

suppressed any material fact.  

Verified at Chennai on this 19th day of December, 2022. 
 

 

APPLICANT 
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State Expert AppraiJal Committee (SEAC)

Minute, of 4l@ meeting of the State Expert Apprairal Committee (tEACl held on
3 Frida at SEIAA s

Chennai 5OO Ol5 for conjideration of Minint proiectj.

Conrirmation of Earlier Minute,
The minuter of the 4O9h SEAC meetint held on 21.09.2023 were circulated to the
Member in advance and as there are no remark, the Committee decided to confirm
the minute.

AgendE No: 410.01

(File No.6557 /2023)
Exijting Limertone Quarry Leare over an extent of 1.90.5 Ha at S.F.Nor. 933/48,936
(P) & 84312 of Varavanai Village, Kulithalai Taluk, f\arur Dirtrict, Tamil Nadu by Thiru.
5. Jekhar - For Environmental Clearance under violation catetory
(SIMIN/MlN/43 85 @/2023 dt:3o.o7.2023)
The proporal was placed in thir 4l0th Meeting of SEAC held on 22.09.2023. The details
of the proiect furnirhed by the proponent are available on the website (parivesh.nic.in).

SEAC noted the following:
l) The Project Proponent, Thiru. 5. Sekhar has applied for Environmental Clearance

under violation category for the Existing Limertone quarry lease over an extent
of 1.90.5 Ha at S.F.Nor. 833/4B, 836 (P) & 84312 of Varavanai Villate. Kulithatai
Taluk, Karur Dirtrict, Tamil Nadu.

2) The project/activity is covered under Category "B" of ltem I (a) "Mining Projectr"
of the Schedule to the EIA Notification. 2006.

3) ToR under violation category was issued to the proiect proponent vide
LT.No.SEIAA-TN/F.N 0.6557 /SEACfi oR - 1168/2018. Dated: 30.O5.2022.

4) Subsequently, the proponent requerted for an amendment in the earlier irsued

ToR dated.30,05,2O22. The amendment requert war placed in the 298,h SEAC

meetinS held on 22.07.2022.
During the prerentation. the proponent referred to the
Memorandumr issued by MoEF & CC:

ng Office
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3, The PP ihall furnirh point wire ToR compliance.

4. The PP furnirh an action plan for either produ<e 5O7o of itr energy consumption

or buy green energy from TNEB or combination of both.

5. The PP rhall furnish protective meatures to arrest fugitive emittion.

6. The PP shall complete all plantation and shall furnish photographs and video
proof in thir regard.

7. The PP furnish an action plan for adoptint lTl in Cummidipoondi to improve its

toftware and hardware infrastructure.

8. PP rhall identify local youth in that area and impart skill trainint and also discuss

with local panchayat and furnish an action plan to meet its commitment. with

reference to point5 raiJed in public hearing.

9. The PP shall furnirh RoA of 
'TP/ETP.Hence. the proponent iJ advited to submit the additional documents/ information at

southt above within a period of 30 days failing which your proposal will automatically

8et deiirted from the PARIVESH portal.

ASenda No: 4lH7
(File No: 6993l2O19)
PropoJed Rough Stone and Gravel quarry lease area over an extent of 2.80.5 Ha at

5.F.NoJ. 15 & l5l2 of Sivayam (North) Villate, Kriihnarayapuram Taluk, Karur Dinrict,

Tamil Nadu by Tvl. Navamani Minej Private Limited - For Environmental Clearance.

(5|A,/TN/MtN/439433 /2023, Oate* 06.08.2023)
The proporal was placed for appraisal in this 4loh meetint of SEAC held on

22.09.2023. The detailr of the proiect furnished by the proponent are tiven in the

webrite (parivesh.nic.in). The SEAC noted the following:
l. The project proponent, Tvl. Navamani Minet Private Limited has applied for

Environmental Clearance for the Propoted Routh Stone and 6ravelquarry lease

area over an extent of 2.80.5 Ha at s.F.Nos. 15/l &.15/2 of Sivayam (North)

VillaSe, Krirhnarayapuram Taluk. Karur District, Tamil Nadu.

2. The proiect/activity i5 covered under cateSory "8" of ltem l(a) "Mining of
Minerali Proiects" of the rchedule to the EIA Notification,
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3. As per the precise area communication letter, the leate period is 5 yeart and mine

plan period is 5 yeart. As per the approved mine plan. the annual Peak

production rhall not exceed 82,755 m3 of Rough Stone and 17,652 mr of 6ravel
for an ultimate depth of 38m (3m Gravel + 35m Rough Stone) below Sround
level.

4. ToR along with Public Hearint irrued vide Lr No. SEIAA'TN/F.No.6993ISEAC/

ToR-761/202O Dated:24.O9.2O2O

5. Public hearin8 conducted on 21.06.2023

6. EIA Report iubmitted on 10.08.2023

7. The salient featurer ofthe propo5al are ar follows:

MEMB CH
5

6993 / 2019 Category B / I (a)File No
5l
No Salient Featurej of the Proporal

Tvl. Navamani Miner Private Limited.
Thiru. Pazhaniyandi Vimalathithan,
Director
S/o. Pazhaniyandi,
No.5/898, Alagu Nagar,
Trichy Main Road,
Namakkal District - 637 O0l.

I Name of the Owner/Firm

Rough Stone and Gravel
2

Type of quarrying (Ordinary
Stone/sand/Granitey'Li mertone)

15/1 &.15/25.F Nos. of the quarry site with
area break-up

Sivayam (North)4 Village in which rituated

5 Taluk in which tituated Kri5hnarayapuram

6 Dirtrict in which situated Karur
7 Extent of quarry (n ha.) 2.80.5 Ha

8
Latitude & Longitude of all
cornerr of the quarry site

10"52'19.57"N to l0'52'25.68'N
7 8" 22' 26.7 O" E to 7 8"22' 3 4.23. E

58 - )/O59 Topo 5heet No

Opencast Mechanized Mininglo Type of mining

Life of Project 5 yearjll
Lease Pg;iqd 5 years

SEAC ,TN
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Minint Plan Period 5 years

Mining Plan Details
As per
approved
Mining Plan

Ar modified by SEAC

Rough
Stone

Gravel
Rough
Stone

Gravel
Geological Resources m'3 (RoM)

9,80.4
55 m3

84.03
9ml

GravelRouSh
Stone

Gravel
Rough
Stone

3,95,9
35 m3

49,33
2m3

Minable Resources mr (RoM)

Rough
Stone

Gravel
Rough
Stone

Gravel

82,75
5ml

17,652
m!

Annual Peak Production in m'

38m (3m Gravel
+ 35m Routh
Stone) below
ground level

12

Ultimate Depth in metert

45m-5Om below ground levell3 Depth of water table
36 Nor.

14
Man Power requirement per
day:

4.0 KLD
I.5 KLD

I.5 KLD
I.O KLD

l5

Water requirement:
l. Drinkint water
2. Utilized water
3. Durt suppresrion
4, Green belt

r6 Power requirement 3,24,972 Lite$ of HSO
Na. 1..a. No.256,/Kanimam/201 9.
dated:19.06.201917

Precite area communication
approved by Di5trict Collector

Rc.No.256lMiner/2O'19, dated
24.06.2019r8

Mining PIan approved by
Deputy Director. Department of
6&M

R.C. No.256lMiner/2ol9,
datedt2s .06.2019r9 Department of G&M, Deputy

Director 50Om Clurter Letter
VAO Certificate Regarding
structurer within 3oom RadiuJ

Letter dated 24.06.2019
An20
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21
Proiect Cost (excludinS EMP
cort)

Rr.65,68,5O5l.

EC Recommendation

Validity

30 yearr rub.iect to
the following upper
limit5.
Rough
Stone

Gravel

Max Total RoM
in m3

3,95.935
m3

49,332
ml

Annual Max
RoM in m3

82,755
m3

17.652
ml

Max Depth in
mtrs

38m (3m Gravel +
35m Rough Stone)
below ground level

23 EMP co5t (in tu. Lakh).
Capital Cost - Rs. 35,23,350/-
RecurrinS Cost Rs. 22,51,441/-

24 CER cost (in Rr. Lakh). Rs.5,OO,00O/-

Ba5ed on the prerentation and documents furnished by the proiect proponent, SEAC

decided to recommend the proposal for the grant of Environmental Clearance for the

annual peak production capacity not exceeding 82,755m3 of Rough Stone and

17,652m, of Gravel by maintaining the ultimate depth of minint upto 38m (3m

Gravel + 35m Rough Jtone) below ground level and subiect to the standard

conditions as per the Annexure I of this minutes & normal conditions stipulated by

MOEF &CC, in addition to the following specific conditionr:
l. The prior Environmental Clearance tranted for thi5 mininS proiect shall be valid

for the project life including production value as laid down in the mining plan

approved and renewed by competent authority, from time to time, 5ubiect to a

maximum of thirty yearr, whichever ir earlier, vide MoEF&CC Notification 5.O.

18O7(E) dated 12.04.2022.

2. The PP shall furnish a Standard Operating Procedures (SoP) for carryinS out the

blasting operationr in securing the safety ofthe per5ont living within a radial distance

of 500 m (danger zone) to the concerned AD (Mine5) at the time of lease execution,

3. The PP shall not employ any external aSency for carrying out the bla peration

and he rhall install the temporary magaziner approved by
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licenrint authority to ,tore only the authorized explorives & detonatort teparately

in accordance with the Explorive Ruler, 2008 before the execution of the leate.

4. Due to the exirtence of habitations at a dirtance of 460m, the PP shall carry out a

rcientific rtudy within a period of six montht from the commencement of mininS

operation for evolving the Controlled Blast Delitn and Safe Blaitint Practices. by

involving any one of the reputed Research and Academic Institution - CSIR-Central

lnrtitute of Mining &. Fuel Rerearch ,/ Dhanbad, N|RM/Bangalore. Division of
ceotechnical Engineering-llT-Madrar. NIT-Dept of Mining En88, Surathkal,

llT(l5M)/Dhanbad. and Anna University Chennai-Dept of Geology, CEG Campus. A

copy of ruch sci¤ntific rtudy report rhall be submitted to the SEIAA. MoEF. TNPCB,

AD,/Miner-DGM and DMs, chennai ar a part of Environmental compliance without
any deviation.

5. Ar a part of Ground Water Management. the PP Jhall carry out the J(ientific ttudiet
to airesr the exining hydroteological condition and impactt of the quarryinS

operation on the ground water level pretent in the core zone, within 2 years from

the commencement of mining operationt. by involving any one of the rePuted

Research and Academic lnstitution - CSIR-Central Inttitute of MininS & Fuel Research

,/ Dhanbad, N|RM/Bangalore, Divition of Geotechnical Engineering-llT-Madras.

NIT-Dept of Mining Engg, Surathkal, Univertity of Madrar - Centre for
Environmental Studiei, and Anna Univertity Chennai-Dept of Geology, CEG

Campur. A copy of ruch rcientific study report thall be submitted to the sEIAA,

MoEF, TNPCB. AD/Mines-DGM and DMs, Chennai ar a part of Environmental

Compliance without any deviation.
6. For the iafety of the personr employed in the quarry, the PP thall carry out the

rcientific rtudies to asreri the rlope stability of the working benchet and exiitint
quarry wall during the 3'd year or when the depth exceedr 30m whichever it earlier,

by involvinS any one of the reputed Research and Academic lnttitutions - CSIR-

Central lnrtitute of MininS & Fuel Research / Dhanbad, NlRWBangalore, Divition
of Geotechnical Engineerint-llT-Madrar, NIT-Dept of Mining Ent8. Surathkal. and

Anna Univerrity Chennai-CEG Campus. A copy of Juch tcientific s report shall
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be submitted to the 5EIAA. MoEF, TNPCB, AD/Mine5'DCM and DMS, Chennai as

a part of Environmental Compliance without any deviation.

7. The PP shall improve the haulroad patting through the habitation by laying tar /
aiphalt road of adequate thicknest with adequate tpeed rettricting mechanismt and

maintain it durinS the period of quarrying operation and a half-yearly compliance

report shall be furnirhed to the DEVTNPCB.

8. As accepted by the Project Proponent the CER cost of Rs. 5 lakhJ and the amount

ihall be rpent for the activities ar committed towards the Panchayat Union

Middle School. Sivayam (West), Ayyarmalai, Kulithalai Taluk, Karur Dirtrict.

before obtainint CTO from TNPCB.

Agenda No: 4lG{8
(File No:. 8743/2021)
Proposed Routh Stone and Gravel quarry lease area over an extent of l.lo.5 Ha at

S.F.Nos. 293llA(P) & 293/28(P) of Mellur-Duraisamypuram Villate, Raiapalayam

Taluk, Virudhunatar Dirtrict, Tamil Nadu by Thiru. KA. Rajagopal - For Environmental

clearance. (slMrN/MlN/438048/2023, Dated: 26.07.2023')
The proposal was placed for appraisal in this 4loth meeting of SEAC held on
22.09.2023. The details of the project furniihed by the proponent are given in the

website (parivesh.nic.in). The SEAC noted the following:
l. The proiect proponent, Thiru. K.A. Rajagopal has applied for Environmental

Clearance for the Propored Rough Stone and Cravel quarry lease area over an

extent of 1.10.5 Ha at 5.F.No5. 293/1A(Pt & 293/28(P) of Mellur-

Duraisamypuram Village, Rajapalayam Taluk, Virudhunatar District, Tamil

Nadu.

2. The project/activity is covered under category "B" of ltem 1(a) "Mining of
Mineral5 Proiects- of the schedule to the EIA Notification, 2006.

3. ToR alont with Public Hearing irsued vide Lr No. SEIAA-TN/F.No.8743ISEAC/

f oR-1o52/2O22 Date& 31.01.2022

4. Public hearing conducted on 18.O4.2023

5. EIA Report rubmitted on 27 -O7.2023
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MINUTES

662"d MEETING

STATE LEVEL ENVIRONMENT IMPACT
ASSESSMENT AUTHORITY-TAMIL NADU

Date: 16.10.2023
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MINUTES OF THE 662Nd MEETING OF THE STATE LEVEL ENVIRONMENT IMPACT
ASSESSMENT AUTHORITY HELD ON 16.10.2023.

Agenda

No

Description File No. Minutes

a)

Confirmation of the minutes of the

661'( meeting of the Authority held

on 09.10.2023 & 10.10.2023.

The minutes of the 661'r meeting of the Authority
held on 09.10.2023 & 10.10.2023 was confirmed.

b)

The Action taken on the decisions of
the 661 il meeting of the Authority
held on 09.10.2023 & 10.10.2023.

The Member Secretary informed that 661't

Minutes uploaded in Parivesh website and action

taken report will be putup ensuing meeting.

1 Existing Limestone Quarry Lease

over an extent of 1.90.5 Ha at

S.F.Nos. 833/4B, 836 (P) & 84312 of
Varavanai Village, Kulithalai Tduh
Karur District, Tamil Nadu by Thiru.

S. Sekhar - For Environmental

Clearance under violation category

(SrA/TNMIN/4 3 8 s 60 I 2023)

,

6557 The authority noted that the subject was appraised in
the 41Oth SEAC meeting heldon22.09.2023. Based

on the presentation and documents furnished by the

proponent and considering the provisions of
MoEF&CC's notifications and office
memorandums, the Committee noted that
1. The proponent's request to amend the earlier

issued Terms of Reference under violation
category to exempt from public hearing was

rejected in the 298th SEAC meeting held on

22.07.2022.

2. Further, the proponent has not conducted public

hearing despite the fact that the proponent's

request to exempt from public hearing was

rejected previously and subsequently, the

proponent had submitted an EIA report in
PARIVESH portal vide online proposal number

SIA/TN/MIN/43856012023 dt:30.07.2023

without public hearing.

3. Further, the proponent shall resubmit EMP after

making changes wherever required based on

public hearing.
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local panchayat and fumish an action plan to

meet its commitment, with reference to points

raised in public hearing.

9. The PP shall fumish RoA of STP/ETP.

In view ofthe above, the authority decided to request

the Member Secretary, SEIAA to communicate the

SEAC minutes to the project proponent held on

22.09.2023.

7 Proposed Rough Stone and Gravel

quarry lease area over an extent of
2.80.5 Ha at S.F.Nos. l5l1 & l5l2 of
Sivayam (North) Village,
Krishnarayapuram Taluk, Karur

District, Tamil Nadu by Tvl.
Navamani Mines Private Limited -
For Environmental Clearance.

(srA/TN/MIN/439 433 /2023)

6993 The authority noted that the subject was appraised in
the 41Oth SEAC meeting held on22.09.2023. SEAC

has furnished its recommendations for ganting

Environmental Clearance subject to the conditions

stated therein.

The Authority further noted as follows:
l. Original Application No. 14812022 has been

filed in the Hon'ble NGT, Southern Zone and

the case is pending before the Hon'ble NGT,
Southern Zone.

2. A complaint petition was received from

Dr.R.Sushmitha against the quarry of
lWs. Navamani Mines Private Limited at S.F.

Nos. l5ll & 15/2, Sivayam (North) Village,
Krishnarayapuram Taluk, Karur District
regarding illegal mining and crushing

operations vide letter dated 12.10.2023.

In view ofthe above, the Authority decided to refer

back the proposal to SEAC to fwnish remarks.

8 Proposed Rough Stone and Gravel

quarry lease area over an extent of
1.10.5 Ha at S.F.Nos. 293/1A(P) &
293128(P) of Mellur-
Duraisamypuram Village,

8743 The authority noted that the subject was appraised in

the 410rh SEAC meeting held on 22.O9.2O23. Based

on the presentation made and documents submitted

and from the KML file uploaded in the PARIVESH

Portal. SEAC noted the lollowing.
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State Expert Apprairal CommiRee ('EAC)

MinuteJ of 423d meetins of the State E ADDraiJal Committee (sEAC) held on
15.11.2023 Avedneidav) at SEIAA Conference Hall. 2d Floor. Panatal Malitai. Saidapet.

Chennai 600 Ol5 for conjideration of Mining proiectr.

Confirmation of Earlier Minute,
The minutes of the 422d SEAC meetinS held on 09.11.2023 were circulated to the
MembeE in advance and as there are no remarks, the Committee decided to confirm
the minute.

Agenda No: 42341
(File No: lO25ll2O23)
Proposed Rough stone & Gravel quarry lease over an extent of 4.O3.OHa at sF.No.

l7ll2 (P) of f.uppam Mllage, Aravakurichi Taluk, f¤rur Dinrict, Tamil Nadu by Tvl.Shri

Jelva Vinaayaga Blue Metal - for Environmental Clearance.

(slMrN/M11v436262nO23, Datedtll.O7.2023)
Earlier the proposal was placed in 4'12'h meeting of 5EAC held on 04.1O.2023. The detailt
of the minutes are available in the website (pariverh.nic.in),

The SEAC noted the followint:
l. The Proiect Prorcnent, Tvl.Shri Selva Vinaayaga Blue Metal has applied for

Environmental Clearance for the proposed Rough rtone &. Gravel quarry lease

over an extent of 4.03.0Ha at 5F.No. l7il2 (P) of Krjppam Village, Aravakurichi

Taluk, K-arur District, Tamil Nadu.

2. The proposed quarry/activity i5 covered under Category "82" of ltem 'l(a)

'MininS Poectr' of the Schedule to the EIA NotifiGtion, 2006.
The Jubiect wal placed in 664h adhority meetint held on 25.10.2023.

The Authority noted that the subject was appraised in 412,h SEAC meeting held on
O4.1O.2O23. The Committe¤ noted that, the PP requerted for withdrawal of the
application rince the EC and leare period ended on 25.11.2O23. The Committee decided
to recommend to SEIAA to accept the withdrawal requeJt made by the
After detailed discussions, the Authority decided to seek the follow
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Environmental Studier. and Anna University Chennai-Dept of 6eoloty. CEG

Campus. A copy of such scientific rtudy report shall be submitted to the SEIAA.

MoEF, TNPCB. AD/MineJ-DGM and DMS. Chennai as a part of Environmental

Compliance without any deviation.
8. The Proponent shall plant 5OO treei/Ha and maintain the rame.

9. Ar accepted by the Proiect proponent the CER cort is R'.5,0O,0OO/- and the
amount ihall be rpent for the Primary School, f\ariralkulam Village
(R'.2,50,OO0/, and Primary School, P.Reddiyapatti Village (pr.2,5O,OOO/-).

Tirunelveli District ar committed. before obtainint CTO from TNPCB.

lO.All other conditionr rtipulated in earlier Environmental Clearance vide
Lr.No.SEIAA-TN/F.No.6174/1(a)/EC.No:5216/2O22, dared: 17.O8.2O22 will
remain unaltered and unchanged.

Atenda No: 423-05
(File No: 6993/2O19)

Proposed Rough Stone and Gravel quarry leaJe area over an extent of 2.80.5 Ha at
S.F.NoJ. l5n & l5l2 of sivayam (North) Village, Krishnarayapuram Taluk Karur Dirtrict,
Tamil Nadu by Tvl, Navamani Mines Private Limited - For Environmental Clearance.

(slMrN/MlN/439433 /2023, Oated: 06.08.20.23)

Earlier. the proposal was placed for apprairal in the 4lOh meetint of SEAC held on
22-09.2023- The details ofthe project furniihed by the proponent are given in the
website (parivesh.nic.in). The SEAC noted the followint:
l. The project proponent. Tvl. Navamani Mines Private Limited has applied for

Environmental Clearance for the Proposed Rough Stone and Gravel quarry lease

area over an extent of 2.80.5 Ha at s.F.Nos. 15A & 15/2 of Sivayam (North)
Villate, fvirhnarayapuram Taluk, Knrur District, Tamil Nadu.

2. The projecvactivity ir covered under catetory "8" of ltem l(a) "Mining of
Minerals Proiecti' of the schedule to the EIA Notification, 2006.

3. AJ per the precire area communication letter, the leare period ii 5 years and mine
plan period iJ 5 yearJ. fu per the approved mine plan, the ann I peak

production shall not exceed 82,755 m3 of Rough Stone and 17,652 ml

ME CHAI
SEAC -TN

ARY 13
SEAC. TN

avel

238



for an ultimate depth of 38m (3m Cravel + 35m RouSh Stone) below ground

level.

4. ToR along with Public Hearing isrued vide Lr No. SEIAA-TN/F.No.6993/5EAC/

f oR-7 61 / 2O2O Dated:24.O9.2O2O

5. Public hearing conducted on 21.06.2023

6. EIA Report rubmitted on 1O-O8.2O23

7. The salient features ofthe proporal are as follows:

MEMB CHAI

Category B / t(a)File No 6993 / 2019

5r.

No
Salient Features of the Proposal

I Name of the Owner/Firm

Tvl. Navamani Mines Private Limited,

Thiru. Pazhaniyandi Vimalathithan,
Director
5/o. Pazhaniyandi,

No.5/898, Alagu Nagar,

Trichy Main Road.

Namakkal District - 637 0ol.
Rough Stone and Gravel

2
Type of quarryinS (Ordinary

Stone/Sand/Granitey'Limertone)

15/r &.15/2
3

S.F Nos. of the quarry rite with
area break-up

Sivayam (North)4 Villate in which rituated

Krishnarayapuram5 Taluk in which situated

Karur6 District in which situated

2.80.5 Ha7 Extent of quarry 0n ha..)

1052'19.57'N to le52'25.68'N
7 8" 22' 26.7 O" E t o 7 822' 3 4.23' E

8
Latitude & Longitude of all

corners of the quarry rite
5A - )/O59 Topo Sheet No.

't0 Type of mining Opencast Mechanized Mini

SEAC .TN
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5 years

5 yeartll
Life of Project

MininS Plan Period

Lease Period

5 yeart

Mining Plan Detailt
As per

approved
Mining Plan

Ar modified by SEAC

Rough

Stone
Gravel

RouSh

5tone
Gravel

Geological Rerources m3 (RoM)
9,4O,4

55 m!
84,O3

9m3

Rough

Stone
Gravel

Routh
Stone

Gravel

Minable Rerourcer m3 (RoM)
3,95.9
35 m3

49.33
2m3

Rough

Stone
Gravel

Rough

Stone
Gravel

Annual Peak Production in m'
42.75

5m3

17.652

m3

38m (3m 6ravel
+ 35m RouSh

Stone) below
ground level

12

Ultimate Depth in meter

45m-50m below ground levell3 Depth of water table

36 Nos
t4

Man Power requirement per

day:

l5

Water requirement:

l. Drinking water
2. Utilized water
3. Dust ruppreirion
4. Green belt l]

4.0 KLD

1.5 KtD

I.5 KLD

I.O KLD
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16 Power requirement 3.24,972 Litert of HSD

17
PreciJe area communication

approved by District Collector

Na.f.a.No.256,/Kani mam/ 2019

dated: l9.06.2019

18

Minint Plan approved by

Deputy Director. Department of
G&M

Rc.No.256lMines/2o19. dated

24.06.2019

19
Department of G&M, Deputy

Director 5OOm Clurter Letter

R.C. No.256lMinet/20i9.
datedt2s.06.2019

20
VAO Certificate ReSardint

Structurer within 300m Radius

Letter dated 24.06.2019

2t
Proiect Con (excluding EMP

cort)

Rl. 65,68,505l-

22
EC Recommendation

Validity

30 years Jubject to
the following upper
limits.

Rough

Stone
Gravel

Max Total RoM

in m3

3.95,935
m!

49,332
mr

Annual Max
RoM in me

82.755
m3

17,652

m3

Max Depth in
mtrt

38m (3m Gravel +

35m Rough Stone)

below ground level

23 EMP con (in tu. Lakh).
Capital Cost - Rs. 35,23.35O/-

Recurrint Con - tu. 22.51.441/-

24 CER cort (in Rr. [akh). Rr.5,OO,O0O/-

BaJed on the presentation and documents fumished by the proiect ent, SEAC

decided to recommend the propoial for the trant of Environmental Cl for the
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annual peak production capacity not exceeding 82,755m3 of Routh Stone and

17,652m1 of Gravel by maintaining the ultimate depth of mining upto 38m (3m

Gravel + 35m R.ou8h Stone) below ground level and iubiect to the (andard

conditions as per the Annexure I of this minutei & normal conditionr stipulated by
MOEF &CC, in addition to the following specific condition5 stated therein.

Subrequently. the iubiect was placed in the 662d Authority meetint held on
16.10-2023. The Authority noted that the subiect war appraised in the 4lorh SEAC

meetin8 held on 22-09.2023.SEAC has furnished iti recommendationr for granting

Environmental Clearance subject to the conditions stated therein.

The Authority further noted ai follows:

l. Original Application No. 14,/2022 has been filed in the Hon'ble NGT, Southern

Zone and the caJe is pendinS before the Hon'ble NGT, Southern Zone.

2. A complaint petition was received from Dr.Rsuihmitha ataintt the quarry of
M/s. Navamani Minei Private Limited at 5.F. Nos. l5ll & 15l2. Sivayam (North)

Village, Krishnarayapuram Taluk, Karur District regardint illegal mining and

cruJhing operationr vide letter dated '12.10.2023.

ln view of the above. the Authority decided to refer back the propo5al to JEAC to
furniih remarkJ.

Now. thir proposal was atain placed in this 423'd meeting of sEAC held on l5.ll'2023.
The Proiect proponent has made a presentation alont with clarification for the above

rhortcomintr obJerved by the 5EIAA.

ME CHAIRMA

ReplySEIAA Query
We wish to bring to your kind notice

regarding the Oridnal application filed

by Dr. surhmitha on 19.12.2022 vide
application No 148/2022 it with
regards to crushing units and not for
the applied quarrying area in S.F.Nos.

15/l & 15/2. Sivayam (North) Villate,
KrishnaravaDuram Taluk. Karur 6istrict

I

OnSinal Application No. 148l2O22 hat been

filed in the Hon'ble NGT. Southem Zone

and the case is pending before the Hon'ble
NGT, ,outhem Zone

SEAC -TN
ARY L7
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MEM

(File No.6993) and enclorint the

petition copy.

The petition copy clearly details about
the case filed on the firm lwr. Sri

Rathinagiriswarar Blue Metals
(CruJhint Unit) & IWs. Navamani

Minel Art Ltd (Crushing Unit) with
current rtatus of the care i5 - The

hearint ir ponponed for the final
hearint 11.12.2023.

We wirh to declare that the care is not
related to the proposed quarry

application appraised by SEAC for file
number 6993 and aljo herewith
<onfirm by way of undertakint that
the company shall abide to the final
outcome of the care.

CHAI

A complaint pelition was received from
Dr.R.Sushmitha against the quarry of IWs.

Navamani Mines Private Limited at 5.F. Nor.
l5/l &. 15/2. Sivayam (North) Villate,
Krishnarayapuram Taluk. Karur Diitrict
reSarding illetal mining and crushing

operationr vide letter dated 12.10.2023.

Baied on the requeit to sEAC durint
the 423'a SEAC Meetint we
acknowledge the receipt of the
Petition Copies and herewith we wirh

I to bring your kind notice that we have

applied for Environmental Clearance

for our proposal for quarrying Rough

itone and Gravel in S.F. No l5l'l and
15/2 of Sivayam North Village,
Krishnarayapuram Taluk. Karur Dirtrict
vide File No 6993 and the iame haJ

been preJented b¤fore the SEAC

committee for its recommendafon in

SEAC -TN
5 18

sEAC- TN
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MEMB

the 410'h SEAC meetinS. Bared on the

presentation the SEAC committee have

recommended the proposal on its

merits. Now as per the ADS raited by

SEIAA with regardr to the petition. \Ve

hereby wirh to submit the few linei for
favourable conrideration, the petition
iJ for a surher ertabliJhment in

different JUrvEy No which iJ in near

vicinity from the applied area and not

related to this proiect rite.

We alJo wish to brinS your kind notice

that the fint point regardint the NGT

Care is the same lines a5 ofthe petition.

Therefore. we herewith commit that

we shall follow the final outcome of
the NGT caie and requett your tood
oflice to reiterate your

recommendationt for Environmental

Clearance for our proposed project

site for quarryint of Rough Stone and

Gravel vide File No.6993. And also

wiJh to brint your kind notice the

proiect rite it situated in S.F.No l5l'l
and 15l2 over an extent of 2.80.5 Ha

war previously operated by Thiru.

Narasimman from whom we have

purchased the land and the detailJ are

as followi:

CHAI
SEAC .TN
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Leare period 14.O9.2OO5 to
i3.09.2010

Proceeding No - I55lf¤nimam/2o05
Dated 23.08.2OO5

Pit Dimenrion -

25m (L) X 15m (W) X 3m (D) - Pit-l

37 m (L)i l8m (W) 3 m (D)'Pit- ll.
There iJ no other Quarrier in the Name

of lws. Navamani Minei Private

Umited.

The care filed againn the Crurhint unit
not related to thi5 project site.

Further the SEAC have obrerved that (i) no other quarries in the name of IWs, Navamani
Minej Private Umited are operating in thij location and the care filed atainn the
Crushing unit iJ not related to this proiect ,ite;
(ii) the certain proviiionr of MMDR Act 1957 related to this care rtatej that

'...21.(4) lXlhenever any pe6on raiset, trantportt or cautet to be raised or
trantported, without any lawful authoity, any mineral from any land, and, for
that putpote, utes any tool, eguipment, vehicle or any other thing, tuch mineral
tool, equipment, vehicle or any other thing thall be liable to be teized by an
officer or authoity tpecially empowered in thit behalf. . . . "
"-..22. Cognizance of offencet.-No court thall take cognizance of any offence

punithable under thit Act orany rules made thereunder except upon complaint
in writint made by a Frson authorited in thit behaf by the Centrct
Govemment or the ttate Oovemment. . ."
Further il it clear that at Fr the provition of 23 (C) of MMDR Act, lgSZ, the
ttate Govemment it empowercd to make et for pteventing illetal minint,
and trantportation &. norate of illetal minerah. All tuch minint which gualifret
under illegal thall be dealt within the provitiont of MMDR Act by
authoritiet.

MEMB CHAI
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Based on th¤ presentation made & the documents furnirhed by the Proiect proponent

and the above observations, SEAC decided to reiterate its recommendation already

made in itr 41oth SEAC meeting held on 22.09.2023. All other conditions mentioned

in the minuter will remain unchanged and unaltered.

Agenda No: 423{6
(File No: 7455/2020)
Proposed Routh Stone quarry lease over an extent of 2.54.0 Ha at S.F. Nos. 12511,

125/5, tQ/4, 140/6A, 140,/68, tfin, l&/8, l4t, t4U8L UA8S, t4U5B, 14U6, VA7,
VA\ U2n1 & V2/12 ot Udalyalipatti Villate, Kulathur Taluk, Pudukkottai Dinrict,

Tamil Nadu by Thiru. R. Rajmohan - For extension of validity of Terms of Reference.

(5|A,/TN,/M|N/3022 5g/2O23, Dated. 14.07.2023)

The proporal wa5 placed in this 423d meetinS of tEAC held on 15.11.2023. The details

of the proiect furniihed by the Proponent are given in the website (parivejh.nic.in).

The SEAC noted the following:
l. The proponent Thiru. R. Rajmohan hat obtained Termt of Reference vide Lr No.

'E|AA-TN/F.No.7455/SEACfiOR-738/2020 
Dated: 12.08.2020 for the

propoJed Rough Stone quarry lease over an extent of 2.54.0 Ha at S.F.No. 125n.

12s/ 5. 1&/4. 140/6A. tQ/ 6R, 1Q/7, 140/a, 1(.l. 142/8N 14U88. t4U sB, AA6.
142/7. 142/9, 142/11 &, 142/12 of Udaiyalipafti Village' Kulathur Taluk.

Pudukkoftai District, Tamil Nadu.

2. Now, the proponent hat applied for extenJion of validity of earlier iJJued ToR

in Form-s vide 5lA,/TN/MlN/302258l2O2 3, dated: 14-07.2023.

3. Earlier, the proposal for extension of validity of earlier isJued ToR wat Placed in

the 66li Authority meetint held on 09.10.2023 & l0.lo-2023. After detailed

dircuJrion, the authority decided to forward the Proposal to SEAC for remarks

and recommendations.

During the prerentation, EIA Coordinator stated that originally' they had applied for

Terms of Reference as the applied area falls under clutter situation and subsequently

had been granted Termi of Reference by SEIM-TN vide Lr No. SEIAA-

TN/F.No.7455I5EAC fiOR-738/20.20 Dated: t2.O8.2020. Later due to fi ncial
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MINUTES

678th MEETING

STATE LEVEL ENVIRONMENT IMPACT
ASSESSMENT AUTHORITY-TAMIL NADU

Dataz 11.12.2023 & 12.12.2023
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MII\UTES OF TIIE 67E'h MEETING OF TIIE STATE LEVEL EITVIROIYMENT IMPACT
ASSESSMENT AUTIIORITY IIELD ON 11.12,2023 & 12.12.2023.

)4Dl)t#u!F.x
2

tr'ile No. MinutesAgeoda

No

Description

a)

Confrmation of the minutes of the

6776 rneeting ofthe Authority held

on 06.12.2023 .

The minutes of the 677d meeting of the Authority

held on 06.12.2023 was coDfirmed.

b)

The Action taken on the deoisions of
the 67?s meeting of the Authority
held on 06.12.2023 .

The Member Sec.etary informed that 6776

Minutes uploaded in Parivesh website and action

taken reportrvill be putup ensuing meeting.

I Proposed Rough stone & C,ravel

quarry lease over an extent of
4.03.0Ha at SF.No. l7l2 (P) of
Kuppam Village, Aravakuriohi

Talulq Kanr Dishict, Tamil Nadu

by Tvl.Shri Selva Vinaayaga Blue

Metal - for Environmental

Cleaaance.

(SIA,/TNA,IIN/43 62622023)

10251 The authority noted that the subject was appraised in

412'h SEAC meeting held on 04.10.2023. The

committee noted that, the PP requested for
withdmwal of the application since the EC and lease

period ends on 25.11.2023. The Committee decided

to recommend to SEIAA to accept the withdrawal

request made by the PP.

After detailed discussions, the authority decided

to seek the following,
(i) The PP shall fumish CCR.

(iD The PP shall fumish last permit details

obtained fiom AD, mines.

(iii) The PP shall tumish the details of EMP
achieved.

ln view of these, the authodty refened back the

proposal to SEAC for rE-appraisal on the above said

points.

Now the subject was placed irr 678th authority

meeting held on I1.12.2023. The authority nored fiat
the subject was appraisod in 423d SEAC meeting

held on 15.1L2023. Th¤ PP tumished cladfications
to the above said points. Based on the above

TARY
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as p¤r the EMP and 4s per the anount committed

and spproved in EC for EMP. Status of
progressive mine olosuE and greefl bclt

implementation should be included in the half
yearly complianc¤ report submitted to TNPCB,

SEIAA & IRO ofMoEF&CC.
8. As per the OM vide F. No. IA3-22n2022-lA-lll

F,- 1726241 D^tdt 14.06.2A2, thc Project

Proponents are directed to submit the six-

monthly compliance orl lhe envi]onmental

conditions prescribed in lhe prior environment l

clea.rsnce letter(s) through newly developed

compliance module in the PARMSH Portal

from the respective login.

9. The amount allocated for EMP should be kept in

a sepamte account and both the capital and

recurring expenditures should be done y¤ar wise

for the works identifie4 approved and as

committed. The work & expenditurE made uDder

EMP should be elaborated in the bi-annual

compliance report submitted and also should be

brought to the notice of concemed authodties

during inspections.

10. The project proponent shall store/dump rej¤¤ts,

OB, top soil generated within the errmarked area

of the project site and utilizE the same for mine

closur¤.

5 Proposed Rough Stone and Gravel

quarry lease area over an extent of
2.80.5 Ha at S.F.Nos. l5ll & l5l2 of
Sivayam (North) Village,
Ktishnarayapuram Talulq Kanr

6993 The Authority noted that the subject was oppraiscd

in the 423d SEAC meeting held on l5.l1.2023,
SEAC has fimished its re.orBnendations for
ganting Environmental Clearanc¤ subject to the

c.nditions stated Or¤rein.

Ar"/
CHAIRMAN
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Disrict Tanil Nadu by Tvl.
Navamaai Mines Private Limited -
For Environmental CleaEnce.
(STAJTNMTN/439433/2023)

After detailed discussions, the Authority t2king into
account the recommendations of SEAC and also $c
safety aspects and to ensur¤ sustainable, scientific
and sysiematic mining, decided to $ant
Environmental Clearanc¤ for the resaricted
qurrtity of 3,72J05 mr of Rough Stone aDd

49,332 m, of Gravel up to the ultiEate deptt of
33m (3m Gravel + 30m Rough StoDe) betow
grouDd levcl and the rDrull p¤ak productioD
should Dot exce.d E2,75583 of Rough Saore rtrd
17,552m' of crrvel. This is also subject to rhe

conditions imposed by SEAC, normal clnditions
stipulated by MOEF&CC in addirion to the

following corditions and the conditions in Annexure

'A'ofthis minutes.

l. Keeping in view of MoEF&CC'S notification
S.O. I 533(E) dated. I 4.09.2006 and S.O. lE07(E)
dated 12.04.2022, this Environmental Clearance

is valid as p¤r the approved mine plan period.

2. The EC $anted is subject to review by Dishiot
Collecto., Mines Dept. and TNPCB on

completion of every 5 years and also during the

mine plan period, till the project life so as to
reriew the EC conditions and to ensurc that they

have all b¤eo adhered to and implernented.

3. The project proponent shall submit a Certified

Complian@ Report obtained fiom IRO of
MoEF&CC to the monitoring, regulatory ard
other concemed authorities including SEIAA,
while seeking a rcne\r8l of the mining plan to
cover the project life.

4. Therc should be regular monitoring ofair quality,

water quality, ground wdter level and noise

ARY
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quality and rEports rEgarding the same should be

submined to TNPCB, SEIAA & IRO of
MoEF&CC onc¤ in evcry 6 months.

5. The proponent shall strictly adherc to the mining
plan and half ygarly and annual retums shall be

submitted to the Director ofGeology and Mining
Department with oopy marked to TNPCB,

SEIAA & IRO ofMoEF&CC.
6. B iodiversity in and around the project arca should

be monirored fie4uently and detailed biodiversity

report should be submitted every year to SELAA

& IRO ofMoEF&CC.
7. The progressive and final mine closure plan

including the green belt implementation and

environmental norms should be strictly followed

as p¤r the EMP and as p¤r the amount committed

and approved in EC for EMP. Stlrus of
progressive mine closurc and grE¤n belt

implementstion should b¤ included in the half
yearly compliance report subrritted to TNPCB,

SEIAA & IRO ofMoEF&CC.
8. As per the OM vide F . No. lA3-22/l/2022-lA-lll

[E- 1726241 Datdt 14.06.2022, the Project

Proponents arc directed to submit the six-
monthly complianc¤ on the environftentll
conditions prcscrib¤d in the prior envi.onmental

clearance letter(s) through newly developed

compliance module in the PARMSH Portal

from the respective login.

9. The amount allocated for EMP should b¤ kept in

a separate account and both the capital and

recurring expenditures should be done year wise

for the works identified approved and trs

h-,/
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commifted. The work & expenditue made under

EMP should be elaboEted in the bi-annual
complianc-¤ rEport submifted and also should be

bought to the notic. of concemed authorities
during inspections,

10. The prognnent shall take mitigation measures for
all the suggestions made by the Public.

6 Proposed Rough Stone quarry lease

over a.n extent of 2.54.0 Ha at S.F.

Nos. 125/1, 12515, 14014, 14016{,
t40l6B, A n, I4Otl, t4t, AA8A,
t42t8B, L42t5B, t4A6, A2n,
14219, t4Ull & l42ll2 of
Udaiyalipatti Village, Kulathu.
Talulq Pudukkottai Distic! Tamil
Nadu by Thiru. R. Rajmohan - For
extension of validity of Terms of
Reference.

(sIA,/TN/MrNB02258/2023)

7455 The Authority noted that the subject was apptaised

in the 423d SEAC meering h¤ld on 15.u.2023.
During the F¤s¤ntstioq EIA C@rdimtor stat¤d tbal
originauy, they had applied for Terms ofReference
as the applied area falls l'mder clusler situation and

subs¤quently had been granted Terms of Reference

by SEIAA-TN vide Lr No. SEIAA.
TN/F.No.7455ISEAC/TOR-738/2020 Dated:

12.08.2020. Later due to fin ncial const-aints PP had

decided to withdraw the proposal ard the same war
accepted by lhe Comminee and the Authority.
Fu he., the PP now wants to re-apply for Terms of
Reference under 'B I ' Category as lh¤ said area falls
under cluster to obtain Environmental Clearanc¤ Es

per the prccedue laid down in EIA Notificrtiorl
2006. Hov,Ever, Corn nittee Dot¤d that rhe PP had

riade an applicarion for th¤ exterlsioll ofvalidity of
earlier issr:ed ToR, *fiich is no longer in existence as

it has already been withdmwn by the PP, instead of
fresh ToR application. Hence, EIA coordin tor
$ated rhat they had made an application for validity
exGnsion by mistake and thereby rcquested the

Committee to allow thern to witMraw the ToR
exension proposal (Proposa.l No 302256).

Hence, based on the above facB firmished by the EIA

,4^-/
CHAIRMANTARY
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 Government of India
Ministry of Environment, Forest and Climate Change

(Issued by the State Environment Impact Assessment
Authority(SEIAA), TAMIL NADU)

To,
The Managing Director
 NAVAMANI MINES PRIVATE LIMITED
No. 5/898, Alagu Nagar, Trichy Road, Namakkal.   -637001

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,
                   This is in reference to your application for Environmental Clearance (EC)
in respect of  project submit ted to the SEIAA vide proposal number
SIA/TN/MIN/439433/2023 dated 21 Sep 2023. The particulars of the environmental
clearance granted to the project are as below.

1. EC Identification No. EC24B001TN195730
2. File No. 6993
3. Project Type New
4. Category B
5. Project/Activity including

Schedule No.
1(a) Mining of minerals

6. Name of Project Tvl. Navamani Mines Private Limited
Rough Stone and Gravel Quarry Extent:
2.80.5ha S.F.No. 15/1 & 15/2 Sivayam
(North) Village, Krishnarayapuram Taluk,
Karur District

7. Name of Company/Organization  NAVAMANI MINES PRIVATE LIMITED
8. Location of Project TAMIL NADU
9. TOR Date N/A

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

Date: 05/01/2024

(e-signed)
Thiru.Deepak S.Bilgi
Member Secretary

SEIAA - (TAMIL NADU)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.

EC Identification No. - EC24B001TN195730     File No. - 6993    Date of Issue EC - 05/01/2024        Page 1 of 38
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THIRU. DEf,PAK S. BILGI, I.F.S.
MEMBER SECRETARY

STATE LEVEL ENVIRONMENT IMPACT
ASSESSMENT AUTHORITY.TAMI LNADU

3'd Floor, Panagal Maaligai,
No.l, Jeenis Road, Saidapet,

Chennai - 600 0l 5.
Phone No. 044-24359973

Fax No. 044-24359975

ENVIROI|IMENTAL CLEARANCE
Lr.No. SEIAA-TN/F.No.6993/l(a)/EC. No:6205/2023. dated: 12.12.202J

Sir/Madam,
Sub: SEIAA-TN - Proposed Rough Stone and Gravel quarry over an extent of

2.80.5 Ha at S.F.Nos. l5ll & l5l2 of Sivayam (North) Village,
Krishnarayapuram Taluk, Karur District, Tamil Nadu by Tvl. Navamani

Mines Private Limited under project category - "8" and Schedule S.No. l(a)

- lssue ofEnvironmental Clearance - Regarding.

Ref: l. ToR issued vide Lr No. SEIAA-TN/ F.No.6993/SEAC/ToR -76112020

Dated:Z4.09.2020

2. Public Hearing conducted on 21.06.2023

3. Online Proposal No. SIA/TN/Iv{tNl439433/2023, Dated: 06.08.2023

4. Project proponent submitted EIA Report to SEIAA-TN on 10.08.2023

5. Minures of the 4lOth Meeting of SEAC held on 22.09.2023
6. Minutes of the 662nd Me¤ting of SEIAA held on 16.10.2023

7. Minutes of the 423d Meeting of SEAC held on l5.l 1.2023
8. Minutes of the 678th Meerrng of SEIAA held on I | .12.2023 & 12.12.2023

Details of Minor Mineral Activitv:-
This has reference to your application 3d & 4s cited. The proposal is for obtaining

Environmental clearance for mining / quarrying of minor minerals based on the particulars
furnished in your application as shown below.

any

st.
No Salient Features of the Proposal

Name of the Owner/Firm Tvl. Navamani Mines Private Limi

v ERS
SE I AA-'IN

EC Identification No. - EC24B001TN195730     File No. - 6993    Date of Issue EC - 05/01/2024        Page 2 of 38
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Thiru. Pazhaniyandi Vimalathithan, Director

S/o. Pazhaniyandi,

No.5/898, Alagu Nagar,

Trichy Main Road,

Namakkal District - 637 001 .

2 Type of quarrying Rough Stone and Cravel

3 S.F Nos. of the quarry site 15/t & t5/2

Sivayam (North)1 Village in which situated

Krishnarayapuram5 Taluk in which situated

District in which situated Karur6

7 Extent of quarry (in ha.) 2-80.5 Ha

Latitude & Longitude of all comers of the

quarry site

10'52'19.57'N to I 0'52'25.68"N

7 8"22'26.7 0" E to 7 8"22' 3 4.23"E

58 - J/05

Opencast Mechanized Miningl0 Type of mining

ll Period of Current Mine Plan 5 years

3,72,305 m3 of Rough Stone and

49,332 m3 of Gravel

12. Production (Quantity in m3)

13. Depth of Quarrying 33m (3m Gravel * 30m Rough Stone) below

ground level

45m-50m below ground level14. Depth of water table

36 Nos.15.

4.0 KLD
I.5 KLD
I,5 KLD
I.O KLD

16. Water requirement:

i) Drinking Water & Domestic Purpose

ii) Dust suppression

iii) Green belt

TNEB

3,24,972 Liters of HSD
17 Power requirement

Na.Ka.No.256lKanimam/20 I 9,
dated:19.06.2019

Precise area communication approved by
the District Collector with date

18.

19. Mining Plan approved by the Deputy
Director, Dept. of Geology and Mining with
date

Rf,TARY
SEIAA-TN

8.

9. Topo Sheet No.

Man Power requirement per day:

Rc.No.256llvlines/201 9, dated: 24.06.2019

EC Identification No. - EC24B001TN195730     File No. - 6993    Date of Issue EC - 05/01/2024        Page 3 of 38
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500m cluster letter issued by the Deputy

Director, Dept. of Geology and Mining with
date

R.C. No.256llvlinesl20l9, dated:25.06.20 19

21 VAO certificate regarding structures within
300m radius

Letter dated 24.06.2019

22 ToR details Lr No. SEIAA-TNff.No.6993/SEAC/ToR-
7 61 12020 Dated'.24 .09 .2020

23. Public hearing details

24 EIA report submitted on 10.08.2023

25 Project Cost (excluding EMP cost) Rs.65,68,505/-

26 EMP cost (in Rs. Lakh) Capital Cost - Rs.35,23,3501-

Recurring Cost - Rs.22,51,441/-

z7 CER cost (in Rs. Lakh) Rs. 5,00,0001

Validitv:
This Environmental Clearance is accorded for the quantity oI 3,72,,305 m3 of Rough Stone

and 49,332 mr of Gravel up to the ultimate depth of 33rn (3m Gravel + 30m Rough Stone)

below ground level and the annual peak production should not exceed 82,755m3 of Rough
Stone and 17,652m3 of Gravel.
The Environmental Clearance issued is valid as per the approved mine plan period and as

per MoEF&CC's notification S.O.1533(E) dated 14.09.2006 and S.O. 1807(E) dated

12.04.2022.

TARY

for environment clearance, none ofthe following is situated:

v SEIAA-TN

20.

21.06.2023

AFFIDAVIT FURNISHED BY TIIE PROPONENT
The Proponent has fumished affidavit in stamp paper attested by the Notary stating that

We, TVL. NAVAMANI MItrlES PRIVATE LIMITED Thiru.Pazhaniyandi

Vimalathithan- Director S/o. Pazhaniyandi, No.5/898, Alagu Nagar, Trichy Main Road,

Namakkal District 637 001 solemnly declare and sincerely affirm that:

We have apply for getting Environment Clearance to SEIAA, Tamil Nadu State for
quarry lease for quarrying of Rough Stone and Gravel Quarry Project at over an Extent of
2.80.5Ha of Patta lands in S.F. Nos. l5ll & l5l2 of Sivayam (North) Village,
Krishnarayapuram Taluk, Namakkal District, Tamil Nadu State.

l. We swear to state and confirm that within l0km area ofthe quarry site, we have applied
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a) Protected areas notified under the wild life (Protection) Act, 1972,
b) Critically polluted areas as notified by tle central pollution control board

constituted under water (Prevention and Control ofpollution) Act, 1974,

c) Eco-Sensitive areas as notified.
d) Interstate Boundary

2. We will spend the amount of Rs.5 Lakhs towards Corporate Environment Responsibility
(Revised CER) for the following activities to the Panchayat Union Middle School,

Sivayam (West), Ayyarmalai, Kulithalai Taluk, Karur District before commencement of
quarrying activities.

3. The total area of following quanies located within 500m radius from the periphery of my
quany site details as shown below:

I. Existins Other Ouarries:

TARY

Sl. No. Description Cost
break up

I Renovation oftoilet and its maintenance 2,00,000t-
2 Providing environmental related books 30,000/-
3 Carrying out plantation in around school ( 100 Nos) 20,000/-
4 False Ceiling for the Class room 1,50,000/-
5 Smart board & R.O Water purifier 1,00,000

TOTAL Rs.5,00,000/-

No. S.F. No Extent
in Hect.

Lease
Period Remarks

I

Thiru.A.Shanmugaraja
S/o Appavu,
No. 219, Manapparai
Main Road, Iyyar Malai,
Sivayam Post,
Karur District.

I
I
I 4/3

3lt 07.02.2018
TO

06.02.2023

2

Thiru. D. Rathinam,
S/o Duraisamy,
153/A, Kampan Street,
Kavery Nagar,
Kulithalai TK,
Karur District.

30/tA
30/lB

I .l 8.0
1.28.0

07.02.2018
To

06.02.2023

3

M.Palaniyandi,
S/o Mottaiyandi
2/34, Ambalakkara. Street,

2t2
10.7.2014

To
09.07.2019

v ER
SEIAA-TN

s. Name of the
Owner

0.71.0
1.13.5
0.65.0

2.34.5
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Somarasampettai
Srirangam Taluk,
Trichy District.

4

Tmt. M. Jayamani
Wo Monoharan
Ponniyagoundanpudhur,
Punnamchathiram,
Aravakurichi Taluk,
Karur.

30/4
3t/t

0.73.0
0.31.0

06.12.20t8
To

0s.12.2023

II. Proposed Area:

IIL Lease Expired and Abandoned Area

4. There will not be hindrance or disturbance to the people living during quarrying activities
and transportation ofthe mineral.

5. There is no approved habitation within 300m radius from the periphery ofour quarry.
6. We swear that afforestation will be canied out during the course of quarrying operation

and maintained.

7. The required insurance will be taken in the name of the laborers working in Our quarry
site.

8. The existing road from the main road to quarry is in good condition and the same is being
maintained and utilized for Transportation ofRough stone.

9. We will not engage any child labor in my quarry site and We aware that engaging child
labor is punishable under the law.

10. All types of safety / protective equipment will be provided to all the laborers working in
our quarry.

TARY

S. Name of the
Owner S.F. No Extent

in Hect.
Lease
Period Remarks

I

Tvl. Navamani Mines Private
Limited, Thiru.Pazhaniyandi
Vimalathithan- Director, No. 5/898,
Alagu Nagar, Trichy Road,
Namakkal- 637 001

tSlt
t5/2

1.83.5
0.97.0

5 Years

S. No. Name of the
Owner S.F. No Extent

in Hect.
Lease
Period Remark

---Nil---

v ER
SEIAA.TN

No,
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Capital
Cost

Recurring
Cost

Air Environment

35233s0 2251441

Noise Environment
Waste Management
Mine Closure
Implementation of EC, Mining PIan & DGMS Condition- Public
hearing commitment
CER

I l. No permanent structures, temples etc., are located within 500m radius fiom the periphery

of my quarry.

REVISED EMP BUDGET

Note: Cost inclusive of 5% cost inflation anticipated every vear

EMP BUDGET SUMMARY BREAKUP YEAR WISE

I ensure to do all the social and Environment commitment as mentioned in the scheme of
mining to the best of my knowledge.

DETAILS OF OUARRIES LOCATED WITHIN sOOM RADIUS FROM THE

PROPOSED OUARRY:
The Project Proponent has submitted a copy ofthe leuer obtained fiom the Deputy Director,

Department of Geology and Mining, Karur District in his letter R.C. No.256llvlines/2019,

dated:25.06.2019 has stated that the detai'ls of other quarries within a radius 500m from the

boundary ofthe proposed quarry site as follows:

I. Existing Other Quarries:-

TARY

Year Total Cost

I st Year < 57,74,791/-
2nd Year <23,64,0t3/-
3rd Year <24,82,214/-
4th Year <26,06,324/-
5th Year <27,36,64v-

SI
No. S.F.Nos. Extent

(hect)
Lease
Period Remarks

I Thiru.A.Shanmugaraj,
S/o. Appavu,
No. 219, Manapparai
Main Road, Iyyar Malai,

t3/t
l412
t413

0.71.0
1. t3.5
0.65.0

07.02.2018
TO

06.02.2023

v SEIAA-TN

Activities

Name of the
Owner
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Sivayam Post,
Karur District.

2 Thiru. D. Rathinam,
S/o. Duraisamy,
153/A, Kampan Street,
Kavery Nagar,
Kulithalai TK,
Karur District.

30/lA
30/l B

I .18.0
1.28.0

07.02.2018
To

06.02.2023

3 Thiru.M.Palaniyandi,
S/o. Mottaiyandi,
2/34, Ambalakkara Street,
Somarasampettai
Srirangam Taluk,
Trichy District.

)t) 2.34.5 10.7.2014
To

09.07.2019

.1 Tmt. M. Jayamani,
Wo. Manoharan,
Ponniyagoundanpudhur,
Punnamchathiram,
Aravakurichi Taluk,
Karur District.

30/4
3l/1

0.73.0
0.31 .0

06.12.2018
To

05.12.2023

sl
No,

Name of the
Owner S.F.Nos, Extent

(hect)
Lease
Period Remarks

Tvl. Navamani Mines Private
Limited.
Thiru.P.Mani, Managing Director,
No.5/898, Alagu Nagar, Trichy
Road, Namakkal- 637 001

t5/t
t5t2

1.83.5
0.97.0

5 Years

II. Proposed Area:-

III. Lease Expired and Abandoned Area:-

DISCI]SSION BY SEIAA AND THE
The subject was placed in the 678s Authority meeting held on I1.12.2023 & 12.12.2023. Tlte
Authority noted that the subject was appraised in the 423'd SEAC meeting held on
15.11.2023. SEAC has fumished its recommendations for granting Environmental clearance
subject to the conditions stated therein.
After detailed discussions, the Authority taking into account the recommendations of SEAC
and also the safety aspects and to ensure sustainable, scientific and systematic mining,

ARYE

Sl No. Name of the
Owner S.F.Nos. Extent

(hect)
Lease
Period Remarks

I

..... Nil .....

v SEIAA-TN

I
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decided to grant Environmental Clearance for the-restricted quantity of 3,72,305 mr of
Rough Stone and 49,332 m3 of Gravel up to the ultimate depth of 33m (3m Gravel +

30m Rough Stone) below ground level and the annual peak production should not
exceed 82,755m1 of Rough Stone and 17,652mr of Gravel. This is also subject to the

conditions imposed by SEAC, normal conditions stipulated by MOEF&CC in addition to the

following conditions and the conditions in Annexure'A' of this minutes.

l. Keeping in view of MoEF&CC's notification S.O.1533(E) dated.14.09.2006 and S.O.

I 807(E) dated 12.04.2022, this Environmental Clearance is valid as per the approved

mine plan period.

2. The EC granted is subject to review by District Collector, Mines Dept. and TNPCB on

completion ofevery 5 years and also during the mine plan period, till the project life

so as to review the EC conditions and to ensure that they have all been adhered to and

implemented.

3. The project proponent shall submit a Certified Compliance Report obtained from IRO

of MoEF&CC to the monitoring, regulatory and other concemed authoritics including

SEIAA, while seeking a renewal ofthe mining plan to cover the project life.

4. There should be regular monitoring of air quality, water quality, ground water level

and noise quality and reports regarding the same should be submitted to TNPCB,

SEIAA & IRO of MoEF&CC once in every 6 months.

5. The proponent shall strictly adhere to the mining plan and half yearly and annual

returns shall be submitted to the Director of Geology and Mining Department with

copy marked to TNPCB, SEIAA & IRO of MoEF&CC.

6. Biodiversity in and around the project arca should be monitored frequently and

detailed biodiversity report should be submitted every year to SEIAA & IRO of
MoEF&CC.

7. The progressive and final mine closure plan including the green belt implementation

and environmental norms should be strictly followed as per the EMP and as per the

amount committed and approved in EC for EMP. Status of progressive mine closure

and green belt implementation should be included in the half yearly compliance report

SUbMittEd tO TNPCB, SEIAA & IRO Of MOEF&CC.

8. As per the OM vide F. No. IA3-22l l/2022-l{-lll lE 1726241Dated: 14.06.2022, the

Project Proponents are directed to submit the six-monthly compliance on the

ECRETARY
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environmental conditions prescribed in the prior environmental clearance letter(s)

through newly developed compliance module in the PARIVESH Portal fiom the

respective login.

9. The amount allocated for EMP should be kept in a separate account and both the

capital and recurring expenditures should be done year wise for the works identified,
approved and as committed. The work & expenditure made under EMP should be

elaborated in the bi-annual compliance report submitted and also should be brought to
the notice ofconcerned authorities during inspections.

l0.The proponent shall take mitigation measures for all the suggestions made by the

Public.

Annerure 'At
a) EC Compliance

The Environmental Clearance is accorded based on the assurance from the project
proponent that there will be full and effective implementation of all the undertakings
given in the Application Form, Pre-feasibilty Report, mitigation measures as assured

in the Environmental Impact Assessment/ Environment Management Plan and the

mining features including Progressive Mine Closure Plan as submitted with the

application.

All the conditions as presented by the proponenr in rhe PPT during SEAC appraisal

should be addressed in Full.
The proponent shall submit Compliance Reports on the status of compliance of the

stipulated EC conditions inclucling results of monitored data. It shall be sent to the

respective Regional Ofhce of Ministry of Environment, Forests and Climate Change,

Govt. of India and also to the Oflice of State Environment Impact Assessment

Aurhoriry (SEIAA).
Concealing lhe factual data or submission of false/fabricated data and failure to
comply with any of the conditions mentioned above may result in wilhdrawal of this
clearance and attract action under the provisions of Environment (protection) Act,
1986.

b) Applicable Resulatorv Frameworks
5. The project proponent shall strictly adhere to the provisions of Water (prevention &

Control of Pollution) Act, 1974, the Air (Prevention & Control of poltution) Act,

TARY

2

3

4

R
SEIAA.TN

EC Identification No. - EC24B001TN195730     File No. - 6993    Date of Issue EC - 05/01/2024        Page 10 of 38

262



1981, the Environment (Protection) Act, 1986, the Public Liability lnsurance Act,
1991, along with their amendments, Minor Mineral Conservation &Development
Rules,20l0 framed under MMDR Act 1957, National Commission for protection of
Child Right Rules, 2006, Wildlife Protection Act, 1972, Forest Conservation Act,
1980, Biodiversity Conservation Act, 2016, the Biological Diversity Act, 2002,

Biological diversity Rules, 2004 & TN Foresi Act, 1882 and Rules made there under

and also any other orders passed by the Hon'ble Supreme Court of India,/Hon'ble

High Court of Madras and any other Courts ofLaw relating to the subject matter

c) Safe mining Practices

6. The AD/DD, Dept. of Ceology & Mining shall ensure operation of the proposed

quarry after the submission slope stability study conducted through the reputed

research & Academic lnstitutions such as MRM, IITs, NITS Anna University, and

any CSIR Laboratories etc.

7. The AD/DD, Dept. of Geology &Mining & Director General of Mine safety shall

ensure strict compliance and implementation of bench wise recommendations/action

plans as recommended in the scientific slope+tability study ofthe reputed research &
Academic Institutions as a safety precautionary measure to avoid untoward accidents

during mining operation.

8. A minimum buffer distance specified as per existing rules and statutory orders shall

be maintained from the boundary of the quarry to the nearest dwelling unit or other

structures, and from forest boundaries or any other ecologically sensitive and

archeologically important areas or the specific distance specified by SEIAA in EC as

per the recommendations of SEAC depending on specific local conditions.

d) Water Environment - Protection and mitipation measures

9. The proponent shall ensure that the activity does not disturb the water bodies and

natural flow of surface and groundwater, nor cause any pollution, to water sources in

the area.

10. The proponent shall ensure that the activities do not impact the water bodies/wells in

the neighboring open wells and bore wells. The proponent shall ensure that the

activities do nol in any way affect the water quantity and quality in the open wells and

bore wells in the vicinity or impact the water table and levels. The proponent shall

ECRETARY
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ensure that the activities do not disturb the river flow, nor affect the Odai, Water

bodies. Dams in the vicinity.
I l. Water level in the nearest dug well in the downstream side of the quarry should be

monitored regularly and included in the Compliance Report.

12. Quality of water discharged fiom the quarry should be monitored regularly as per the

norms ofState Pollution Control Board and included in the Compliance Report.

13. Rain Water Harvesting facility fiould be installed as per the prevailing provisions of
TNMBR/TNCDBR, unless otherwise specified. Maximum possible solar energy

generation and utilization shall be ensured as an essential part ofthe project.

14. Regular monitoring of flow rates and water quality upstream and downstream of the

springs and perennial nallahs flowing in and around the mine lease area shall be

carried out and reported in the compliance reports to SEIAA.
15. Regular monitoring of grcund water level and water quality shall be carried out

around the mine area during mining operation. At any stage, if it is observed that

ground water table is getting depleted due to the mining activity; necessary correcrive
measures shall be carried out.

16. Garland drains and silt traps are to be provided in the slopes around the core area to

channelize storm water. De-siltiig of Carland canal and silt traps have to be attended

on a daily basis. A labour has to be specifically assigned for the purpose. The
proponent shall ensure the quality of the discharging storm water as per the General

EfIIuent Discharge Standards of CPCB.

e) Air Environment - Protection and mitipation measures

17. The activity should not result in COz release and temperature rise and add to micro
climate altemations.

18. The proponent shall ensure that the activities undertaken do not result in carbon

emission, and temperature rise, in the area.

I9. The proponent shall ensure that Monitoring is carried out with reference to the
quantum of particulate matter during excavation; blasting; material transport and also

from cutting waste dumps and hiul roads.

f) Soil Environment - Protection and mitisati on measures
20. The proponent shall ensure that the operations do not result in loss of soil biological

properties and nutrients.

RETARYMBE
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2l . The proponent shall ensure that activity does not deplete the indigenous soil seed bank

and disturb the myconizal fungi, soil organism, soil community nor result in
eutrophication ofsoil and water.

22. The activities should not disturb the soil properties and seed and plant growth. Soil

amendments as required to be carried out, to improve soil health.

23. Bio remediation using microorganisms should be carried out to restore the soil

environment to enable carbon sequestration.

24. The proponent shall ensure that the mine restoration is done using myconizal VAM,
vermin-composting, Biofertilizers to ensure soil health and biodiversity conservation.

25. The proponent shall ensure that the topsoil irprotected and used in planting activities

in the area.

26. The proponent shall ensure that topsoil to be utilized for site restoration and Green

belt alone within the proposed area.

27.The top soil shall be temporarily stored at earmarked place (s) and used for land

reclamation and plantation. The over burden (OB) generated during the mining

operations shall be stacked at earmarked dump site(s) only. The OB dumps should be

scientifically vegetated with suitable native species to prevent erosion and surface run

off. At critical points, use of geotextile shall be undertaken for stabilization of the

dump. Protective wall or gabions should be made around the dump to prevent erosion

/ flow of sediments during rains. The entire excavated area shall be backfilled.

28. Activities should not result in invasion of sfie by exotic and alien plant and animal

species and disturb the native biodiversity and soil micro flora and fauna.

c) Noise Environment - Protection and mitisation measures

29. The peak particle velocity at 500m distance or within the nearest habitation,

whichever is closer shall be monitored periodically as per applicable DGMS

guidelines.

30. The sound at project sites disturb the villages in respect of both human and animal

population. Consequent sleeping disorders and stress may affect the health in the

villages located close to mining operations. Hence, the PP shall ensure that the

biologicat clock ofthe villages are not disturbed because of the mining activity.

TARYv ER
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h) Biodiversitv - Protection and mitisation measures

3l. The proponent should ensure that there is no disturbance to the agriculture
plantations, social forestry plarftations, waste lands, forests, sanctuary or national
parks. There should be no impact on the land, water, soil and biological environmen!

and other natural resources due to the mining activities.

32. No trees in the area should be removed and all the trees numbered and protected. In

case trees fall within the proposed quarry site the trees may be transplanted in the

Greenbelt zone. The proponent shall ensure that the activities in no way result in
disturbance to forest and trees in vicinity. The proponent shall ensure that the activity
does not disturb the movement of grazing animals and free ranging wildlife. The
proponent shall ensure that the activity does not disturb the biodiversity, the flora &
fauna in the ecosystem. The proponent shall ensure that the activity does not result in

invasion by invasive alien species. The proponent shall ensure that the activities do

not disturb the resident and m?gratory birds. The proponent shall ensure that the

activities do not disturb the vegetation and wildlife in the adjoining reserve forests and

areas around.

33. The proponent shall ensure that the activities do not disturb the agro biodiversity and

agro farms. Actions to be taken to promote agroforestry, mixed plants to support
biodiversity conservation in the mine restoration effort.

34. The proponent shall ensure that all mitigation measures listed in the EIA/EMp are

taken to protect the biodiversity and natural resources in the area.

35. The proponent shall ensure that the activities do not impact green lands/grazing fields
of all types surrounding the mine lease area which are food source for the grazing
cattle.

D Climate Chanse
36. The project activity should not in any way impact the climate and lead to a rise in

temperature.

37. There should be least disturbance to landscape resulting in land use change,

contamination and alteration ofsoil profiles leading to Climate Change.

38. Intensive mining activity should not add to temperature rise and global warming.
39. Operations should not result in GHG releases and extra power consumption leading to

Climate Change.

TARY

Y
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40. Mining through operational efficiency, befter electrification, energy use, solar usage,

use ofrenewable energy should try to decarbonize the operations.

4l.Mining Operation should not result in droughts, floods and water stress, and

shortages, affecting water security both on site and in the vicinity.
42. Mining should not result in water loss from evaporation, leaks and wastage and

should support to improve the ground water.

43. Mining activity should be flood proofwith designs and the drainage, pumping

techniques shall ensure climate-proofing and socio-economic wellbeing in the area

and vicinity.

i) Reserve Forests & Protected Areas
44. The aclivities should provide nature based support and solutions for forest protection

and wildlife conservation.

45. The project activities should not result in forest fires, encroachments or create forest

fragmentation and disruption of forest corridors.

46. There should be no disturbance to the freshwater flow from the forest impacting the

water table and wetlands.

47. The project proponent should support all activities ofthe forest department in creating

awareness to local communities on forest conservation.

48. The project activities should not alter the geodiversity and geological heritage of the

area.

49. The activities should not result in temperature rise due to increased fossil fuels usage

disrupting the behaviour of wildlife and flora.

50. The activities should support and recognise the rights and roles of indigenous people

and local communities and also support sustainable development.

5l.The project activities should support the use of renewables for carbon capture and

carbon storage in the project site and forest surrounds.

52. The project activities should not result in changes in forest structure, habitats and

genetic diversity within forests.

k) Green Belt Developmert
53. The proponent shall ensure that in the green belt development more indigenous trees

species (Appendix as per the SEAC Minutes) are planted.

TARY
Y
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54. The proponent shall ensure the area is restored and rehabilitated with native trees as

recommended in SEAC Minutes (in Appendix).
l) Workers and their orotectign
55. The project proponent is responsible for implementing all the provisions of labour

laws applicable from time to time to quarrying /lvlining operations. The workers on

the site should be provided with on-site accommodation or facilities at a suitable

boarding place, protective equipment such as ear muffs, helmet, etc.

56. The proponent has to provide insurance protection to the workers in the case of
existing mining or provide the aflidavit in case of ftesh lease before execution of
mining lease.

57. The workers shall be employed for working in the mines and the working hours and

the wages shall be implemented/enforced as per the Mines Aot, 1952.

m) Transnortation
58. No Transportation of the minerals shall be allowed in case of roads passing through

villages/ habitations. In such cases, PP shall construct a bypass road for the purpose of
transportation ofthe minerals leaving an adequale gap (say at least 200 meters) so that

the adverse impact of sound and dust along with chances of accidents could be

mitigated. All costs resulting fiom widening and strengthening ofexisting public road

network shall be bome by the PP in consultation with nodal State Govt. Department.
Transportation of minerals through road movement in case of existing village/ rural
roads shall be allowed in consu-ltation with nodal State Golt. Departmenr only after
required strengthening such that the carrying capacity of roads is increased to handle

the traffic load. The pollution due to transportation load on the environment will be

effectively controlled and water sprinkling will also be done regularly. Vehicular
emissions shall be kept under control and regularly monitored. Project should obtain
Pollution Under Control (PUC) certificate for all the vehicles from authorized

pollution testing centers.

59. The Main haulage road within the mine lease should be provided with a permanent

water sprinkling arrangement for dust suppression. Other roads within the mine lease

should be wetted regularly with tanker-mounted water sprinkling system. The other

areas of dust generation like crushing zone, material transfer points, material yards

should invariably be provided with dust suppression arrangements. The air

ianv

etc
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pollution control equipments like bag filters, vacuum suction hoods, dry fogging

system etc. shall be installed at Crushers, belt-conveyors and other areas prone to air

pollution. The belt conveyor should be fully covered to avoid generation ofdust while

transportation. PP shall take necessary measures to avoid generation of fugitive dust

emlsslons

n) Storape of wastes

60. The project proponent shall store/dump the w.grste generated within the earmarked area

ofthe project site for mine closure as per the approved mining plan.

O) SBIEMB
61. The CER should be fully Implemented and fact reflected in the Half-yearly

compliance report.

62. The EMP shall also be implemented in consultation with local self-government

institutions & Govt. departments.

63. The follow-up action on the implementation of CER Shall be included in thc

compliance report.

p) Directions for Reclamation of mine sites

64. The mining closure plan should strictly adhere to appropriate soil rehabilitation

measures to snsure ecological stability of tbe area. Reclamation/Restoration of the

mine site should ensure that the Geotechnical, physical, chemical properties are

sustainable that the soil structure composition is buildup, during the process of
restoration.

65. The proponent shall ensure that the mine closure plan is followed as per the mining

plan and the mine restoration should be done with native species, and site restored to

near original status. The proponent shall ensure that the area is ecologically restored

to conserve the ecosystems and ensure flow ofgoods and services.

66. A crucial factor for success of reclamation site is to select sustainable species to

enable develop a self-sustaining eco system. Species selected should easily establish,

grow rapidly, and possess good crown and preferably be native species. Species to be

planted in the boundary of project site should be un palatable for cattle's/ goats and

should have proven capacity to add leallitter to soil and decompose. The species

planted should be adaptable to the site conditions. Should be preferably pioneer

species, deciduous in nalure to allow maximum leaf-litter, have deep root system. fix
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atmospheric nitrogen and improve soil productivity. Species selected should have the

ability to tolerate altered pit and toxicity of and site. They should be capable of
meeting requirement of local people in regard to fuel fodder and should be able to
attract bird, bees and butterflies. The species should be planted in mixed association.

67. For mining area reclamation plot culture experiments to be done to identifo/
determine suitable species for the site.

68. Top soil with a mix of beneficial microbes (Bacteria,/Fungi) to be used for reclamation

of mine spoils. AM Fungi (Arbuscular mycorrhizal fungi), plant groMh promoting

Rhizo Bacteria and nitrogen fixing bacteria to be utilized.
69. Soil and moisture conservation and water harvesting structures to be used where ever

possible for early amelioration and restoration of site.

70. Top soil is most important for successful rehabilitation of mined sites. Topsoil
contains majority of seeds and plant propagation, soil microorganism, Organic matter
and plant nutrients. Wherever possible the topsoil should be immediately used in the

area ofthe for land form reconstruction, to pre mining conditions.
71. Over burdens may be analyzed and tested for soil characteristics and used in the site

for revegetation. Wherever possible seeds, rhizome, bulbs, etc of pioneering spices

should be collected, preserved and used in restoring the site.

72. Native grasses seeds may be used as colonizers and soil binders, to prevent erosion

and allow diverse self- sustaining plant communities to establish. Grasses may offer
superior tolerance to drought, and climatic stresses.

73. Reclamation involves planned topographical reconstruction ofsite. Care ro be taken to

minimize erosion and runoff. Topsoils should have necessary physical, chemicals,

ecological, properties and therefore should be stored with precautions and utilized for
reclamation process. Stocked topsoil should be stabilized using grasses to protect
from wind. Seeds of various indigenous and local species may be broad casted after
topsoil and treated overburden aie spread.

74. Alkaline soils, acidic soils, Saline soils should be suitably treated/amended using
green manure, mulches, farmyard manure to increase organic carbon. The efforts
should be taken to landscape and use the land post mining. The EMp and mine
closure plan should provide adequate budget for re-establishing the site to pre-mining
conditions. Effective steps should be taken for utilization ofover burden. Mine waste
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to be used for backfilling, reclamation, rest6ration, and rehabilitation of the tenain

without affecting the drainage and water regimes. The rale of rehabilitation should be

similar to rate of mining. The land disturbed should be reshaped for long term use.

Mining should be as far as possible be eco-friendly. Integration of rehabilitation

strategies with mining plan will enable speedy restoration.

75. Efforts should to taken to aesthetically improve the mine site. Generally, there are two

approaches to restoration i.e Ecological approach which allows tolerant species to

establish following the succession process allowing pioneer species to establish. The

other approach i.e plantation approach is rvith selected native species are planted. A

blend of both methods may be used to restore the site by adding soil humus and

mycorrhiza.

76. Action taken for restoration of the site should be specifically mentioned in the EC

compliances.

CONDITIONS BY SEAC:

l) The prior Environmental Clearance granted for this mining project shall be valid for

the project life including production value as laid down in the mining plan approved

and renewed by competent authority, from time to time, subject to a maximum of
thirty years, whichever is earlier, vide MoEF&CC Notification S.O. 1807(E) dated

12.04.2022.

2) The PP shall fumish a Standard Operating Procedures (SoP) for carrying out the

blasting operations in securing the safety ofthe persons living within a radial distance

of 500 m (danger zone) to the concemed AD(Mines) at the time of lease execution.

3) The PP shall not employ any extemal agency for carrying out the blasting operalion

and he shall also install the temporary magazines approved by the concerned

licensing authority to store only the authorized explosives & detonators separately in

accordance with the Explosive Rules, 2008 before the execution ofthe lease.

4) Due to the existence of habitations at a distance of 460m, the PP shall carry out a

scicntific study within a period of six months fiom the commencement of mining

operation for evolving the Controlled Blast Design and Safe Blasting Practrces, by

involving any one of the reputed Research and Academic Institution - CSIR-Central

Institute of Mining & Fuel Research / Dhanbad, NlRM/Bangalore' Division of
Geotechnical Engineering-IlT-Madras, NIT-Dept of Mining Engg, Surathkal
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IIT(lSM)/Dhanbad, and Anna Ufiiversity Chennai-Dept of Geology, CEG Campus. A
copy of such scientific study report shall be submitted Io the SEIAA, MoEF, TNPCB,
ADiMines-DGM and DMS, Chennai as a parl of Environmental Compliance without
any deviation.

5) As a part of Ground Water Management, the PP shall carry out the scientific studies

to assess the existing hydrogeological condition and impacts of the quarrying

operation on the ground waler level present in the core zone, within 2 years from the

commencement of mining operations. by involving any one of the reputed Research

and Academic Institution - CSIR-Central Institute of Mining & Fuel Research /
Dhanbad, NIRiWBangalore, Division of Geotechnical Engineering-llT-Madras, NIT-
Dept of Mining Engg, Surathkal, University of Madras - Centre for Environmental

Studies, and Anna University Chennai-Dept of Geology, CEG Campus. A copy of
such scientific study report shall be submitted to the SEIAA, MoEF, TNPCB,
AD/Mines-DCM and DMS, Chennai as a part of Environmental Compliance without
any deviation.

6) For the safety of the persons employed in the quarry, the PP shall carry our rhc

scientific studies to assess the slope stability of the working benches and existing
quarry wall during the 3'd year or when the depth exceeds 30m whichever is earlier.
by involving any one of the reputed Research and Academic Institutions - CSIR-
Central Institute of Mining & Fuel Research / Dhanbad, NlRM/Bangalore, Division
of Geotechnical Engineering-llT-Madras, NIT-Dept of Mining Engg, Surathkal, and

Anna University Chennai-CEG Campus. A copy of such scientific study report shall

be submitted to the SEIAA, MoEF, TNPCB, AD.Mines-DGM and DMS, Chennai as

a part of Environmental Compliance without any deviation.
7) The PP shall improve the haulroad passing through the habitation by laying tar /

asphalt road of adequate thickness with adequate speed restricting mechanisms and

maintain it during the period of quarrying operation and a half-yearly compliance
report shall be furnished to rhe DEE/TNPCB.

8) As accepted by the Project Proponent the CER cost of Rs. 5 lakhs and the amount
shall be spent for the activities as committed towards the panchayat Union Middle
School, Sivayam (West), Ayryarmalai, Kulithalai Taluk, Karur District. beforc
obtaining CTO from TNPCB.
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9) The PP shall inform send the 'Notice of Opening' of the quarry to the Director of
Mines Safety, Chennai Region before obtaining the CTO from the TNPCB.

l0) The Project Proponent shall abide by the annual production scheduled specified in the

approved mining plan and if any deviation is observed, it will render the Project

Proponent liable for legal action in accordanc¤ with Environment and Mining Laws.

I l)The proponent shall appoint the statutory competent persons relevant to the proposed

quarry size as per the provisions of Mines Acl 1952 and Metalliferous Mines

Regulations, I 961 , as amended from time to time.

l2) Within a period one month from the execution of lease deed, the PP shall ensure that

the persons deployed in the quarry including all the conffactual employees/truck

drivers shall undergo initiaVperiodical training in the DGMS approved GVTC

situated in Trichy / Salem / Hosur.

l3)The PP shall construot a garland drain of size, gradient and length around the

proposed quarry incorporating garland canal, silt traps, siltation pond and outflow

channel connecting to a natural drain should be provided prior to the commencement

of mining. Carland drain, silt-traps, siltation ionds and outflow channel should be de-

silted periodically and geo-tagged photographs of the process should be included in

the HYCR.

l4) Monitoring of drainage water should be carried out at different seasons by an NABL

accredited lab and clear water should only be discharged into the natural stream Geo-

tagged photographs ofthe drainage and sampling site should be submitted along with

HYCR.

l5)The proponent shall install the 'S3 (or) G2' type of fencing all around the boundary

ofthe proposed working quarry with gates for entry/exit before the commencement of
the operation as recommended in the DGMS Circular, I l/1959 and shall fumish the

photographs showing the same before obtaining the CTO from TNPCB.

l6)The Proponent shall submit a conceptual 'Slope Stability Action Plan' incorporating

the benches & accessible haul road approved by the concerned AD (Mines) for the

proposed quarry to the DEE/TNPCB at the time of obtaining the CTO.

l7)The PP shall ensure that the persons employed in the quarry whether permancnt,

temporary or contractual are undergoing the initial/periodical medical examination in
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the DGMS approved OHS Clinics/Hospitals as per the DGMS Circular No. 0l of
201I before they are engaged in mining activities.

l8)The PP shall ensure that the persons employed in the quarry whether permanent,

temporary or contractual are provided with adequate PPEs before engaged in mining
operations.

l9)The PP shall meticulously carry out the mitigation measures as spelt out in the

approved EMP.

20) Proper barriers to reduce noise level and dust pollution should be established by
providing greenbelt along the boundary of the quarrying site and suitable working
methodology should be adopted by considering the wind direction.

2l)The Project Proponent shall ensure that the funds earmarked for environmental
protection measures are kept in a separate bank account and should not be divened
for other purposes. Year-wise expenditure should be included in the HYCR.

22)The Project Proponent shall send a copy ofthe EC to the concemed panchayat/local

body.

23) Perennial maintenance of haulage road/village / Panchayat Road shall be done by the

project proponent as required, in coordination with the concemed Govt. Authority.
24) Perennial sprinkling arrangements shall be in place on the haulage road for fugitive

dust suppression. Fugitive emission measurements should be carried out during the

mining operation at regular intervals and submit the consolidated report to TNPCB
once in six months.

25) The Proponent shall ensure that the noise level is monitored during mining operation
at the project site for all the machineries deployed and adequate noise level reduclion
measures are undertaken accordingly. The report on the periodic monitoring shall be

included in the HYCR.
26)Proper barriers to reduce noise level and dust pollution should be established by

providing greenbelt along the boundary of the quarrying site and suitable working
methodology to be adopted by considering the wind direction.

27)The purpose of green belt arourd the project is to capture the fugitive emissions,
carbon sequestration and to attenuate the noise generated, in addition to improving
the aesthetics. A wide range of indigenous plant species should be planted as given in
the appendix. The plant species with dense/moderate canopy of native origin should
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be chosen. Species of small/medium/tall trees altemating with shrubs should be

planted in a mixed manner.

28)Taller/one year old saplings raised in appropriate size of bags (preferably eco-

fiiendly bags) should be planted in proper spacing as per the advice of local forest

authorities/botanist/horticulturist with regard to site specific choices. The proponent

shall earmark the greenbelt area with GPS coordinates all along the boundary ofthe
project site with at least 3 meters wide and in between blocks in an organized

manner.

29)Noise and Vibration Related: (i) Appropriafe measures should be taken for control

of noise levels below 85 dBA in the work environment. Workers engaged in

operations of HEMM, etc. should be provided with ear plugs/muffs, (ii) Noise levels

should be monitored regularly (on weekly basis) near the major sources of noise

generation within the core zone.

30)The PP shall carry out maximum of only one round of controlled blast per day,

restricted to the maximum of 30 to 40 number of holes per round with maintaining

maximum charge per delay in such a manner that the blast-induced ground vibration

level (Peak Particle Velocity) measured in the housevstructures located at a distance

of 500 m shall not exceed 2,0 mm/s and no fly rock shall travel beyond 20 m from

the site ofblasting.

3l)The PP shall also ensure that the blasting @erations are not carried out on a'day
after day'basis and a minimum 24 hours break should be observed between blasting

days to reduce the environmental impacts effectively.

32) If'Deep-hole large diameter drilling and blasting' is required, then the PP shall

obtain special permission from DGMS.

33)The PP shall ensure that the blasting operations shall be canied out during a

prescribed time interval with a prior notice to the habitations situated around the

proposed quarry after having posted the sentries/guards adequately to confirm the

non-exposure of public within the danger zone of 500 m from the boundary of the

quarry. The PP shall use the jack hammer drill machine fitted with the dust extraclor

for the drilling operations such that the fugitive dust is controlled effectively at the

ARY
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34) The PP shall ensure that the blasting operations are carried out by the blaster/Mine

Mate/N4ine Foreman employed by him in accordance with the provisions of MMR
196l and it shall not be carried out by the persons other than the above statutory
personnel.

35)The proponent shall undertake in a phased manner restoration, reclamation and

rehabilitation ol lands affected by the quarrying operations and shall complete this
work before the conclusion ofsuch operations as per the Environmental Management

Plan& the approved Mine Closure Plan.

36)Cround water quality monitoring should be conducted once in every six months and

the report should be submitted to TNPCB.
37)The operation of the quarry should nor affect the agricultural activities & warer

bodies near the project site and a 50 m safety distance from water body should be

maintained without carrying any activity. The proponent shall take appropriate
measures for "Silt Management" and prepare a SOP for periodical de,siltation
indicating the possible silt contcnt and size in case of any agricultural land exists

around the quarry.

38) The proponent shall provide sedimentation tank / settling tank with adequate capacity
for runoff management.

39) The proponent shall ensure that the transportation ofthe quanied granite stones shall
not cause any hindrance to the Village people/Existing Village Road and shall take

adequate safety precautionary measures while the vehicles are passing through the

schools / hospital. The Project Proponent shall ensure that the road may nor be

damaged due to transportation of the quarried granite stones; and transport ofgranite
stones will be as per IRC Guidelines with respect to complying with traffic
congestion and density.

40) To ensure safety measures along the boundary of the quarry site, security guards are

to be posted during the entire period ofthe mining operation.
4l)The Project Proponent shall comply with the provisions of the Mines Act, 1952,

MMR 196l and Mines Rules 1955 for ensuring safety, health and welfare of the
people working in the mines and the surrounding habitants.

42)The project proponenr shall ensure that the provisions ofthe MMDR Act, 1957&the
MCDR 2017 and l'amilnadu Minor Mineral Concession Rules 1959 are compiled by
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carrying out the quarrying operations in a skillful, scientific and systematic manner

keeping in view proper safety of the labou-r, structure and the public and public

works located in that vicinity of the quarrying area and in a manner to preserve the

environment and ecology ofthe area.

43)The quarrying activity shall be stopped if the entire quantity indicated in the Mining
plan is quarried even before the expiry ofthe quarry lease period and the same shall

be informed to the District AD/DD (Geology and Mining) District Environmental

Engineer (TNPCB) and the Director of Mines Safety (DMS), Chennai Region by the

proponent without fail.

44)The Project Proponent shall abide by the annual production scheduled specified in

the approved mining plan and if any deviation is observed, it will render the Project

Proponent liable for legal action in accordance with Environment and Mining Laws.

45) All lhe conditions imposed by the Assistant/Deputy Director, Geology & Mining,

concerned District in the mining plan approval letter and the Precise area

communication letter issued by concemed District Collector should be strictly

followed.

46)That the grant of this E.C. is issued from the environmental angle only, and does not

absolve the project proponent from the other statutory obligations prescribed under

any other law or any other instrument in force. The sole and complete responsibility,

to comply with the conditions laid down in all other laws for the time-being in force.

rests with the project proponent.

47) As per the directions contained in the oM F.No.22-34l201 8-IA.III dated l6th

January 2020 issued by MoEFCC, the Projec! Proponent shall, undertake re-grassing

the mining area and any other area which may have been disturbed due to his mining

activities and restore the land to a condition which is fit for growth of fodder, flora,

fauna etc. The compliance of this direction shall be included in the Half Yearly

Compliance Report which will be monitored by SEAC at regular intervals.

48)The mining lease holders shall, after ceasing mining operations, undertake re-

grassing the mining area and any other area which may have been disturbed due to

their mining activities and restore the land to a condition which is fit for growth of
fodder, flora, fauna etc.
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49) As per the MoEF&CC Office Memorandum F.No. 22-6512017-lA.lll dated:

30.09.2020 and 20.10.2020 the proponent shall adhere to the EMP as committed.

Appendix -I
List of Native Trees Suggested for Planting

l. Aeglemarmelos-Vilvam
A d e n o a nt herap avo n i n a -Manjadi

Albizialebbeck-Y

3

4

$v

2t
22

23

24

z5

Dio spy rosc h I o r ory I on- Vaganai

F i c u s a mp I i s s i m a- Kalltchi
Hi b isc us I il iac e ots-Aatrupoovarasu
Ha rdw ic ki a b in ala- Aacha

26. H o lopl e I ia in te g r ifo I ia- Aay ili
27. Lanneacoronundelica - Odhiam
28. Lagerslroemia speciosa - Poo Marudhu
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29. Lepisanth ustelraphylla- Neikottaimaram

30. Limoniaacidissima - Vila maram

3 l. Lil se a gl uti n o sa-Pisinpattai

32. Madhucalongifulia - llluppai
33. M a n i I k a r a h exa n d r a-lJlaY,karP aalai

34. Mimusopselengi - Magizhamaram

35. Mitragnapamifulio - Kadambu

54. Syzygiu

55. Terminaliabellerica-'Thandri
56. Terminalia arjuna- Venmarudhu

57. Toona ciliate - Sandhanavembu

58. Thespesiapopulnea- Puvarasu

59. Walsuratrifoliata-valsura
60. Wrightiatinctoria- Veppalai
6l . Pithecellobium dulce - Kodukkapuli

#
*Ert
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Appendix-II
Display Board

(Size 6' x5' with Blue Background and White Letters)
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STA}IDARD CONDITIONS
Part-A: Conditions to be Complied before commencing mining operations:-

The project proponent shall advertise in at least two local newspapers widely
circulated in the region, one of which shall be in the vcrnacular language

informing the public that
I. The project has been accorded Environmental Clearance.

II. Copies of clearance letters are available with the Tamil Nadu Pollution
Control Board.

I II. Environmental Clearance may also be seen on thc website of the SEIAA.
IV. The advertisement should bc made within 7 days from the date of

receipt of the clearance letter and a copy of the same shall be forwarded
to the SEIAA.

2. Mining activity should be reviewed by the District Collector after three years and

decide for further extension.

3. NOC from the Standing commitiee of the NBWL shall be obtained, if protected areas

are located within l0 Km from the proposed project site.
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4. The project proponent shall comply the conditions laid down in the Section V, Rule

36 of Tamil Nadu Minor Minerals Concession Rules 1959.

5. A copy ofthe Environment Clearance letter shall be sent by the proponent to the

concerned Panchayat, Town Panchayat / Panchayat union/ Municipal
Corporation, Urban Local Body and the Local NGO, if any, from whom

suggestions/ representations, if any, were received while processing the proposal.

The clearance letter shall also be put on the website of the proponent and also

kept at the site, for the general public to se9.

6. Quarry lease area should be demarcated on the ground with wire fencing to show the

boundary ofthe lease area on all sides with red flags on every pillar shall be erected

before commencement of quarrying.

7. The proponent shall ensure that First Aid Box is available at site.

8. The excavation activity shall not alter the natural drainage pattern of the area.

9. The excavated pit shall be restored by the project proponent for useful purposes.

10. The proponent shall quarry and remove only in the permitted areas as per the

approved Mining Plan details.

I l. The quarrying operation shall be restricted between 7AM and 5 PM.

12. The proponent shall take necessary measures to ensure that there shall not be any

adverse impacts due to quarrying operation qn the nearby human habitations, by way

ofpollution to the environment.

l3.A minimum distance of 50mts. from any civil sfucture shall be kept from the

periphery of any excavation area.

14. The mined out pits should be backfilled where warranted and area should bc suitably

landscaped to prevent environmental degradation. The mine closure plan as fumished

rn the proposal shall be strictly followed with back filling and tree plantation.

15. Wet drilling method is to be adopted to control dust emissions. Delay detonators and

shock tube initiation system for blasting shall be used so as to reduce vibration and

dust.

16. Drilling and blasting shall be done only either by licensed explosive agent or by the

proponent after obtaining required approvals from Competent Authorities.

17. Blasting shall be carried out after announcing to the public adequate through public

address system to avoid any accident.
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18. A study has to be conducted to assess the optimum blast parameters and blast design

to keep the vibration limits less than prescribed levels and only such design and

parameters should be implemented while blasting is done. Periodical monitoring of
the vibration at specified location to be conducted and records kept for inspection.

19. The Proponent shall take appropriate measures to ensure that the GLC shall comply
with the revised NAAQ norms notified by MoEF&CC, Gol on l6.l 1 .2009.

20. The following measures are to be implemented to reduce Air Pollution during
transportation of mineral

i. Roads shall be graded to mitigate the dust emission.

ii. Water shall be sprinkled at regular interval on the main road and other service

roads to suppress dust

21. The following measures are to be implemented to reduce Noise Pollution
i. Proper and regular maintenance ofvehicles and other equipment

ii. Limiting time exposure of workers to excessive noise.

iii. The workers employed shall be provided with protection equipment and

earmuffs etc.

iv. Speed of trucks entering or leaving the mine is to be limited to moderate speed

of 25 kmph to prevent undue noise from empty trucks.

v. All noise generating machinery the compressor, generator to be enclosed in
acoustic enclosure so as to reduce noise in working area.

22. Measures should be taken to comply with the provisions laid under Noise pollution

(Regulation and Control) (Amendment) Rules, 2010, dt: 11.01.2010 issued by the

MoEF&CC, Gol to control noise to the prescribed levets.

23. Suitable conservation measures to augment groundwater resources in the area shall be

planned and implemented in consultation with Regional Director, CGWB. Suitable
measures should be taken for rainwater harvesting.

24. Permission from the competenL authority should be obtained for drawl of ground
water, if any, required for this project.

25. Topsoil, if any, shall be stacked properly with proper slope with adequate measures

and should be used for plantation purpose.

26. The following measures are to be adopted to control erosion of dumps:-
i. Retention/ toe walls shall be provided at the foot ofthe dumps.
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ii. Worked out slopes are to be stabiliz6d by planting appropriate shrub / grass

species on the slopes.

27. Waste oils, used oils generated from the EM machines, mining operations, if any,

shall be disposed as per the Hazardous & other wastes (Management, and Trans

Boundary Movement) Rules. 2016 and its amendments thereof to the recyclers

authorized by TNPCB.

28. Concealing the factual data or failure to comply with any ofthe conditions mentioned

above may result in withdrawal of this clearance and attract action under the

provisions of Environment (Protection) Act, 1986.

29. Rain water harvesting to collect and utilize the entire water falling in land area should

be provided.

30. Rain water getting accumulated in the quarry floor shall not be discharged directly to

the nearby stream or water body. If it is to be let into the nearby water body, it has to

be discharged into a silt trap on the surface within the lease area and only the

overflow after allowing settling of soil be let into the nearby waterways. The silt trap

should be of sufficient dimensions to catch all the silt water being pumped out during

one season. The silt trap should be cleaned of all the deposited silt at thc end of the

season and kept ready for taking care ofthe silt in the next season.

3l.The lease holder shall undertake adequate safeguard measures during extraction of
material and ensure that due to this activity, the hydro-geological regime of the

surrounding area shall not be affected. Regular monitoring of ground water level and

quality shall be canied out around the mine lSase area during the mining operation. If
at any stage, if it is observed that the groundwater table is getting depleted due to the

mining activity; necessary corrective measures shall be canied out. District

Collector/m ining officer shall ensure this.

32. No tree-felling shall be done in the leased area, except only with the permission from

competent Authority.

33. To take up environmental monitoring of the proposed quarry site before, during and

after the mining activities including vibration study data, water, air & flora./fauna

environment, slurry water generated/disposed and method of disposal, involving a

reputed academic Institution.
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34. It shall be ensured that the total extent of nearby quarries (existing, abandoned and

proposed) located within 500 rfeter radius from the periphery of this quarry is not

exceeding 5 hectares within the mining lease period ofthis application.

35.It shall be ensured that there is no habitation is located within 300 meter radius from

the periphery ofthe quarry site and also ensure that no hindrance will be caused to the

people of the habitation located within 300m radius from the periphery ofthe quarry

site.

36. Free Silica test should be conducted and reported to TNPCB, Department of Geology
and Mining and Regional Director, MoEF&CC, COI.

37. Air sampling at intersection point should be conducted and reported to TNPCB,
Department of Geology and Mining and Regional Director, MoEF&CC, GOI.

38. Bunds to be provided at the boundary of the project site.

39. The project proponent shall undertake plantation/afforestation work by planting the

native species on all side of the lease area at the rate of 400/Ha. Suitable tall tree

saplings should be planted on the bunds and other suitable areas in and around thc
work place.

40. Floor of excavated pit to be levelled and sides to be sloped with gentle slope (Except
for granite quarries) in the mine closure phase.

4l . The Project Proponent shall ensure a minimum of 2.5o/o of the annual tumover will be

utilized for the CSR Activity
42. The Project Proponent shall provide solar lighting system to the nearby villages.

43. Earthen bunds and barbed wire fencing around the pits with green belt all along the

boundary shall be developed andmaintained.

44. Safety equipments to be provided to all the employees.

45. Safety distance of50m has to be provided in case of railway, reservoir, canal/odai.

46. The Assistant/Deputy Director, Department of Geology & mining shall ensure that the
proponent has engaged the blasler with valid Blasring license/certificate obtained
from the competent authority before execution of mining lease.

47. The proponent shall furnish the Baseline data covering the Air, Water, Noise and land
environment quality for the proposed quarry site before execution of mining lease.

TARYv SEIAA-TN
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48. The proponent shall erect the pillars in accordance with the Rules for depicting GPS

details in the earmarked boundary of the quarry site to monitor electronically before

execution of mining.

49. The proponent has to provide insurance pmtection to the workers in the case of
existing mining or provide the aflidavit in case of fresh lease before execution of
mining lease.

50. The proponent has to display the name board at the quarry site showing the details of
Proponent, lease period, extent, etc., with respect to the existing activity belore

execution of mining.

51. Heavy earth machinery equipments if utilized, after getting approval from the

competent authority.

52. The Proponent shall ensure that the project activity including blasting, mining

transportation etc should in no way have adverse impact to the other forests, such as

reserve forests and social forests, tree plantation and bio diversity, surrounding water

bodies etc.

53. The proponent shall provide Green Belt development at the rate of not less than 400

trees/Hectare. The tree saplings shall be not less than 3m height.

54. The fugitive emissions should be monitored during the mining activity and should be

reported to TNPCB once in a month and the operation of the quarry should no way

impact the agriculture activity & water bodies near the project site.

55. All the commitment made by the project proponent in the proposal shall be strictly

followed.

56. The mining lease holders shall, after ceasing mining operations, undertake re-grassing

the mining area and any other area which may have been disturbed due to their

mining activities and restore the land to a condition which is fit for growth of fodder,

flora, fauna etc.

57. All required sanitary and hygienic measures should be in place before starting

construction activities and they have to be maintained throughout the construction

phase.

58. The company shall stress upon the preventive aspects ofoccupational health.

59. A separate environment and safety management cell with qualified staff shall be set

up before commissioning of construction activities and shall be retained thIO ghout

MEMB ECRETARY
SEIAA-TNYEC Identification No. - EC24B001TN195730     File No. - 6993    Date of Issue EC - 05/01/2024        Page 33 of 38

285



the lifetime of the industry, for implementation of the stipulated environmental
safeguards.

60. A scientific site/ ecological rehabilitation and restoration plan on long term basis

should be drawn to carryout restoration with native species and Bio diversity.
61. The Green/Blue plan should guide the restorarion of the site. The

rehabilitation/restoration plan should be submitted ro SEIAA-TN within one month. If
applicable.

62. The existing water bodies should not be disturbed to ensure sustainable environment

for aquatic life forms.

63. The proponent should complefely implement all environmental pollution control

measures as detailed in the EIA report and in the additional report.

64. Avenue plantation wherever needed has to be carried out along the route for dust

suppression.

65. The green belt developed for the prevention of dust pollution should not form a part

of the larger green belt development envisaged in the EIA report.

66. Regular monitoring and check up for pulmonary and carcinogenic diseases to be

carried out regularly, not only for the workers involved in the mines but also to the

people in the villages adjoining the mines. lnteraction with the Primary Health Centre

& district medical oflicer should be on regular basis to monitor the incidence of the

diseases ifany and to provide suitable medical facility for the patients.

67. Monitoring of well water levefs and water quality of the wells in the locations

fumished in the EIA report shall be done during pre-monsoon and post monsoon

period and results submitted to the Regional Office of MoEF, Chennai and SEIAA.

68. Monitoring of water quality and air quality in and around the project site in the

selected monitoring points as mentioned in the EIA report shall be continued regularly

involving Academic lnstitutions.
69. Hydro geological study including infiltration test shall be conducted by any reputed

agency to estimate leachate quantit).

70. Regular medical check-up for mine workers and nearby residents around the project

site involving community medical centre,NIMH shall be conducted.

7l.As per norms, the health study should be conducted through competent/approved

health organization and report stttmitted for one year.

tanvE
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72. The effective safe guard measures shall be provided to control particulate dust level in

critical areas, transfer points and haul road within the mine area.

73. NOC from the State GWA for drawing ground water shall be obtained, if ground

water table is intersected.

74. Green belt shall be provided as per norms of MoEF&CC, GOI, in consultation with

local DFO.

75. All the recommendations made in the EIA report of the project shall be eflectively
implemented.

76. A booklet containing the Dos and Don'ts shall be prepared in vemacular languages

for the use of the mine engineers/ managers and the workers to ensure that all

nccessary environmental, safety and health measures are undertaken.

77.All the environmental protection measures and safeguards as recommended in the

EIA report shall be complied with.
78. Hydro geological study ofthe area shall be reviewed annually and report submitted to

the Authority. No water bodies including natural drainage system in the area shall be

disturbed due to activities associated with the operation ofthe Mining activity.
79. A separate Environmental Management Cell equipped with full fledged laboratory

facilities to carry out the various Environmental Management and Monitoring
functions shall be set up under the control ofa Senior Executive.

80. The project proponent shall upload the status of compliance of the stipulated

environmental clearance conditions, including results of monitored data on their

website and shall update the same periodically. It shall simultaneously be senr to the

Regional Office of the MoEF at Chennai, the respective Zonal Office of CPCB and

the SPCB. The criteria pollutant levels namely: RSPM, SO2, NOx or critical sector

parameters, indicated for the projects shall be monitored and displayed at a convenient

location near the main gate ofthe company in the public domain.

Part B: General Conditions:
1. EC is given only on the factual records, documents and the commitment fumished in

non judicial stamp paper by the proponent.

2. The Proponent shall obtain the Consent from the TNPC Board before commencing

the activity.
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3. No change in mining technology and scope of working should be made without prior

approval ofthe SEIAA, Tamil Nadu.

4. No change in the calendar plan including excavation, quantum of mineral (minor

mineral) should be made.

5. Effective safeguard measures, such as regular water sprinkling shall be carried out in

critical areas prone to air pollution and having high levels of particulate matter such as

loading and unloading point and all transfer points. Extensive water sprinkling shall

be carried out on haul roads. lt should be ensured that the Ambient Air Quality
parameters conform to the norms prescribed by the Central Pollution Control Board in

this regard.

6. Effective safeguards shall be adopted against health risks on account of breeding of
vectors in the water bodies created due to excavation ofearth.

7. A berm shall be left from the boundary of adjoining field having a width equal to at

least halfthe depth ofproposed excavation.

8. Loading and unloading areas including all the transfer points should also have

efficient dust control arrangements. These should be properly maintained and

operated.

9. Vehicular emissions shall be kept under control and be regularly monitored. The

mineral transportation shall be carried out through the covered trucks only and the

vehicles carrying the mineral shall not be overloaded.

10. Access and haul roads to the quarrying area should be restored in a mutually

agreeable manner where these are considered unnecessary after extraction has been

completed.

I l. All Personnel shall be provided with protective respiratory devices including safety

shoes, masks, gloves etc. Supervisory people should be provided with adequate

training and information on safety and health aspects. Occupational health

surveillance program of the workers should be undertaken periodically to observe any

contractions due to exposure to dust and take corrective measures, ifneeded.

12. Periodical medical examination ofthe workers engaged in the project shall be carried

out and records maintained. For the purpose, schedule of health examination of the

workers should be drawn and followed accordingly. The workers shall be provided

with personnel protective measures such as masks, gloves, boots elc.
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13. workers / labourers shall be provided with ftlcilities for drinking water and sanitation
facility for Female and Male separately.

14. The project proponent shall ensure that child labour is not employed in the project as
per the swom affidavit fumished.

l5.l'he funds earmarked for environmentar protection measures shourd be kept in
separate account and should not be diverted for other purpose. year wise expenditure
should be reported to the Ministry ofEnvironment and Forests and its Regionar office
located at Chennai.

16. The Environmental Clearance does not absorve the applicant/proponent of his
obligation/requirement to obtain other statutory and administrative clearances from
other statutory and administrative authorities.

17. This Environmental clearance does not impl! that the other statutory / administrative
clearances shall be granted to the project by the concemed authorities. Such
authorities would be considering the project on merits and be taking decisions
independently of the Environmental Clearance

18. The SEIAA. Tamil Nadu may alter / modifo the above conditions or stipulate any
further conditions in the interest ofenvhonment protection.

19. The SEIAA, Tamil Nadu may cancer the Environmentar clearance granted to this
project under the provisions ofErA Notification, 2006, at any stage ofthe validity of
this Environmental clearance, if it is found or if it comes to the knowledge of this
sElAA, TN that the project proponent has deliberatery conceared andlor submitted
false or misleading information or inadequate data for obtaining the Environmental
Clearance.

20. Failure to comply with any of the conditions mentioned above may resurt in
withdrawal of this clearance and attract action under the provisions of the
Environment (Protection) Act, I 986.

2l rhe above conditions wilr be enforced inter-alia, under the provisions of the water
(Prevention & control of Porlution) Act, r9?4, the Air (prevention & Contror of
Pollution) Act, 198r, rhe Environmenr (protection) Act, r9g6, the public Liability
Insurance Act, 1991, along with their amendments, Minor Mineral Conservation &
Development Rules,20l0 fiamed under MMDR Au 1957, Nationar commission ror
protection of Child Right Rules, 2006, wildlife protection Act, 1972, Forest
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Conservation Act, 1980, Biodiversity Conservation Act, 2016, the Biological

Diversity Act,2002 and Biological diversity Rules,2004 and Rules made there under

and also any other orders passed by the Hon'ble Supreme Court of India / Hon'ble

High Court of Madras and any other Courts ofLaw relating to the subject matter.

22. Any other conditions stipulated by other Statutory / Govemment authorities shall be

complied.

23. Any appeal against this Environmental Clearance shall lie with the Hon'ble National

Green Tribunal, if preferred, wifiin a period of 30 days as prescribed under Section

l6 ofthe National Green Tribunal Act,20l0.
24. The Environmental Clearance is issued bassd on the documents fumished by the

project proponent. In oase any documents found to be incorreot / not in order at a later

date the Envircnmental Clearance iszued to the project will be deemed to be revoked /
cancelled.

R TARY

V SEIAA-rN

Copy to:

I . The Secretary, Ministry of Mines,tovernment of lndia, Shastri Bhawan, New Delhi.

2. The Additional Chief Secretary to Govemment, Environment, Climate Change and

Forests Department, Tamil Nadu.

3. The Additional Chief Secretary to Govemment, Industries. lnvestment Promotion &
Commerce Department, Tamil Nadu.

4. The Additional Principal Chief Conservator of Forests, Regional Office (SZ), 34, HEPC

Building, l'r& 2nd Floor, Cathedral Garden Road, Nungambakkam, Chennai - 34.

5. The Chairman, Central Pollution Control Board. Parivesh Bhawan, CBD-Cum-Office
Complex, East Arjun Nagar, New Delhi-110 032.

6. The Chairman, 'INPC Board, 76, Mount Salai, Guindy, Chennai-32.

7. The District Collector, Karur District.
8. The Commissioner of Geology anil Mines, Guindy, Chennai-32.

9. Assistant Director, Department of Geology & Mining, Karur District.
10. EI Division, Ministry of Environment & Forests, Paryavaran Bhawan, New Delhi.
11. File Copy.
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In the Matter oft 

BEFORE THE NATIONAL GREEN TRIBUNAL 
SOUTHERN ZONE, CHENNAI 

Dr. Sushmitha, 
No. C-302, 

Radiance Mandarin Apartment, 
Thoraipakkam, Chennai �  600 096 

Ordginal Application No. 148 of 2022(SZ) 

1, The Member Secretary, 

State Level Environment Impact Assessment Authority, 
Panagal Maligai, 
Saidapet, 
Chennai 

2. The District Collector, 
Collectorate, 
Karur District 

3. The Member Secretary, 

The Tamil Nadu Pollution Control Board, 
Mount Salai, Guindy, 
Chennai �  600 032 

4. Commissioner, 

Versus 

Department of Geology and Mining 
Industrial Estate, 
Alandur Road, Chennai �  600 032 

5. The District Environmental Engineer, 
Tamil Nadu Pollution Control Board, 
No. 26, Ramakrishnapuram West, 
Karur -639 001 

6. The Deputy Director, 
Geology and Mining Department, 
Room No. 302, 3rd Floor, 
Collectorate, Karur - 639 007 

..Applicant 

For NAVAMANI MINES (P) LTD. 

Authorized Signatory 

1
291

Karthikeyan Elambharathi
Annexure - 17



7. The Executive Engineer, 
Karur Distribution Circle, 
Tamil Nadu Generation and Distribution Corporation, 
TNEB Complex, 3, Kovai Road, 
Karur- 639 002 

8. M/s. Sri Rathnagiriswarar Blue Metals, 
Rep. by its Proprietor Mr. M. Palaniayandi, No. 2/1, Shivayam North Village, 
Ayyermalai post, Karur - 639 120 

9. M/s. Navamani Mines Private Limnited, 
Rep by its Managing Director P. Mani, Door No. 5/898, Azhagu Nagar, 

10. 
Trichy Road, Namakkal - 637 007 

Mr. Palaniyandi, 
S/o. Mr. Mottaiyandi, 
No. 2/34, Ambalakarar Street, 
Somarasampettai, Srirangam Taluk, 
Trichy District 

..Respondent(s) 
REPLY FILED BY THE 9TH RESPONDENT 

I, P. Mani, Managing Director in M/s. Navamani Mines Private Limited, having address at Door No. 5/898, Azhagu Nagar, Trichy Road, Namakkal - 637 007, do hereby solemnly affirm state as follows: 
1. I state that I am the Managing Director in the 9th Respondent comparny herein as such I am well acquainted with the facts of the case from the records and I am authorized to file the Reply Statement on behalf of the gh Respondent herein. 

For NAVANMAMIMINES (P) LTD. 

Authorized Signatory 

2292



2. I submit that the answering Respondent denies each and every 

averment, which is contrary to and inconsistent with what is stated 
in this statement, as if the same were specifically traversed. 

3. It is submitted that the application is not maintainable in all and 
devoid of merits on both factual and legal aspects. I state that the 
Applicant has no locus standi to file the above Application and as 
such the same has been filed with vested interest and is an abuse of 
process of law. 

4. It is submitted that the Applicant has approached this Hon'ble 
Tribunal knowingy suppressed the material facts and made 
misrepresentation and the same is an abuse of process of law. 

5.I humbly submit that the Applicant herein was not inducted as a 
partner in Navamani Mines Private Limited (9th Respondent). The 
applicant cannot and does not have direct knowledge of the activities 

of this respondent. The application is filed by the Appicant solely to 
blackmail the 10th respondent whose son is a director in the 9th 
respondent company. The 9th respondent began operations only in 
September 2022 by which time the applicant was not a partner in 
any of the respondent entities. The impledment of this respondent 

in this application is wholly motivated by ill motive to stop a 
legitimate business from functioning. 

6. It is submitted that the Navamani Mines Private Limited, owns 
Rough Stone and Gravel Quarry at S.F No. 15/1 & 15/2, Sivayam 
North Village, Krishnarayapuram Taluk, Karur District. However, no 
quarrying activity is taking place in this quarry as clearlt stated in 
the Joint Committee report dated XXX. The unit has obtained its 
Terms of Reference from SEIAA, Chennai, vide letter no. SEIAA 
TN/F.No.6993/ SEAC/TOR-761/2020 date 24.09.2020 to validity 

period of3 years from the date of issue i.e., until 23.09.2023. 

For NAVAMANJ MINES (P) LTD. 
Authorized Signatory 
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7. It is submitted that: the Navamani Mines was originally controlled 
by Mr. P. Mani who purchased an established set up from Mr. H. 
Ramesh the former Chairman & Director of M/s Techtrans 
Constructions India Pvt Ltd. Mr. P Mani handed over the operations of the crushers owned by Navamani Mines to me by inducting me as a director only in October 2022. However, I was managing the revamping of the Crushers and preparing it for Consent to Operate from April 2022. The erstwhile owner of the crusher had obtained consent to establish on 02.04.2019.In the said consent to establish, permission was granted to establish 2 cone crushers. Therefore, on the basis of the consent to establish, the erstwhile owner had set up infrastructure to create 2 cone crushers. 

8. It is submitted that, the stone crushing unit, M/s Navamani Mines Private Limited, SF No. 19/1C, 20/1B2 & 21/2, Sivayam North Village, Krishnarayapuram Taluk, Karur District is in commercial operation from the date of obtaining Consent to Operate from TNPCB, i.e., September 2022 and it is also confirmed in the joint committee inspection report filed by the SEIAA and TNPCB Joint Committee to the Hon'ble National Green Tribunal, date 20.03.2023. 
9. It is submitted that Navamani Mines Private Limited has begun its operation of the crushers only in the year 2022 with the CTO and CTE clearance from 19.09.2022 with validity up to 31.03.2029 for the production of the Blue Metal Solings and Chips. According to the TNPCB report date 01.09.2023 the unit has installed 2 No. s of cone crusher and 1 No of VSI crusher as against the consented machinery of 1 No. of the Cone Crusher for the production of the Blue Metal of various sizes. The unit has installed additional Cone Crusher, conveyer, vibrating screen and collection chamber arrangements for 

the production of 40mm metals. 

For 
NAVAMAN0 

MINES (P) LTD. 

Authorized Signatory 

4

294



10. 

11. 

12. 

It is submitted that, though the set up for two cone crushers are available, the most important component in a cone crusher i.e., impactor is remnoved from one cone crusher set up. This is confirmed in all the reports filed before this tribunal, The original set up created by the erstwhile owner was interlinking both the cone crusher by providing components have been left at conveyor, vibrating screen and collecting chamber. These overlapping components have been left as it is since they will disturb the operation of the approved single cone crusher which is in operation. 
It is submitted that, in pg no. 9 of TNPCB Report date 01.09.2023, the list of machinery and with the capacity installed in the unit premises are operating as mentioned in detail as per the CTE and CTO. The report says that, there is an installation of additional cone crusher, the conveyors connection to the cone crusher, structural base, vibrating screen were present. When we purchased the crusher in the year 2020 the setup was as it is. 

It is submitted that, orignally in the CTE obtained on 02.04.2019 the erstwhile owners were permitted to establish 2 cone Crushers. Therefore, the estwhile owners had setup all facilities required for the 2 cone crushers. At that stage 9th Respondent took over the facility set up as such and applied for CTO. However, the consent to operate was only granted for l cone crusher. Since, the structural base, motor arrangements && vibrating screen erected were interlinked for both the cone crushers, removing those facilities is practically not possible. Therefore, in order to operate one stone crusher, the primary crushing equipment in the impactor (Crushing Chamber). Once the crushing chambers are removed, no crushing can take place and the attached structural base or motor arrangements and vibrating screen are of no consequence. 

For NAVAMANI MINES (P) LTD. 
Authorized Signatory 
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13. It is submitted that, a report was filed by the Tamil Nadu 
Electricity Board on 07.11.2023, the electrical connection was givern 
to the crusher unit from April 2019 and the units also had a 
performance check, to testify the machineries capacity. The power 
consumption of the said M/s Navamani Mines Private limited was 
only utilized for the regular machinery capacity test. For the raw 
material is concerned the stones are purchased from the licensed 
mines and it is not taken from our mines. The vouchers for the 
purchases made from other mines are annexed along with the reply. 
Therefore, there is no grounds to show that Navamani Mines had 
indulged in any illegal mining or illegal crushing activities. The entire 
case against Navamani Mines is without basis and vexatious. 

14. I humbly submit that the relief as claimed in the present application by the Applicant is for her vested interest and not for the public or environment interest is involved in the present issue, as the operation is not working since the expiry of the lease period. 
15. I humbly submit that the aforesaid allegations submitted by the Applicant are false. The Applicant with an ill intention to stall the operation of business, has filed the present Application with vexatious allegations and the same is an abuse of process of law. 
For the reasons stated above, it is therefore humbly prayed that this Hon 'ble Tribunal may be pleased to dismiss the above application which may deem fit and proper in the circumstances of the case and thus render justice. 

For 
NAVAMAN0MINES (P) LTD. 

Authorized Signatory 
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VERIFICATION 
I, P. Mani, Managing Director in M/s Navamani Mines Private 

Limited, having address at Door No. 5/898, Azhagu Nagar, Trichy Road, 
Namakkal �  637 007, do hereby verify that the contents of Paragraph 
Nos. 1 to 15 are true to the best of my knowledge and I have not 

Suppressed any material fact. 

M/s Navamani Mìnes Private Ltd 

For NAVAMANI MINES (P) LTD. 

Authorized Sigusiory 

Counsel for 9th Respondent 
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